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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA 
Monday, 9th April, 1951.

The House met at a Quarter to Eleven 
of the Clock

[M r . D epu ty -Speaker  in the Chair]
ORAL ANSWERS TO QUESTIONS

Indian S h ip p in g  Co m pa n ies

*2914. Dr. Ram Subhag Slnffh: (a)
Will the Minister of Transport be 
pleased to state whether the Indian 
Shipping Companies have submitted to 
Government a three year plan for the 
expansion of their tonnage of India’s 
coastal trade?

(b) Do those companies require 
financial assistance from Government 
for the execution of their plan?

(c) If so, what amount of money do 
they require, and on what conditions?

The Minister of State for TraaspoH 
and Railways (Start Santtaanam): (a)
The Government of India have not 
received from the Indian shipping 
companies any specific three year plan 
for expansion of Indian tonnage on the 
coast.

(b) and (c). Do not arise.
Dr. Ram Subhag Singh: May I know 

whether the shipping compwiies 
approached the Government of India 
at any time during this year or the 
last year for a loan?

Shri Santhanam: Yes. Sir. Several 
of the shipping companies are 
approaching us from time to time.

Start Hussain Imam: Have Govern
ment given any loans to any of toe 
Indian companies to purchase ships 
for the coastal trade?

Shri Except by oflfering
to aeU the ships manufactured at the 
Vlzagapatam Yard under concessional 
rates, no loan has been given so far.
25PS
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Start A. C. Ootaa: Have Government 
any plan of their own for development 
of Indian shipping?

Start Santtaanam: Yes. Sir. They are 
building three ships a year at the 
Vizag Yard which will be put into 
the coastal trade.

Dr. Ram Subtaag Singta: May I know
the total amount of concession given 
to the Vlzagapatam Yard?

Start Santtafuiam: I think it is about 
Rs. 22 lakhs per ship.

Pandit Maitra: May I know if the 
Government have intimated to the 
shipping companies that they will get 
financial as well as technical assistance 
in the event of their going forward 
with construction of ships?

Start Santtaanam: Each case is consi
dered on its merits and if any Indian 
company is able to buy ships from 
anywhere and wants assistance, the 
case will be considered on its own 
merits.

Start Hussain Imam: Will the hon. 
Minister enlighten the House on the 
price charged per dead weight ton for 
the ships given to these companies and“ 
the British price per ton of dead weight 
for the ships?

Start Santtaanam: I have not got the
price for every ton of dead weight, 
but the prices at which the Sclndia 
ships are offered are the market prices 
at which they can be obtained—^whe
ther they be British or other ships.

Start Syamnandan Sataaya: Are Gov
ernment aware that the Chairman of 
the Peninsular and Oriental Steam 
Navigation Company Limited, Sir 
William Curry, had made suggestions 
to the Government of India for start
ing two British Indian Companies In 
which the B.I.S.N. would be prepared 
to accept a minor shareholding and 
for which they will provide experienced 
personnel and tonnage; if so, have 
Government considered this proposal 
and what Is their reaction?
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Shrl Santhaaam: This particular
question has been replied to more than 
twice during this Session.

Dr. Ram Sabhag Singh: May I know 
whether the Government of India issue 
licences for coastal trade to British 
companies under any circumstances?

Shrl Saathaaani: As I have already 
explained, Government of India have 
decided to reserve coastal shipping for 
Indian companies and they have fixed 
August this year for the completion 
of their programme. Meanwhile, 
because there is not sufficient Indian 
shipping, British shipping to a certain 
extent has been licensed to carry on 
coastal trade and it is our hope that 
that may be replaced by August of 
thiff year.

E lectric  T rains

*2915. Shrl Sidhva: (a) Will the
Minister of Railways be pleased to 
state whether any orders have been 
placed for additional new electric 
trains on the B.B. and C.I. suburban 
service?

(b) How many trains of the above 
Railway run on the suburban service?

(c) What is the average total number 
of passengers carried by this service 
per day?

(d) Has any demand been made for 
additional trains on this section?

(e) If so, what steps have Govern
ment taken in this respect?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.

(b) 229 on week days and 202 on 
Sundays.

(c) About four lakhs and a quarter.
• (d) Yes.

(e) Among the steps taken are the 
following:

(1) Eight G. I. P. Railway Harbour 
Branch trains have been extended 
from Bandra to Andheri stations on 
the B. B. and C. I. Railway.

(ii) Provision has been made in the 
Budget for Electrification of the 
through tracks between Bandra and 
Borivll to provide faster trains on this 
section when the new stock on order 
arrives.

(ill) Provision has also been made 
rof additional electric multiple unit 
suburban coaches for the B. B. and
C. I. Railway in future years.

dlirl Sidbva: May I know what is 
the capacity of each suburban service 
train and how many passengers are 
carried in each train on an average?

Shri Santhanam: I have not got the 
figure for the absolute maximum capa
city, but at present the capacity is 
filled to a high degree.

Shri Sidhva: Do I then take it that 
there is overcrowding?

Shri Santhanam: That is why we are 
trying to put in more trains and 
increase the number of services.

Shri Sidhva: What is the time taken 
to travel from Churchgate to Borivll?

Shri Santhanam: It can be found 
from the time-table!

Shri Sidhva: May I know the posi
tion on the G. I. P. Railway—^have they 
indented for more units for the sub
urban service?

Shri Santhanam: We have ordered 
64 units for the G. I. P. and 48 for the 
B. B. and C. L

Shri Sidhva: When are these likely 
to arrive?

Shri Santhanam: By the end of this 
calendar year.

Pandit Maitra: Where have these 
orders been placed?

Shri Santhanam; In the U.K.
Shri T. Hosain: Have Government 

any proposal to run electric trains 
round about Delhi; if not, why not?

Mr, Depnty-Speaker: This question 
Is about Bombay.

The Minister of Commnnications 
(Shri Kidwai): But Bombay is con
nected with Delhi!

An Hon. Member: By telephone?
Shri Kidwai: By telephone and by 

train also.
Shri Santhanam: There are some 

vague proposals about having some 
electric trains round about Delhi, but 
they have not condensed into anything 
concrete yet.

Shri Sonayane: In view of the intense 
heat and sweating in Bombay, I
know how many of these electric 
trains are fitted with electric fans in 
the suburban service?

Mr. Deputy-Speaker: That does not 
arise from this question.

Shri Sonavane: The question is about 
electric trains and I am only asking 
about electric fans.

and things like that?
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Shrl Maniahwar Datt Upadhyaj:
What is* the total mileage of the sub
urban service?

Shrl Saathanam: All thia is given in 
the Railway Board reports.

Shri Kamath: With a view to pro
viding for the increasing passenger 
traffic in Bombay, is there any proposal 
before Government to have an under
ground system in Bombay as in 
Calcutta? ^

Shrl Saathanam; 1 do not know whe
ther there is an underground system 
in Calcutta.

Shrl Kamath: I only said proposal.
Shrl Santhanam: There is no such 

proposal for Bombay.
Shrl Kamath: Why have Government 

chosen Calcutta for their underground 
activities?

Shrl Saathanam: The hon. Member 
is a specialist in such activities.

Shri Sidhva: What is the total cost 
of the new units that are likely to 
arrive?

Shri Saathaaam: Notice.

^  : W! ^

^  WIX’T ? ¥  ?TTW 
^  dTPPft ?

[Shri Bhatt: Will the hon. Minister 
be pleased to state whether the fourth 
track of electric train service between 
Bandra and BorivU will begin to work 
regularly this year?]

Shri Saathaaam: It will be begun 
this year. 1 do not know when it will 
be completed.

P roduction  of F ood C rop

•2916. Shri Sldhva: (a) Will the
Minister of Food aad Agrlcultore be
pleased to state whether any definite 
plan is followed for the production of 
food crop and cash crop viz. various 
kinds of cereals, cotton and Jute in 
India?

(b) If so, what is the plan?
The Deputy Mlalster of Food aad 

Agricoltnre (Shrl Thlruaiala Rao): (a)
The integrated production programme 
formulated in 1950 set definite targets 
of additional production in respect of 
foodgrains, cotton and jute for 1950-51 
and 1951-52 and indicated the measures 
necessary for achieving these targets.

(b) Wiien the programme was for
mulated. the deficits to be made up by

the end of 1951-52 in order to achieve 
self-sufficiency in foodgralns. cotton 
and jute were estimated at 30*6 lakh 
tons, 11*0 lakh bales and 83 8 lakh 
bales (including jute substitutes) res
pectively. The targets of additional 
production over 1949-50 set for 1950-51 
were 17*0 lakh tons, 6-0 lakh bales 
and 12 0 lakh bales respectively and 
it was intended that the balance of the 
deficits should be covered during 1951
52. Owing to adverse weather condi
tions, however, the results are not 
fully reflected in llie overall produc
tion figures. The extra jute produced 
was about 2 lakh bales and the extra 
cotton between 3 and 4 lakh bales. The 
target for foodgrains however is 
expected to be achieved. The targets 
of additional production for 1951-52 
for foodgrains, cotton and Jute have 
been set at 14 lakh tons, 7 lakh bales 
and 13 lakh bales respectively.

Shri Sldhva: May I know whether 
there is a definite plan for live years 
regarding caa'i crop and food crop, 
that is to say, whether during this 
period the acreage is likely to be 
diverted from one crop to another?

Shri Thlmmala Rao: With regard to 
cash crops Government have taken into 
consideration jute and cotton only. 
There are other cash crops like sugar 
cane, tobacco and others which are 
not strictly controlled by Khe Central 
Government.

Shri Sidhva: With regard to Jute 
and cotton I want to know whether 
under the five year plan it is the idea 
to convert area under foodgrains to 
jute and cotton?

Shri Thlmmala Rao: There are
certain areas in Bengal and Orissa 
which are converted into Jute and com
pensation is being given for that.

Shri Sidhva: Am I to understand 
that there is no definite plan for Jute, 
cotton and foodgrains in fee flve years 
scheme and that they can be changed 
at any time from one crop to another?

Shri Thlmmala Rao: No, Sir. Theira 
is a definite plan and until th^ target 
is achieved this plan will go on: that 
is until we achieve the total require
ments of 33 lakhs bales of Jute; 12 
lakhs bales of cotton and 34 lakhs tons 
of foodgrains.

Shri Sldhva: When is this expected 
to be achieved?

Shri Thlmmala Rao: We want to 
achieve it by the end of 1952.

Shri A. C. Gaha: With regard to
production of cereals have Govern
ment any plans for making certain 
adjustments between the prices of 
cereals and cash crops?
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Bbri n M d h iila  Bao: We have not 
got any immediate plan.

Pandit Malira: May I know from 
the hon. the Deputy Minister if 
lie is in a position to tell us the exact 
amount of acreage that has been 
diverted from foodgrains to Jute in 
Bengal.

Shri Thirumala Rao: 1 want notice 
of that question.

Shri Radhelal Vyas: May I know 
whether Government is contemplating 
the passing of any law to execute this 
plan; if not, how is Government going 
to execute the plan?

Shri Thirumala Rao: The State
Governments are co-operating fully 
in this matter and are left to deal with 
the matter as best as they can.

Shri Hussain Imam: Will the hon. 
Minister enlighten the House as to the 
basis on which the increases are to be 
made—on the actual producticxn of this 
year, or on the theoretical programme 
whic^i they had set last year?

Shri Thirumala Rao: My hon. friend 
knows how these assessments are 
made. There are several varieties of 
assessments; one is eye assessment; 
the other is crop-cutting experiment. 
It was only day before yesterday made 
clear by the hon. Minister how our eye 
assessments are not far wrong when 
actually verified with these crop 
cutting experiments. There is only 10 
or 15 per cent, error. By these two 
methods we arrive at our figures and 
every efTort is being made in all the 
provinces to see that organised crop 
cutting experiments are carried out by 
qualified statisticians.

Mr. Depoty-Speaker: I have to point 
out to hon. Members that we had a full 
debate on this subject only two days 
back and still attempts are being made 
to convert the question hour into a 
debating hour.

Shri Hussain Imam rose—
Mr. Depttty*Speaker: The hon. Mem

ber himself was a president of another 
Assembly.

Coastal F reig h t  Stru ctu re

*2917. Dr. M. M. Das: Will the 
Minister of Transport be pleased to 
refer to the answer given to my 
Starred Question No. 433 on the 
26 th November, 1950 and state 
whether the Director-General of 
Shipping has taken any steps **to 
even out all anomalies In the coastal 
freight structure” of the Indian roa*?- 
tal Shipping?

THe Minister of SMe for Transport 
and RaUways (Shri Santhanam): Yes.

Sfr. Representations received from 
time to time from shippers and other 
commercial bodies regarding freight 
rates in respect of specified commodi
ties are looked into by the Director 
General of Shipping and, where he is 
satisfied that the freight rates com
plained of are unduly high, he takes 
up the matter with the Conference 
Lines. He has done so in many cases 
successfully. The question of the 
procedure for pursuing and settling 
the cases where an agreement with 
Conference Lines is not reached is 
under examination. In the case of 
coal, which is an important commodity, 
and of the Konkan passenger trade, 
Government appointed a Shipping 
Rates Advisory Board to investigate 
into and make recommendations as to 
suitable rates of freight and passenger 
fare. Investigations by Advisory 
Boards, however, take time and that 
method is. therefore, not appropriate 
for commodities whiah play but a 
small part in the economy of Indian 
shipping as a whole.

A new Indian Coastal Conference 
has just come into being and it is con
sidered desirable to give it more time 
to consider the problems and secure 
by voluntary agreement re-adjustment 
of freight rates, wherever necessary.

Dr. M. M. Das: May 1 know, Sir. 
whether any actual changes have been 
made in the freight rates after this 
question was answered on the 28th 
of November last?

Shri Santhanam: I do not think there 
has been any change since November 
last. But during 1949-50 there have 
been many changes due to the inter
vention of the Director-General of 
Shipping.

Dr. M. M. Das: May I know, Sir, 
what is the present freight rate of 
sodium carbonate from Port Okha to 
Calcutta? That was specifically asked, 
in my last question.

Shri Santhanam: If it had been speci
fically asked it would have been 
answered then.

Mr. Dcputy-Speaker: What is the use 
of carrying over this question?

Dr. M. M. Das: The freight rate of 
sodium carbonate from Okha to 
Calcutta was given as Rs. 88/2 then, 
which is almost same as the freight 
from U.K. to Calcutta, The hon. Minis
ter then said that he would look into 
the matter and change the freight rate.

Mr. Depnty-Speaker: If the hon.
Member considers this matter so im
portant he could have put it as part 
(b) of the question, so that the hon. 
Minister would have come preparod.
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Dr, Mfm Si||iliiif SiaA: May 1 know 
whether there is any difference between 
the rates of coastal trade carried by 
Britiiti shipping and Indian shipping?

Shri Santhaaam: In regard to coastal 
trade I think there are agreed rates.

L and R eclamation

*2921. Dr. Ram Snbhag Singh: WiU 
the Minister of Food and Agriculture
be pleased to state the estimated 
acreage of land proposed to be reclaim
ed in the year 1951 by the Central 
Tractor Organisation?

The Deputy Minister of Food and 
Agriculture (Shri Thlmmala Rao):
A total area of 2,39,500 acres is pro
posed to be reclaim ^ by the Central 
Tractor Organisation in 1951 in Uttar 
Pradesh, Madhya Pradesh, Madhya 
Bharat and Bhopal.

Dr. Ram Subhag Siagh: May I know, 
Sir, the amount proposed to be spent 
on these reclamation works?

Shri Thirumala Rao: I want notice 
of that question.

Dr. Ram Subhag Singh: May I know 
the land already reclaimed in different 
States of the country last year, or since 
1947?

Shri Thirumala Rao: For the three 
seasons ending with 1950 the Central 
Tractor Organisation reclaimed the 
following acreages in various States:

Uttar Pradesh—58,543 acres.
Madhya Pradesh—70,270 acres.
Macif'iya Bharat—16,535 acres.
Punjab—13,517 acres.
Bhopal—18,374 acres.

In all 1,77,239 acres.
Dr. Ram Subhag Slagh: May I know 

the expenditure incurred on the re
clamation work and the estimated 
value of the yield on the land?

Shri Thirumala Rao: I want notice 
of that queslion.

Lala Achlnt Ram: May I know how 
much acreage of land Government 
proposes to.get reclaimed through dis
placed persons: how many displaced 
persons have been employed on it and 
what is the amount set apart?

Shri Thirumala Rao: I want notice 
of that question.

Shri T. N. Singh: May I know whe
ther it is a fact that the area that is 
being reclaimed by tractors in Utiar 
Pradesh is likely to be eroded: have
Government received any report to 
that effect?

^  ThimmiJa No* Sir, I am 
not aware at any sucli report. The 
areas that have been reclaimed in th^ 
various States are being looj^ed after 
by the States and allotted to persons 
for immediate cultivation.

Shri T. N, Singh: May I know whe
ther Government have taken any steps 
to formulate, from the right now. a 
land tenure policy in these reclaimed 
areas?

Shri Thirumala Rao: Land tennure 
is a State subject, Sir.

Shri T. Husain: Have Government 
any reclamation scheme for land in 
Chota Nagpur?

Shri Thirumala Rao: I want notice 
of that question.

Shri T. Husain: Have Government 
any special scheme for settlement of 
those whose lands have been, or will 
be. submerged by the Damodar Valley 
project, in Chota Nagpur?

Shri Thirumala Rao: Sir, the ques
tion may be addressed to another 
Department.

Sardar B. S. Man: May I know wCie- 
ther the reclamation of one million 
acres which has already been done by 
the C.T.O. for the last one year has 
been followed up by subsequent opera
tions and the reclaimed land is under 
cultivation, or is it a fact that much 
of the reclaimed land has relapsed 
back?

Shri Thirumala Rao: The State
Governments are looking after this 
aspect of f'le question and I am not in 
a position to give him the exact posi
tion with regard to these things. If 
he puts down a question I shall try 
to get the information.

Shri Dwivedi: I want to know the 
causes why the Central Tractor 
Organisation refused to spare tractors 
for reclaiming land in Vindhya 
Pradesh as a result of which the sum 
of Rs. 5 lalv'is which was g ra n ts  for 
that purpose had to be surrendered to 
the Government and no land could be 
reclaimed in Vindhya Pradesh.

Shri Thirumala Rao: Sir, the hon. 
Member wants to verify the informa
tion. If he puts down the que«tion I 
can point out the answer to him.

Shri Dwivedi: I want to know why 
they refused to spare tractors.

Mr. Deputy-Spealm: It is not admit
ted ifiat any refusal was made. He 
may put down a question *^whether it 
was refused and, if so. what w«re the 
causes, etc.^.
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Seth Goviad Das: In the current 
year how much land which is to be 
reclaimed is going to be reclaimed in 
each Province—Uttar Pradesh, Madhya 
Pradesh and other Provinces?

Shri Thimmala Bao: Sir, just now 
I read it. If he wants me to repeat 
it I shall read it again.

Mr. Deputy-Speaker: Hon. Members 
must be attentive when answers are 
read.

Seth Govind Das: He did not give 
figures for each State. He only men
tioned the total. I want to know how 
much will be reclaimed in each State.

Mr. Deputy-Speaker: He read State 
after State. I shall call the next 
question.

Shrl Dwivedi: Before you go to the 
next question I want to draw the atten
tion of the hon. Minister to the printed 
report in whicb it is stated that the 
tractors were not given by the Central 
Tractor Organisation.

An Hon. Member: He has not studied
it.

Shri Dwivedi: If he has not studied 
the report it is not my fault.

Mr. Depoty-Speaker: Let him put
the question ''whether the Central 
Tractor Organisation has been 
approached for that particular purpose 
and, if so, etc., etc.”. There is a mode 
of putting the question. I am afraid 
Idle hon. Member has taken the hon. 
Minister by surprise.

Shri Dwivedi: It has been given in 
the report.

Mr. Deputy-Speaker: That may be. 
Everything contained in the report is 
not carried in the head of the hon. 
Minister.

State E n ter pr ises

♦2922. Shri Alexander: (a) Will the 
Minister of States be pleased to state 
whether the Ministry of States have 
appointed any Committee to go into the 
working of State enterprises in Part B 
States and if so. at what stage the 
enquiry is?

(b) Has it submitted an interim re
port and if so. what are its main 
findings?

The Minister of SUtes, Transport 
and Railways (Shri GopalaswanU): (a)
I invite the attention of the hon. 
Member to my reply to Sri Sarwate’s 
Starred Question No. 2435, dated 21st 
March, 1951.

(b) The question of publisjhing the 
main recommendations of Shri ICastur- 
bhai Lalbhai is under consideration in 
consultation with the State Govern
ments concerned.

Shri Alexander: May I know whether 
an Interim report in respect of the 
industries of any of the States has 
been submitted?

Shri Gopalaswami: By Shri Kastur- 
bhai Lalbhai?

Shri Alexander: Yes.
Shri Gopalaswami: He has submitted 

reports in respect of Hyderabad and 
Mysore. The report for Travancore- 
Cochin is expected shortly.

Shri Sivan Pillay: What were the 
points of reference to that Committee?

Shri Gopalaswami: Shri Kasturbhai 
Lalbhai was instructed to make an in
vestigation, and the objects of the 
Investigation were:

To enable the formulation of a co
ordinated policy and plan with regard 
to the management and development 
of the existing State-owned and State- 
aided industries in Hyderabad, Mysore 
and Travancore-Coahm, and in regard 
to the starting of new industries;

Secondly, *to make available to the 
State Governments expert business 
advice as to the manner in which and 
the agency through which they should 
function in regard to such enterprises.

Shri Sivan Pillay: May I know whe
ther any questionnaire was published 
in ttiis matter?

Shri Gopalaswami: I know Shri
Kasturbhai made enquiries, but 
whether he issued any written ques
tionnaire I do not exactly know.

Shri Alexander: May I know what 
were the main findings of the report 
submitted in regard to the industries 
of Hyderabad?

Shri Gopalaswami: There are quite 
a number of recommendations in the 
report. I have got here Viree pages 
of typed matter of that. If the hon. 
Member wishes to have the informa
tion I can supply it to him, if he would 
come over to me.

Shri Alexander: May I know how 
many of the industries or State enter
prises are running at a loss and how 
many are running at a profit?

Shri Gopalaswami: I think he must 
wait for the publication of the report.

Shri Hnwssin Imam: When will the 
report be published or laid on the 
Table of the House?

Shri Gopalaswami: We are consult
ing the State Governments on the
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m atter and a decision will be reached 
as soon as possible.

Shrl Hussain Imam: Sir, in view ol 
the fact that in Hyderabad there is no 
legislature and this is the only legisla
ture where they can voice their 
opinion. The Government normally 
consists in Democracy of the executive 
as well as the legislature, and one part 
being missing, there is no Democratic 
Government—may I know . . .

Mr. Deputy-Speaker: This is with 
respect to all Part B States.

Shri Gopalaswami: Of the three
States, two have got legislatures func
tioning. One of them has got yet no 
legislature.

Shri M. L. Gupta: May I know wihe- 
ther the Committee was appointed by 
the States Ministry or by the States 
themselves and whether the report now 
with the Minister will be laid on the 
Table of the House?

Shri Gopalaswami: I think Shri
Kasturbhai Lalbhai was asked to make 
this enquiry by the States Ministry on 
behalf of the States concerned.

-•
Shri Alexander: May I know whether 

any wastage of funds has been sus
pected in any of these industries?

Mr. Deputy-Speaker: The hon.
Member will wait for the results of 
the report.

Shri SoBdhI: Is it not a fact that 
tlie amount spent by the Committee 
has been paid by the Central Govern
ment?

Shri Gopalaswami: 1 believe so.

Shri M. L. Gupta: The hon. Minister 
stated that there are three pages of 
the recommendations which he said he 
would make available to the hon. 
Member. Mr. Alexander. May I 
request that V.iis information may be 
placed on the Table of the House?

Shri Gopalaswami: Primarily the 
reports are submitted to the Govern
ments of the States concerned. But 
if the hon. Members wish to have the 
information as to what the report 
contains, I shall consider the question 
of placing those reports on tfne Table 
of Parliament.

Pilferage of Stamps
*t9Z3. Shri Alexander: (a) WiU the 

Minister of CommnnleatloBS be pleased 
to state whether it is a fact that stamps 
are being stolen from articles in Post 
Boxes in various parts of the country?

(b) How many such cases have been
^  u G overnm entSince 1M9 and how many of them are 

detected and the culprits punished?
(c) What are the precautions taken 

against this and how far have they 
proved effective?

The Minister of Communlcatloiia 
(Shri Kidwai): (a) Yes. Such com
plaints are received sometimes.

(b) 85 cases have been brought to 
the notice of Government since 1949. 
In 17 cases the culprits were success
fully detected and punished.

(c) Town Inspectors and Inspectors 
of Post Offices and Overseers in rural 
areas have been specially asked to 
keep a strict watch over the clearance 
of letter boxes, post test letters and 
carry out surprise checks. The stocks 
of stamps with stamp vendors are 
also checked frequently. With a view 
to see ttiat stamps removed from 
letters are not sold, all cases of com
plaint or suspicion are vigorously pur
sued and offenders are either 
prosecuted in court or dealt with 
departmentally. The number of such 
complaints has gone down.

Shri Alexander: May I know whe
ther these culprits are postal employees 
or outsiders?

Shri Kidwai: Both.
Pandit Maltra: May I ask the hon. 

Minister if he is aware that besides 
this there is anoliher form of malprac
tice which was widely prevalent, 
namely, effacement of postal stamps of 
high denominational stamps and whe
ther that has been checked or stopped?

Shri Kidwai: We are aware some
how such stamps are being used.

Shri A. C. Guha: Have the Govern
ment received any report that this 
sort of pilferage of postal stamps, 
particularly of high denominational 
stamps are taking place inside the 
Post Offices in respect of registered 
and insured packets etc.?

Shri KldwaL* That is true.
Shri A. C. Guha: Have the Govern

ment taken any action to prosecute 
those officers who are involved in 
these cases?

Shri Kidwai: We are doing whatever 
is possible and our Special Pohce is 
also investigating a large number ol 
ca

Shri Kamath: In connection with 
this pilferage of stamps, does Govern
ment keep a close watdh on tfcte acti
vities of the Philatelists’ Association 
—^Association of Stamp Collectors?
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S hri K idw ai: I am th an k fu l to  the 
P h ila te lis ts ’ A ssociation w ho first 
b rough t th is to  o u r notice.

S h ri Kamatfa: Set a thief to catch a 
thief!

S hrlm ati Am m u Sw am inadhaji: M ay
I ask the ihon. Minister whether his 
attention has been drawn to some 
stamps coming from abroad having 
been taken out before the letters reach 
the persons to whom the letters are 
addressed, evidently by some of the 
postal authorities, who are stamp 
collectors?

Shri K idw ai: Yes. Such complaints 
have also been received.

Shri T. N. Singh: Since when has 
this pilferage of stamps been noticed 
to be increasing in the Department?

S hri lU dw ai: I have mentioned the 
date in my reply.

“Grow More F ish** Schemes

Subha* S in rh : Will 
Minister of Food and  A fricu lto re

be pleased to state the amount of 
money spent so far on the “Grow More 
Fish” schemes?

T he D eputy M inister of Food and 
A gricu ltu re  (Shri T h irum ala  R ao): 
Grants of Rs. 47 lakhs and loans for 
Rs. 19-53 lakhs have been sanctioned 
for the purpose.

Dr. R am  Subhag Singh: May I know 
how much big fish and how much 
•mall fish have Government grown 
after they launched their “Grow More 
Fish” Campaign?

Shri T h irum ala  Rao: Shall I give you 
the various purposes for which it is 
bemg spent?

Dr. Ram  Subhag Singh: Yes.
S hri T h irum ala  Rao: The schemes 

of the following nature are eligible for 
financial assistance from the “grow 
more fish” fund: Distribution of finger- 
lings and fish seed: purchase of indige
nous flsh craft and tackle: purchase of 
salt for curing and drying flsh: staff 
employed for fisheries development 
schemes.

S ard a r B. S. M an: Have the Govern
ment in any of their research organi
zations evolved a formula by which flsh 
can be grown now?

S hri T h lm m ala  Rao: Yes, Sir.
S evera l research  sta tions a re  m aking 
•x p e rim en ts  w ith  regard  to  grow ing 

m uU iplyihg th e  q u an tity  of Qtfi,

M r. D ep a^ -S p eak e r: Hon. Members 
who do not take this delicacy Heed 
not put questions. They may reserve 
it for others.

Shri D wivedi: May I know if in the 
pushkamis of certain temples in South
ern India, Government have compelled 
the niahants or the temple-owners to  
grow more flsh there and against the 
religious sentiments of the people?

Shri T h iru m ala  Rao: I am not parti
cularly aware of such temples. Certain 
pushkamis are so clear in their w ater 
that no flsh can grow in them.

Dr. R am  Subhag Singh: Do Govern
ment propose to start procurements 
rationing and price control of fish as in 
case of foodgrains?

M r. Deputy-Speaker: Order, order.
S a rd a r Sochet Singh: Will the Gov

ernment consider the desirability of 
amalgamating both of these grow more 
campaigns into one of loaves and 
fishes?

M r. D eputy-Speaker: Order, order. I 
tliink our time is very precious. I find 
that some hon. Members are putting 
questions of this sort merely for the  
sake of some humour. This is not 
right. Next question.

S hri C hattopadhyay: May I know 
whet^ier this Department has placed 
any yam  at the disposal of the fisher
men for preparing fishing nets?

S hri T h iru m ala  Rao: Yes, Sir. This 
may remotely come under the item 
‘Development of increased production*.

S hri C hattopadhyay: In this matter 
of development of flsh and flsh culture, 
Ashing net is a very important item 
and this Department thas not placed 
any yarn at the disposal of the fisher
men in the State of West Bengal.

Shri T h iru m ala  Rao: Mr. Deputy-
Speaker, Sir, I request hon. Members 
to listen to me when I read out the 
purposes. Item 2 is purchase of 
indigenous fishing craft and tackle.

M r. Deputy-Speaker: Next question.

Accidents at Level Crossings

*2925. Shri J . N. H asarika: WUl the 
Minister of Railwajrs be pleased to 
state how many accident! took place 
during the last three years at the Level 
Crossings without gates on the Assam 
Railways?

T he M inister of S tate  fo r T ran sp o rt 
and  R ailw ays (S hri S an thanam ): 14
during the three calendar years 1948» 
1949 and 1950.

Shri J . N. H asarika: M ay I know th e  
num ber of accidents in  A  and  B clasa 
croastogs and  also th e  num ber In C  
ai^^ D class? W ^at is th e  num ber of
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person? killed or injured and also the 
fW peny destroyed and compensation 
paid in r e je c t  of each claim?

Shri Santhanam: There are 1,615
level crossings without gates on the 
Afjam Railways and the total numl)eT 
b i accidents for these three years is

/ •ft ^

y f  t  31^ ^
i  ?

[S h ri B hatt: May I know the loss 
of human life and cattle involved in 
these accidents?]

S hri S an thanam : No. I thought as 
the number of accidents was sm all no 
details would be necessary.

Shri J. N. Hazarika: May I know
when the classification of crossings was 
last made and if it is too ancient, will 
it be revised soon?

S hri Santhaitam : This matter is
constantly under review and if there 
is any justification, if any place has 
grown up and it is necessary to man 
the level crossing, it will be done.

Mr. Deputy-Speaker: Next question

Licence to H imalayan A irways

*2926. Shri R athnasw am y: Will Ihe 
Minister of C om m unicatioiis be pleaded 
to state whether it is a fact '-;hat 
licence to the Himalayan Airways has 
been renewed?

T he M inister of C om m unications 
(S hri K idw ai): Yes, Sir. Pending
Government decision on the recom
mendations of the Air Transport 
Inquiry Committee, the period of vali
dity of the provisional licence granted 
to Himalayan Aviation has been 
extended up to the 30th April, 1951.

S ard a r B. S. M an: In view of the 
fact that the Himalayan Airways have 
co-operated with the Government and 
given excellent service, may I know 
when they will be given the term 
licence which will lead to still more 

^improvements?

\  S h ri K idw ai: The discussion on the 
Enquiry Committee Report will 

\^ke place in this House on the 16th 
and then we may be able to say some
thing definite about it.

P arched Rice

(a )) Wi]
Shri __________

ill th e  M lniator o f
Tri^alhi:

F W a S I

A i^ iea ltiire  be p leased  to  s ta te  w hether 
th e re  is an y  ban  o r contro l placed on 
th e  in te r-s ta te  m ovem ents of parched 
rice?

(b) What are the prices per maund 
of parched rice in exporting and iip- 
porting States?

Tlie D eputy  M inister of Food and  
A g ricu ltu re  (S h ri T h in im a la  R ao):
(a) and (b). A statement containing 
the information required is laid on the 
Table of the House. [See Appendix 
XXI, annexure No. 9.]

Shri K Ishorim ohan T rip a ih i: May
I know if there is any procurement 
and levy of parched rice in any part of 
the country?

S hri T h irum ala  Rao: Procurement is 
not done in parched rice.

S hri K Ishorim ohan T rip a th i: May
I know what is the quantity of paddy 
annually diverted for the production 
of parched rice?

Shri T h iru m ala  Rao: I want notice 
of the question.

Shri R. K. C haudhuri: May I ask
one question. Sir?

Shri Sondhi: On a point of order, 
Sir, is the hon. Member entitled to ask 
a question when he is not in his seat?

Shri R. K. C haudhuri: May I men
tion, Sir, that this seat has been gifted 
to me by Shrimati Durgabai. May I 
know whether any step has been taken, 
along with the programme for ‘grow 
more fish* to make fish-eating mtore 
popular in this part of the country?

Mr. D eputy-Speaker: With or with
out rice? This question relates to rice. 
Next question.

Manufacture o r  Glidi^ s

*2928. Shri K am ath: Will the Minis
ter of C om m unicatlona be pleased to 
state:

(a) whether it is a fact that a techni
cian named Mr. Antonius Raab manu
factured one or two gliders in Baroda 
in the year 1948;

(b) whether he was in the service of 
the then Baroda Government;

(c) the cost of production of those 
gliders;

(d) whether he gave a demonstration 
of gliding in Baroda, in the presence 
of an ofAcer of the Directorate C ^ era l 
of Civil Aviation;

(e) what has happened to those 
gliders manufactured by Mr. Raab; an d

(f) th e  cost of each g lider im|H>rted 
in to  Ind ia  during  the y ea r 1950?
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T he M iiiM er o f O em m im lcatioiis 
(S h ri K ldw ai): (a) Yes, Mr. Raab
built two gliders at Baroda during 
1947-1948. A third one was built there 
after he left.

(b) Yes.
(c) It is not possible to state the cost 

of production of the two gliders made 
by Mr. Raab. The facts are that the 
Baroda Industrial Research Section, 
set up for the manufacture of gliders, 
was in existence from September, 1947 
till the end of October, 1949. The 
total recurring expenditure of the 
Section during that period was over 
Rs. 6 lakhs, out of which Rs. 5,77,000 
was recurring expenditure. During 
that period the Section built three 
complete gliders.

(d) Yes.
(e) The two made by Mr. Raab were 

taken over by the Kala Bhawan Insti
tute of Baroda under arrangements 
between the Institute and the Govern
ment of Baroda. The third glider is 
a t the Civil Aviation Training Centre, 
Allahabad.

(f) I place on ttie Table a statement 
giving the information.

STATEMENT

Tjrpe of 
glider

Number
imported

Cost per 
glider

(1) Primary Eoa 
glider 3

R8.
4,900

(2) Baby Eon inter
mediary glide? 2 8,200

(S) Olympia sailplane 1 12,800
(4) Twin.Boatcr T-21 

B SUngeby glidor 2 14,500

Shri K am ath: With regard to cost of 
production referred to in part (c) of 
the question, do not the records of the 
then Baroda Government show the cost 
incurred upon the manufacture of 
gliders, or are those records missing?

Shri K idw al: The records show that 
during the year Vaat these three gliders 
were built, five lakhs and some thou
sands were spent. If all that is taken 
into account, the cost will be very 
heavy.

Shri BLamath: Do the records not 
show that Mr. Raab built those gliders 
from more or less scrap metal that was*̂  
salvaged by him from the aeroplanes 
or bombers that were destroyed by 

dhe Anglo-Americans after Vie war?
^Shri K ldw ai: That may be true. The 

recurring cost has also to Ke taken into

consideration when you fix the coat 
of production of a particular glider.

S hri K am ath : Is there no informa
tion at all, as to the actual cost of 
materials involved in the manufacture 
of these glidfrs, in the books of the 
Baroda Government?

S hri BJdw ai: We are not in a posi
tion to know what was their cost and 
how the cost was arrived at.

S hri K am ath : Do the Government 
propose to utilise the services of M r. 
Raab again for this purpose?

S hri K ldw ai: We have got our own
factory and we are working success
fully. The other day in reply to a 
question I stated that we have manu
factured one glider, we are to complete 
another in a few days and a third is 
being planned.

S hri K am ath : At what cost is a glider 
built in our factory?

S hri K ldw ai: I gave that information 
the other day. It was much lower than 
the cost at which it could be built by 
Mr. Raab.

S h ri K am ath : Lower? Are you sure?
S hri K ldw ai: Yes.
S hri T . N. Singh: What is the recur

ring expenditure of tlie new glider 
factory that is being run by the 
Government?

Shri K ldw ai: The question relates to 
the Baroda factory. I have not got the 
Allahabad figures with me.

Postal Systems op Former Princely 
States

*2929. S hri R aj K anw ar: Will the
Minister of C om m unicatioiis be pleas
ed to state:

(a) whether the postal systems in 
force in the former Princely States o t  
Hyderabad, Gwalior and Travancore- 
Cochin have since been completely 
taken over and replaced by the Posts 
and Telegraphs Department of the Gov
ernment of India; and

(b) if not, what is the exact position 
in regard to them?

T he M inister of C om m unications 
(S h ri K idw al); (a) Yes, Sir.

(b) Does not arise.
Shri R aj K an w an  What is the pre

sent position with regard to the postal 
system in Jammu and Kashmir?

S hri K idw al: The postal system in 
Jammu and Kashmir was always with 
the Government of India.
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8 M  BaJ Kaawiu': At the time of 
takln* over the postal systems, how 
was the balance of postal stationery 
such as envelopes, post-cards, postage 
stamps, etc., belonging to the system 
of the Rulers dealt with? Was it 
destroyed or utilised and exhausted?

Shri Kidwai; Is this question about 
Jammu and Kashmir?

Shri Raj Kaawar: About the other 
States.

Shri Kidwai: We took possession of 
the stationery that was being used in 
those post offices.

Shri Dwivedi: What is the number 
of persons retrenched in connection 
with the integration of the postal 
services?

Shri Kidwai: I do not think any 
personnel has been retrenched so far.

Shri R. Veiajrttdhaji: May I know 
whether there was any reduction in 
the salary from Rs. 40 to Rs. 20 effect
ed by the Government in the case of 
the non-departmental Anchal masters 
in the Travancore-Cochin State when 
it was integrated recently?

Shri Kidwai: In Travancore-Cochin, 
there were post offices established by 
the Government of India. There were 
post offices under the Anchal system. 
They were operating in the same 
area. The non-departmental Anchal 
system will be abolished so that there 
will be one single unit in the entire 
area.

Shri R. Velayudhan: My question was 
whether the salary enjoyed by the 
Anchal masters till this time has been 
reduced from Rs. 40 to Rs. 20 when 
these Anchal post offices were 
integrated.

Shri Kidwai: The salaries will be 
brought to the level of the Grovem- 
ment of India salary. If it was higher, 
then they will be paid higher salaries: 
if it was lower in some cases, they will 
be paid the lower scale.

Shri Raj f l^ w a r: Has any date 
been ilxed for ttie abolition of the 
Anchal system in Travancore-Cochin?

Shri Kidwai: From the 1st April, we 
have taken over the Anchal system 
under our own management.

Shri Raj Kanwaf: How long is it 
going to continue?

Shri Kidwai: I said that from the 1st 
of April, we have taken it over.

SpECUL COMPLAIHTa OROAmSATION
•WSO. Shri Raj Kaawar: Will the 

Minister of Commimlcatioiui be pleas
ed to state:

(a) the total number of nublic com
plaints relating to corruption made to 
the Special Complaints Organisation 
during the years 1949-50 and 1950-51; 
and

(b) how many of these were, on 
enquiry, found true and how they were 
disposed of?

The Minisler of Commiinicatioiis 
(Shri Kidwai): (a) and (b). A state
ment giving the information asked for 
is laid on the Table of the House. [See 
Appendix XXI, annexure No. 10.]

Shri Raj Kanwar: What is the total 
number of complaints which were 
received by the Special Organisation? 
The Statement relates only to the com
plaints of corruption?

Shri Kidwai: The question was about 
corruption. Those figures are given. 
The other day, there was another ques
tion in reply to which the other figures 
were also supplied.

Mr. Depnty-Speaker: There is
not'iing preventing the hon. Member 
putting this question also in writing. 
Why should such a supplementary be 
put? Nothing prevented the hon. 
Member from adding that also in the 
question.

Shri T. Huiialii: May 1 know if it is 
a fact that Government have slopped 
enquiry in some of these cases, and if 
so, in how many? What is the reason 
for stopping the enquiry in those cases?

Shri Kidwai: I am not aware of any 
case where the enquiry was stopped 
without completing it.

Shri Raj Kanwar: How many com-
glaints were personally looked into 

y the officer in charge of this organi
sation and how many inspections were 
carried out by him during this year?

Shri Kidwai: I have not got that 
information.

Shri Raj Kaawar: How many of the 
cases that were sent to court ended 
in conviction? The statement does not 
furnish this information.

Shri Kidwai: The other day, there 
was a question in reply to which it was 
stated how many cases ended hi con-» 
viction, how many were still pending 
and how many were acquitted.

Shri KanuUh: What are the reasons 
for this Ministry alone having a Com
plaints drganisation and not the other 
Ministries also?
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Mr. How can the
hon. Minister say that?

S hri K idw«l: How does the hon. 
Member know that no other Ministry 
has got a ^omplaints Section?

Sbri K am ath: So far as I luiow. The 
hon. Minister may enlighten the House.

Bfr. D epnty-Speaker: The hon. Minis
ter is not expected to answer for all 
tSie other Ministries. Next question.

Hollerith System of Accountings

•2931. S hri S. N. Das: (a) Will the 
Minister of Comm iuiieatioiis be pleas
ed to state whether the Hollerith 
System of mechanised accounting in
troduced as an experimental measure, 
has proved successful?

(b) If so, what are the specific 
advantages?

T he M inister of Commiinicatioiui 
(S hri K idw ai): (a) It is still in an 
experimental stage and it is too early 
to form an opinion.

(b) The main advantages of this 
mechanised system of accounting are:

(i) the liability for error due to the 
human factor, inherent in the previous 
system of accounting, is eliminated;

(ii) an upto-date record of stock 
position and balance of stores is avail
able all the time; and

(iii) there will be considerable eco
nomy due to reduction of staff in the 
long run.

Shri S. N, Das: .What was the cost?

Shri K idw ai: I 'have not got the in
formation here.

Shri S. N. Das: What is the extent 
of saving in terms of money, time and 
men required.

Shri Kidwai: I have said that it is 
still in an experimental stage. Our 
forms may also have to be changed in 
the light of the experience that we have 
gained. Therefore it is not yet possi
ble to give an exact estimate.

S hri S. N. Daa: When was this
experiment started?

S hri K idw ai: Last year.

T ramway Service in Delhi

•293Z, Shri SaaJlTajrym: W ill th e  
M inister of T nuM port be pleased to  
s ta te  w hether G ovem m siit have n y

proposal of taking over the Tramway 
service in Delhi?

T he M inister of S ta te  fo r T ra n sp o r t 
and  R ailw ays (S h ri S an th an am ): Yes. 
The tramways in Delhi were taken 
over by the Government of India and 
entrusted to the Delhi Road Transport 
Authority for operation on the 1st 
of April, 1951.

Shri Dwivedl: What is the reason 
that the tramway in Delhi has not at 
all improved, even though the Govern
ment has taken it over?

M r. D eputy-Speaker: It was taken 
over only on the 1st of April, 1951.

P a a d it M unishw ar D a tt U padhyay:
What is the amount of assets and 
liabilities that the taking over of the 
tramway brought to Government?

Shri S an thanam : The capital invest
ed on the tramways roughly amounts 
to between Rs. 12 and 13 lakhs and 
the Delhi Road Transport Authority 
has secured 26 ramshackle trams and 
three trolley buses.

•ft i n f : w  wnrfiTT 
f«Fr aftr

^  arWR VK JT?

i r m tM  t  •
“ '[Shri B hatt; Will the hon. Minister 
please state the conditions and agree
ment under which it has been handed 
over to the Delhi Transport Authority?]

Shri Santhanam: This tramway was 
being run by the Delhi Central Electric 
Power Authority which has now been 
liquidated and the work taken over 
by the new Delhi Electric Board. 
Because this new Board is confining 
itself to electricity this tramway has 
been handed over to the Delhi Road 
Transport Authority set up by this 
Parliament.

• M r. D eputy-Speaker: He wants to 
know on what terms and conditions 
they were handed over. ’

S hri San thanam : T h e . assets and
liabilities have been transferred from 
one public organisation to another.

f  fv  Ji? fpnw
in ^  Hm# Twr «niT
^  ?
[Skri B hatt: I also want to know 

whether this matter was placed before 
toe Railway Finance Committee or the 
Standing lo a n e e  Committee?]
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S h ri ‘S a a th u n i i :  T his m a tte r  w as 
« n d «  th e  W orks, M ines and P ow er 
M in istry  an d  th ey  m u st have  placed 
I t  before th e ir  S tand ing  Com m ittee.

M r. D epnty-Speaker: H e w ants to  
know if even the matter of purchase 
or acquisition was placed before the 
Standing Finance Committee for Rail
ways.

Shrl Sftnthanam: It was run by one
public authority set up by Parliament 
and it has been transferred to ano^er 
public authority. The matter might 
nave been reported either to the Stand
ing Committee of the Ministry of 
Works, Mines and Power or the Stand
ing Finance Committee.

Shri S idhva: What was the profit 
that was made during th« last three 
years by the Tramways Company?

S hri S an thanam : During 1948-49 t^e 
Company made a profit of Rs. 3 lakhs 
on a capital investment of Rs. 12 lakhs. 
During the year 1949-50 the profit 
•came down to Rs. 87,000.

S hri K esava Rao: Is there any pro
posal to extend the tramway service 
to New Delhi?

S hri S an thanam : 1 hope not.

P an d it M unishw ar D aft UmUUiyay:
Is there going to be any organisation 
under whioh these two departments 
are to be put and what kind of organi
sation will that be? Or will it be 
under the D.T.S.?

S hri Santhanam : The Delhi Road 
Transport Authority has taken it over.

S hri T. HusiUn: Are Government
aware that the Delhi tramway service 
is the worst tram service in th« whole 
of India and if so, do they propose to 
improve the tramway service? If they 
propose to improve it when are they 
likely to do so?

S hri S aa tb aaam : It is a kind of 
legacy of past history.

Shrl T. H aaaln: I did not hear the 
answer, Sir.

Mr. Dcrpnty-Speaker: The hon. Mem
ber was absent-minded.

T r a n sh ipm en t  of Coal at Mokabceh 
G hat

• m s .  S hri S. N. Dm : (a ) W ill the  
M inister of R ailw aya be  pleaaed to  
s ta te  th e  to ta l quan tities of coal 
tran ah ip p td  a t M okam eh G h at of th e  
O udh T irh u t RaUway during  th e  yeitrs
1947-48. 1948-49. 1949-50 and 1950-51?

Cb) How m any persons applied  fb r 
w agons and how  m any of them  got th e  
w agons during  the  period?

T he M inister of S U te  lo r  T raaspoH  
and  R ailw ays (S hri S an thanam ): (a)
The quantity of coal transhipped at 
Mokameh Ghat during the years 1947
48 to 1950-51 (upto 27th March, 1951) 
was approximately as follows:

1947-48—3,49,269 tons (including 
69,315 tons public coal).

1948-49—4,33,093 tons (including 
1,12,821 tons public coal).

1949-50—3,83,188 tons (including 
1,11,173 ton# public coal).

1950-51 (up to 27-3-51 )-r3,54,962 
tons (including 1,06,743 tons 
public coal).

(b) This information should be avail
able with the Provincial Coal Control
lers, who issue to consumers and 
consignees on application permits 
which form the basis of sanctions by 
the Coal Commissioner.

S hri S. N. Das: Of the quantity of 
coal transhipped at Mokameh Ghat 
what was the percentage on Govern
ment account and what was on private 
account?

S hri Santhanam : I gave the figures 
separately for public coal: the balance 
must be on private account.

Shri S. N. Das: Are Government
aware of the great difficulty that the 
people of North Bihar have to expe
rience on account of want of wagon 
supply?

S hri Santhanam : We know that
transhipment difficulties are there. We 
are planning to build a bridge on the 
Ganges but that is taking time.

S hri Syam nandan Gahaya: Are
Government aware that large quanti
ties of coal brought over to Mokameh 
on the broad gauge had to be dumped 
there and for a long time for want of 
wagons on the O. T. Railway with 
resultant loss both to the coal stock 
and also the people living on the other 
side of the Ganges?

Shri S anthanam : I do not know if 
what my hon. friend says is correct. 
But our plan is to have coal dumps 
so that the ferries waste no time. We 
have a dump at Banaras and possibly 
there is a dump at Mokameh. It is 
our plan to keep a stock, so that the 
ferry service might go on continuously.
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WRITTEN ANSWERS TO QUESTIONS

Stores and EquiPMXirt

*2918. Prof. K. T. Sh«h; Will the 
Minister ol Railwajs be pleased to 
state;

(a) The total cost and present value, 
as recorded in the Ministry’s books, of 
the various kinds of stores, installations 
and equipment, maintained in the 
several departments under the control 
of the Ministry, as on 31st December, 
1930; and

(b) the provision made for the 
proper storage and safe-keeping and 
maintenance of the Stores and Equip* 
ment?

The Minister of State for Transport 
and Railways (Shrl Saathanam): (a)
and (b). Some of the information re
quired will be available from the state
ments contained in Volume II of the 
Railway Board’s Administration 
Report. The latest report for 1949-50 
has been placed in the Library of the 
House. The time, labour and cost 
involved in obtaining precise informa
tion asked for the period indicated in 
the question will be incommensurate 
with the result.

Stores and Equipmint

•2919. Prof. K. T. Shah: Will the 
Minister of Tnuu^ort be pleased to 
state;

(a) the total cost and present value, 
as recorded in the Minlslry’s books 
of the various kinds of stores, instal
lations and equipment, maintained in 
the several departments under the 
control of the Ministry, as on 31st De
cember, 1950; and

(b) the provision made for the 
proper storage and safe-keeping and 
maintenance of the Stores and Equip
ment?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
and (b). A statement showing the 
d ^ ^ ls  asked for is placed on the Table 
of the House. [See Appendix XXI, 
annexure No. 11.]

Stores, Installations and Equipment

•2920. Prof. K, T. Shah: Will the 
Minister of Commonications be pleased 
to state:

(a) the total cost and present value 
or capital cost as recorded in the 
Ministry’s books, (i) of the various 
kinds of stores, installations and 
equipment, maintained under the 
Ministry, as on 31st December, 1H50:

(ii) of the live-stock and animals 
for carriage of mails or personnel,, 
or vehicles for that purpose, as on 
31st December 1950;

(b) the total capital cost of the 
buildings, aerodromes and other struc
tures provided and maintained by the 
Ministry, as on 31st December. 1950; 
and

(c) the provision, financial as well aa 
otherwise, made for the proper storage 
and safe-keeping and maintenance of 
the Stores. Installations> and Equip
ment, as well as for the proper housing 
and care of the animals and vehicles, 
maintained by the Ministry, as on 31st 
December. 1950?

The Minister of Communications 
(Shrl Kidwal): (a) to (c). Information 
is being collected and win be laid on 
the Table of the House in due course.
I may add that some information has 
been received from the various offices 
concerned but that it is incomplete and 
requires checking up.

Hindustan Aircratt Factory

•2934. Shri Balmlfcl: (a) Will the 
Minister of Railways be pleased to 
state how many Railway wagons have 
been supplied by the Hindustan 
craft Factory at Bangalore, so far?

(b) What Is the price of one wagon?
(c) On which lines are these wagons 

now being used and with what result?

The Minister of State for Transpoii 
and Railways (Shrl Santhanam): (a)
No wagons have been built by the 
Hindustan Aircraft Limited, Bangalore, 
but this firm Is supplying fully furnish
ed III Class steel passenger coaches, 
of which 133 have been delivered so 
far.

(b) The cost of a broad gauge III 
Class passenger coach varies according 
to the design and equipment provided 
and ranges from about Rs. one lakh 
to Rs. 1,30,000 in India. The final 
price for the coaches now being cons- 
tnicted at H.A.L. is still under 
negotiation.

(c) These coaches have b ^ n  put 
Into service on the following Railways 
and have so far proved satisfactorj’:

(1) G.I.P.—36.
(2) M. and S. M,—17.
(3) E. I.-47 .
(4) E. P.—33.
Total—133.
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Import o r Datbs

Sliri Krtaluumaiid JW: WIU 
the M inister of Food and Afrienttnre
be pleased to state:

(a) w hat am ount ol Iranian  dates 
were imported during the year 1950;

(b) out of the above, what amount 
has already been disposed of and 
which Stote was the greatest consumer 
of these dates;

(c) whether Government intend to 
import dates for supplemenUry food in
1951-52 and if so, what amount;

(d) whether it is a fact that Stotcs 
are reluctant to accept dates for f o ^  
and if so, what Stotes have a lr e a ^  
communicated their reluctance to the 
Government of India; and

(e) whether it is a fact that large 
amount of dates are lying in stock of 
State Governments for want of buyers?

The Deputy Minister of Food and 
Agricnltiire (Shri Thimmala Kao):
(a) 18,000 tons of dates have been 
purchased by the Government of India 
from Iraq for import during the finan
cial year 1950-51. Upto-date informa
tion regarding import of dates by trade 
is not available. .

(b) Entire quantity of dates import^ 
ed has been allocated to various States 
and the largest quantity has been 
allocated to Bombay.

(c) No decision has been taken on 
this question.

(d) Allocations were made after 
enquiring the firm requirements of the 
States. Recently however. the 
Government of Madhya Pradesh came

V up with ttie request for cancellation of 
a part of their allotment as in this 
part of the country summer starts 
fairly early and the demand for dates 
comes to a stop during the summer 
season. These have since been re
allocated to other States.

(e) We have no information. As 
the quantity allotted to each State is 
small it is understood the entire 
quantity will be put into immediate 
consumption.

Railway Accidents

*2936. Saikh Mofaiaddlii: Will the
Minister of Railways be pleased to state 
the number of deaths which occurred 
by accident from running trains in 
Assam Railway during last six months 
and the reasons therefor?

The Minister of State for Transport 
ad Railways (Shri Santhanam);

During the six months September, 1950 
to February, 1951, 51 deaths occurred,
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of which 43 were of trespassers, on^ 
of suicide and three of passengers who 
fell or Jumped out of running trains. 
Of the remaining four, two were of 
occupants of a road bus which collided 
with a train at a level crossing, one 
was of an escort of a loaded wagon 
on a goods train which parted due to 
breakage of couplings and the fourth 
of a railway servant in a trolley 
accident

iNTiNsrvE Cultivation of J uti

*2937. Salkh Mohluddin: Will the 
Minister of Food and Agriculture be
pleased to state what are the methods 
that the Central Jute Committee has 
adopted to make intensive cultivation 
of Jute so as to reach the Axed target 
as decided in the last conference held 
at. CalcutU?

The Deputy Minister of Food and 
Agrlonlture (Shri Thimmala Rao):
The Central Jute Committee is not 
concerned with the increased Jute pro
duction plan, which is being directlb^ 
implemented by the Central Govern
ment. The Principal methods being 
adopted for encouraging intensive culti
vation of Jute include, supply of ferti
lisers and improved varieties of Jute 
seeds, provision of better retting faci
lities, and plant protection measures

Import of Food

*2938. Shri J. P. Srivastava: WiU the 
Minister of Food and Agriculture be 
pleased to state how much food Gov
ernment propose importing from 
foreign countries each year during the 
next five years?

The Deputy Minister of Food and 
Agriculture (Shri Thlrumala Rao);
Government have not made anv pro
gramme for the import of foodgrains 
in the years 1952 to 1956.

. Cattle Breeding F arm

•2939. Shri Sldhva: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether Government 
have decided to close down the Cattle 
Breeding Farm at Jubbulpore and to 
instal one at Karnal instead?

(b) If so, what are the reasons and 
what will be the cost of transfer?

(c) What is the maintenance cost 
of the Farm at JubbulpDre and what is 
the likely cost at Karnal?

(d) How many animals are there at 
present in Jubbulpore Farm?

The Deputy Minister of Food and 
Agriculture (Shri Thimmala Rao);
(a) Yes; it has been decided to close
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down the Cattle Breeding f^searcb 
Station, Jubbulpore, but no new iarm 
is being establl^ed instead at Kamal. 
The existing A|nricultural Sub-station 
at Kamal is bdng reorganised and 
the animals available at the Jubbul- 
pore Station as well as those at the 
Indian Agricultural Research Institute, 
New Delhi, will be transferred to 
Karnal.

(b) Owing to jflnanclal stringency it 
was not possible to continue any longer 
the experiments which it was proposed 
to carry out at the Farm for evolving 
a general utility type of cattle. Hence 
the decision to close down the Station 
was taken. The cost of transferring 
the animals and equipment of the 
Station is estimated to be Rs. 22,000.

(c) The budget provision for t*ie 
Jubbulpore Station for 1950-51 amount
ed to Rs. 3,00,000 as against Rs. 3,30,100 
provided for the re-organised Kamal 
Farm for 1951-52.

(d) The number of animals a t
present in Jubbulpore is 63. 408
animals have already been transferred 
to Karnal.
I rrigation Works in West Bengal

*2940. Shri S. C. Samanta: (a) Will 
the Minister of Food and Agrtcultare
be pleased to state the number of 
tubewells sunk, wells constructed, 

or re-excavated, 
channels or khals 
and small dams 

the State of 
the year 1950 for

"I

tanks excavated 
small irrigation 
repaired or dug 
constructed in 
West Bengal in 
intensive cultivation?

(b) How much subsidy did the 
Slate of West Bengal receive from the 
Government of India in the same 
period for the above purpose?

The Depnlj Minister of Food and 
Agricnlture (Shri Tbinimala Rao): (a)
The West Bengal Government have no 
scheme either for construction of the 
tube-wells or surface wells. The 
number of tanks excavated or re
excavated up to November, 1950, is 
62 and that of minor irrigation dams 
and channels is 60. Information on 
this subject up to 31st March, 1951, 
•has been called for from West Bengal 
Government.

(b) The total subsidy sanctioned to 
the Government of West Bengal for 
the schemes of minor irrigation during
1950-51 is Rs. 41.01 lakhs.

Manufacture of Sugar Cubes

*2941. Shri Kshudiram Mahta: Will 
the Minister of Food and Agrtciiltore 
be pleased to state:

(a) the quantities of sugar allotted 
by Government in 1948, 1949 and 1950

separately to factories propping sugar 
cubes;

(b) the quantities of sugar cube9 
prepared as against the allotq^ents
made; and

(c) the manufacturing cost per lb of 
sugar cubes from sugar?

The Deputy Minister of Food and 
Agricnltiire (Shri Thirumala Rao): (a)
and (b). A statement showing allot
ments of sugar quotas to factories for 
manufacture of cubes during the years 
1949 and 1950 and the quantities of 
sugar cubes actually produced against 
these allotments is placed on the Table 
of the House. No allotments were 
made during 1948 and up to August,
1949 as there was no control over sugar 
during that period.

(c) It varies from factory to factory 
and is reported to range from As. -/9/6 
to As. -/11/3 per lb.

STATEMENT
^ugor auotaa aUotted to factories during the 

J949 and 1950 for ih% man^fa6ture of 
of^bts and the quantities of svgar 

actually prepared against those allotment*.

Name of the 
factory

Quota
aUottod

(Tons)

Qty. of 
oubes pre
pared 
(Tone)

1949 1950 1949 1960

(after
2.9.49)

(1) Sar<iwati Sugar
Mills, Abdullapur— 120.0 — 118.16

(t) Upper Ganges 
Sugar Mills,
Secliara. . 172.6 — 161.92

(8) Kesar Sugar
Works, Bahcri . — 162.6 — 140.04

(4) Bihar Sugar
Works, PaohruUhi— 146 .0 — 91.70

(6) Shadi La] Sugar 
and C^noral Mills
Ltd., Mansurpur — 60.0 — 41.06

(6) Daurala Sugar
Works, DaunJa 60 1090.0 77.17S* 1081.61

*A part of tho oonfcotionery quota 
was also us:d for oubcs.

A erodrom e in  O rissa

Shri a  K. Panl: (a) Will thfe 
Minister of Commnnlcatlona be pleased 
to state whether there is any propoftal 
before Government to open Jharsuguda
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aerodrome in the State of Orissa and 
Jamshedpur in Bihar as regular Air 
Stations for carrying Passengers and
mails?

(b) If 80. when are they likely to be 
opened and if not. what are the rea- 
s;)ns therefor?

The Minister of Commimlcati^as 
(Shri KIdwai): (a) and (b). The Air 
Transport Licensing Board has decided 
to grant a provisional licence to Bharat 
Airways to operate a scheduled air 
service on the Calcutta-Jamshedpur- 
Ranchi-Patna route and it is expected 
that the company will commence 
the service as soon as necessary faci
lities have been provided on the route. 
The question of a scheduled halt at 
Jharsuguda has been examined but in 
view of its poor traffic potential the 
proposal has been dropped.

F odder and S ubsidiary  Cattle F ood

^3944. Shri Ganamukhi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a scarcity of 
fodder: and

(b) if tile answer to part (a) above 
be in the affirmative, whether Gov
ernment propose to embark on a scheme 
of subsidiary cattle feed?

The Deputy Minister of Food and 
Agriculture (Shri Tbirumala Rao): (a)
and (b). The hon. Member may kindly 
refer to the reply given lo Starred 
Question No. 969 asked by Shri Balmiki 
on the 18th December, 1950.

S u rvey  of R ailw ay  L in e

*2945. Shri Puli Ramaswamy: (a)
Will the Minister of Railways be pleas
ed to state whether the Metre Gauge 
line connecting Khandwa on the B. B. 
and C. 1. Railway and Hingoli on the 
N.S. Railway is finally surveyed?

(b) If the answer to part (a) above 
be in affirmative,

(i) In what year it was surveyed;
(ii) what is the mileage so sur

veyed; and
(lii) what is the total amount in

curred for surveying the 
same?

(c) Are Government contemplating 
to lay the line and if so, when do they 
propose to take the work in hand?

(d) Are there any estimates of the 
same prepared and if so, what will be 
the approximate cost for the same?

^The Minister of State for Transport 
and Railways (Shri Santhanan): (a)
Yes.
25PS

(b) (i) 1946-47.
(ii) 187.27 miles.
(iii) Rs, 6-34 lakhs.
(c) The proposed line lies portly in 

Madhya Pradesh and partly in Hydera
bad. The two sections of the line were 
surveyed separately, the former by the
B. B. and C. L Railway and the latter 
by the Nizam’s State Railway. As 
these two sections cannot be considered 
separately, the B. B. and C. I. Railway 
have been asked to submit an up-to- 
date appreciation of the entire project. 
At this stage the Government are not 
in a position to state if and when the 
line will be constructed.

(d) The line is estimated to cost 
over Rs. 650 lakhs.
Jowar, Cotton  and Sugarcane C u ltiv a 

tio n  IN B hopal

*2946. ThalLur Lai Singh: (a) Will 
the Minister oi Food and Agrlcultnre
be pleased to state how much wheat, 
Jowar and cotton was grown on land 
tractorized under the Grow More Food 
Scheme (in Bhopal)?

(b) How much money was granted 
to the iugar cane growers of Bhopal 
by the Government of India as (I) 
taccavi for the purchase of bullocks 
and (ii) for digging of wells in 1949 
and 1950?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) The total area reclaimed by the 
Central Tractor Organisation in Bhopal 
from 1947-48 to 1949-50 was 18,509 
acres. On the basis of the usual yard
stick of production of about one-third 
of a ton per acre, the additional pro
duction of this area is estimated at 
about 6,170 tons. Separate figures for 
difPerent crops are not available.

(b) The Government of India have 
sanctioned Rs. 2 lakhs to the Bhopal 
Administration during 1950-51, for 
advancing taccaxn loans to cultivators 
under the Grow More Food Scheme, 
for the puroha.9e of bullocks and for 
the provision of other production faci
lities. The Bhopal Administration have 
stated that sugarcane growers are 
eligible for these loans. Further infor
mation has been called for from the 
Administration and will be laid on the 
Table of the House when received.

A dviso ry  Council  in  B hopal

*2947. Thakur Lai Singli: Will the 
Minister of States be pleased to stite  
why has the Advisory Council not 3'et 
been constituted in Bhopal?

The Minister of Stotes. Tnnsport 
and Railways (Shri Gopalaswaml);
Under Khe Rules the Chief C^ommis- 
sioner is required to nominate five
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members with the approval of the 
Central Government. He has not yet 
been able to finalize local consultations 
tor this purpose.

C attle B reeding  C entres

^2948. Thakur Lai Sinfh: Will the 
Minister of Food and Afrlculture be
pleaseci to state how many Centres 
for the improvement of Cattle breed
ing are to be sftarted by the Govern
ment of India in the year 1951-62 and 
in what States and if not, why not?

The Deputy Minister of Food and 
Agriculture (Shri Thinimala Rao):
The Indian Council of Agricultural 
Research has sanctioned under the 
Pilot Key Village Scheme seven Cattle 
Breeding Centres, one each in U.P., 
Delhi, Travancore-Cochin, Bombay 
(Gujerat), Orissa, Hyderabad and 
Saurashtra, w^iich have as their tech
nical programme the breeding of cattle 
by artificial insemination. Centres in 
U.P., Delhi and Travancore-Cochin 
were started in 1950-51 and the re
maining four centres will be opened at 
the rate of two each year during 1951- 
S2 and 1952-53.

P urchase of P lough .3

2̂949. Dr. Deshmukh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the date on which the 1250 
0loughs were ordered from Messrs 
Pasabhal Patel;

(b) the dates on which and the 
number of ploughs which were deliver
ed to Government;

(c) how many of these were used 
and for what length of time;

(d) the total expenditure which was 
incurred on the purchase, transport 
and handling of these ploughs;

(e) how many of them are now be
ing used and where;

(f) how many of them are rendered 
useless and how many have not yet 
bc'en used at all;

(g) what is the financial loss involv
ed; and ,

(h) whether there is any proposal to 
use them and if so, when and where?

The Deputy Minister of Food and 
Agriculture (Shri Thinimala Rao):
(a) The 3rd October, 1946.

(b) The 1,250 implements were deli
vered in instalments, consisting of from
2 to 69 implements each, in the period 
February, 1948 to December, 1949.

(c) A total of 399 Implements were 
used for periods ranging from a few 
days to about nine months during the 
last two reclamation seasons.

(d) Rs. 47.67,816.
(e) None of the implements is being 

used now.
(f) Information as to precisely how 

many of the implements are service
able and how many unserviceable is 
not available, but most of them are 
in a serviceable condition. 851 of the 
implements have not been used at all. 
The main reason why these imple
ments have not been used is that they 
were originally not purchased for/cans 
reclamation. They are altogether too 
light for this purpose. The original 
idea of taking over the Disposals 
tractors was to rehabilitate them and 
sell them to the State Governments 
for breaking up and bringing under 
cultivation banjar lands. The Pasha- 
bhai implements were intended to 
make a matched or balanced set of 
implements which could undertake 
reclamation of such lands. Later, when 
69 rehabilitated tractors had already 
been sold to the State Governments, 
it was decided that these tractors could 
be more usefully employed for recla
mation of kans land and these Pasha- 
bhai implements then became surplus.

(g) and (h). The loss, if any, will 
depend upon how they are disposed of. 
Already a small number of the imple
ments has been sold to some State 
Goveniments. The disposal of the rest 
will be taken up at the end of the 
present reclamation season. It is 
hoped that the State Governments will 
be interested in buying this equipment 
for the initial- breaking up of fallow 
lands.

A ssociated F a rm s

186. Shri Ganamukhi: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether Government 
have prepared a scheme for the estab- 
lijshment of associated farms throughout 
the country?

(b) If so. what are the main features 
of associated farms and the advantages 
thereof?

(c) lias any constitution of such 
Bodies been formed and circulated to 
the State Governments?

(d) What are the possibilities of 
development of Agriculture under the 
scheme and do Government propose 
to start experimental and demonstra
tion plots and publicity measures to 
popularise the scheme?

• The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Yes.

(b) Associated Farms are expected 
to be set up on the initiative of public 
institutions, which after securing the 
willing consent of the farmers in the 
neighbourhood will formally constitute
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themselves into corporate bodies. The 
land of all the members will be pooled 
together arnl jointly cultivated. In 
order to induce the cultivators to join 
the farm, the liability for land revenue 
cind rent will be taken by t;ie farm 
and employment will be provided to 
the cultivators and members of their 
family as far as possible. It is pro
posed that the Central and State Gov
ernments should extend the same 
assistance to these farms as is extended 
to approved G.M.F. Schemes under 
the existing rules. The advaJitages of 
Associated Farms are that they will 
mobilize the experience and initiative 
of public institutions in introducing 
modern methods into agriculture and 
demonstrate in a practical m ^ n e r  the 
beneficial effects of large-scale farming.

(c) A tentative scheme for the 
establis'imeni of Associated Farms has 
been circulated to the State Govern
ments in December, 1950.

(d) The possibilities under this 
scheme depend on the response forth
coming from public institutions and 
from the farmers who will be 
approached by them for this co-opera
tive effort. It does not seem necessary 
for Government to start experimental 
or demonstration plots for this purpose, 
but all these measures will be consi
dered as the scheme develops and the 
practical needs become apparent.

F ir e  in  C argo S h ip

187. Dr. M. M. Das: Will the Minis
ter of Transport be pleased to state:

(a) whether it is a fact that a fire 
broke out in a cargo ship, berthed at 
Kidderpore Jetty, Calcutta, on the 
evening of 24th March. 1951; and

(b) if so, (i) the destination of tiie 
ship and the nationality to which the 
ship belongs; (ii) the particulars of 
the cargo, contained in the ship; (ill) 
the extent of damage done to the ship 
and to the cargo; and (iv) the causes 
of the fire?

The Mialsicr of Stole for Transimt 
and Railways (Shri Saathanam): (a)
Yes. a flre broke out In S.S. *‘City of 
Philadelphia”.

(b) (i) The destination of the vessel 
is U.S.A. and her nationality is British.

(ii) The cargo comprised mainly of 
bales of raw jute, bags of wool, cases 
of Mica scrap, bags of bones and some 
kyanite ore.

(iii) No material damage has been 
done to the Ship’s hull nor has the 
vessel’s sea worthiness been affected. 
Wood work such as spar-celling, hatch 
covers and also electrical circuits in 
the Iween decks were burnt out.

The extent of damage to the cargo
has not yet been assessed but it is 
estimated that about 400 tons of cargo 
comprising mainly of jute bales and 
some wool and boties has been 
damaged. Some of this cargo was 
damaged by the water discharged into 
the hold to put out the fire. This 
water damaged cargo has been dried 
and part of it reshlpped.

(iv) The cause of the fire has not 
been definitely established as the pre
liminary enquiry into the accident has 
not yet been completed.

P etrol  R atioxino

188. Shri Kamath: Will the Minister 
of Transport be pleased to state:

(a) whether it is a fact that petrol 
rationing is still in force in UtUr 
Pradesh;

(b) how much longer Government 
propose to continue this rationing; and

(c) the reasons for mixing power 
alcohol with petrol when the oil com
panies have guaranteed to meet all de
mands In the country In full?

The Minister of State for Transport 
and Railways (Shri Santhaaam): (a)
Yes.

(b) The matter is under correspon
dence with the Government of U tta r  
Pradesh.

(c) To encourage the power alcohol 
Industry which has been built up In 
the State of Uttar Pradesh at consi
derable cost.

L ac I ndustry  m  S iam

189. Prof. K. T. Shah: (a) Will the 
Minister of Food and Agricultare be
pleased to state whether the CJoveni- 
ment of India sent any official from 
this country to study the lac industry 
in all its phases in Slam?

(b) If so, has any report been sub
mitted or have recomnwndations been 
made for improving and extending 
that industry in India?

(c) What steps have been taken to 
give effect to those recommendatlQns?

(d) Was any request made by the 
Siamese Government to permit a simi
lar visit by a Siamese officer to India 
for the same purpose and If so. what 
action was taken by Government on 
that request?

The Deputy Minister of Food and 
Agriculture (Shri Thlrumala Bao):
(a) The Government of India did not 
send any official but the Indian Lac 
Cess Committee deputed the Director. 
Indian Lac Research Institute. 
Namkum, to visit Siam and study the 
lac industry there. He was in Siam 
from the 1st to 2.3rd June. 1950.
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(b) Yes. The Director, Indian Lac 
Research Institute, submitted a report 
to the Indian Lac Cess Committee at 
its meeting held in September, 1950. 
The report gives the present conditions 
of the production and manufacture of 
lac in Siam.

(c) The Indian Lac Cess Committee
considered the report at their meeting 
held in September, 1950, and resolved 
that in order to augment the quantity 
of lac production in India, the Govern
ments of the States where it might be 
possible to grow Pithecolobium Saman 
(rain trees) should be requested to 
plant that host wherever possible and 
to exploit it for purposes of lac cultiva
tion. It was also resolved that the 
raising of this host and its exploitation 
be included in the Institute’s pro
gramme for propaganda, and that 
experiments to see how exactly this 
tree responds to lac cultivation be 
undertaken. The State Governments 
have been addressed accordingly. This 
step has been taken because Siamese 
lac is mostly derived from the rain 
tree which grows quickly and yields 
larger quantities of lac as compared to 
Indian lac hosts and flourishes well 
along streams and rivers and in deltaic 
regions under high humidity condi
tions. •

(d) The Siamese Government made 
a request in June 1950 for according 
necessary facilities to one of their 
officers of the Department of Science, 
Ministry of Industry, accompanied by 
a major share holder of the Siamese 
Shellac Co., Ltd., for studying modern 
methods of production of shellac at 
the Indian Lac Research Institute for 
five months. It was however not 
possible for the Institute to receive the 
officer In question at that time for 
training. He visited India later to 
examine the lac market at Calcutta 
and also visited the Institute In August,
1950 and again in November, 1950.

Conference  op F ood O fficia ls

190. Shri Sidhva: (a) Will the Minis
ter of Food and Agriculture be pleased 
to state whether a Conference of food 
oftlcials from certain States was hold 
on or about the 20th March, 1951 in 
Delhi to discuss urgent food situation 
In India?

(b) If so, what was the nature of 
the talks and what was the result?

(c) What Is the firm commltmont 
uf Imports of foodgralnB ?

(d) Has the process of procurement 
been tightened up with the object of 
getting greater quantity of food grains?

(e ) What Is the resp o n se  of Slate 
G o v e rn m en ts  in  th is  re sp ec t?

The Deputy Minister of Food and 
Agriculture (Shri ThirumaU Rao);
(a) and (b). An informal Conference 
of Food Secretaries of selected States 
was held in New De>hi on the 21st 
March, 1951, to finalise allocations 
under the basic plan for April, 1951.

(c) The quantities of imported food- 
grains purchased firm up to the end 
of March, 1951, for arrival in India 
during the current year were as under:

Rice—8,34,000.
Wheat and flour—17,65,000.
Milo—3,35.000.
Total: 29,40.000.

(d) and (e). The systems of pro
curement and distribution in difl'erent 
States have been examined in the light 
of the supply position and each State 
has adopted, in consultation with the 
Centre, a system of procurement which 
is best suited from the point of view 
of prevailing local conditions and the 
extent of Government commitments to 
supply foodgrains.

P urchase of A ircra fts

191. Shri Sidhva: (a) Will the 
Minister of Communications be pleas
ed to state whether two aircrafts were 
purchased from Disposals in 194G-47?

(b) If so, at what price and wliat 
was the total cost of investment wltii 
spare-parts?

(c) What use is made of these air
crafts and how many times were they 
operated in the air?

(d) Whnt was the cost of mainte
nance of these aircrafts?

(e) Are these aircrafts still in use?
The Minister of Communications 

(Shri Kidwai): (a) to (d). Attention 
of the hon. Member Is invited to the 
reply given to his Starred Question 
No. 1355 on the 9th April, 1948.

(e) Both the Aircrafts have been sold 
to the Hind Provincial Flying Club for 
a price of Rs. 16,000. They have not 
yet been rendered fit for a certificate 
of airworthiness.

P ractical D airy  F a rm in g

192. Thakur Lai Singh: WiU the
Minister of Food and Agriculture be
pleased to state whether it is contem
plated to train Post Graduate Students 
of Agriculture in Practical Dairy Farm
ing in India in the near future?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
Practical training in dairying is 
imparted to students of Indian Dainr 
Diploma courses at the Indian Dairy



r Written A m w en 9 APRIL 1951 Written Angwert m s

Researdh Institute, Bangalore and the 
F Agricultural Institute, Allahabad*

 ̂ Apart from this specialised training 
Government have no proposal to pro
vide training in practical dairy farmmg 
to P o s t-g ^ u a te  students of Agricul
tu re

fiUPPLT AHB Distribution or Jute Seeds

19X Shrl Sidtava: (a) Will the Minis- 
ler of Food and Agriculture be pleased 
to state whether seeds were supplied 

 ̂ to grow suiRcient acreage of ^ute so as 
; to bring the area under cultivation to 
' its self-sufficiency in 1951?

(b) If so. what ciuantity of acreage 
has been actually under cultivation?

(c) What quantity of seeds was sup
plied and what was the kind of quality 
and price of seeds?

(d) Is it a fact that some officials 
who were in charge of the supply and 
distribution of seeds have been sus
pended and if so, what are the details?

The Deputy Minister of Food and 
Agriealtare (Shri Thirumala Rao):
(a) and (c). The required information 
is being collected from the jute grow* 
ing States and will be placed on tho 
T ^ le  of the House, on receipt.

(b) {During 1950-51):
Assam--2.92.000 acres.
Bihar—3.57.532 acres.
Orissa—1,10,162 acres.
West Bengal—6,50,900 acres.
UtUr PradesTi—23.850 acres.
Tripura—14,500 acres.

(d) Yes. As a departmental enquiry 
into the matter Is under way, it will 
not be in the public interest to furnish 
such details at this stage.

SuKPLus Stores

194. Shri SldbTa: (a) Will the Minis
ter of Food and Agricultore be pleased 
to state whether any list was prepared 
of the large number of items in stock 
in the Workshop which are not want^ 
ed as sUted by Mr. Kharegat in his 
report on tractors?

(b) If 80, what is the number and 
value of these items?

ĉ) What do Government propose to 
do with the items which are o9l want* 
od?

(d) Who indented these articles and 
has any enquiry been instituted for 
Axing tho respondbiUty?
25

The Deputy Minister of Food and 
Agriealtare (Shri Thinimala Rao):
(a) Provisional lists of spare parts for 
tractors and such other items os are 
not required by the Central Tractor 
Organisation have been prepared. 
These lists will be Analised at the end 
of the current reclamation season. At 
present, it is not possible to put any 
of the Central Tractor Organisation 
staff on the work of finalising tbe 
lists, as they are busy with the recla* 
mation operations now in progress.

(b) The information will be avail
able only after the lists are finalised.

(c) The surplus items will be made 
over to the Directorate General of 
Supplies and Disposals for disposal in 
accordance with the usual procedure 
adopted in such cases.

(d) When in 1946 the Government 
of India decided to purchase a large 
number of tractors, vehicles and other 
equipment from American Army Sur
pluses, it was found that purchases 
had to be made as quickly as possible 
in order to ensure that the Govern
ment got the equipment in the quanti
ties required. Together with the 
tractors and equipment a large quan
tity of spare parts was also purchased.

The purchases were made by weight 
and at a cheap price and since the stuff 
was lying in the remote areas of 
Assam« no meticulous sorting out of 
items was possible. There was also 
tf'ie danger that, if the Government of 
India did not take advantage of tho 
offer of the spare parts by weight at 
such low prices, the parts would be 
purchased by somebody else, as they 
would have been worth their price even 
as scrap. Jn these circumstances, the 
Government decided to purchase the 
entire lot of certain makes of spare 
parts. Although this involved some 
risk of buying unwanted articles there 
was no alternative to this procedure 
in view of the need for speedy action 
and for ensuring that all essential 
spare parts were obtained. Consider* 
ing the circumstances under which 
the purchases were made, the question 
of fixing on any individual the respon* 
sibility for taking over unwanted 
items does not arise. It is also hoped 
that the surplus items will fetch a 
reasonable amount on disposal

Repukccmirr or D m c n v t  Pamni nr 
T r a c t o r s

Its. Shri SldhTE: WiU the Minister 
of Food and Agrieattue bo pteosed 
to state:

(a) whether the local agoste of both 
Cletrac and the Allls-Chalmert w m  
approached to replaco defeetivo
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in tractors which were giving toristdnt 
trouble, at their own cost, fecom- 
mended by Mr. Kharegat;

(b) what steps have been taken to 
Improve the elticiency which has gone 
down to 38 per cent, only; and

(c) whether the actual recurring
cost has been brought down from Rs. 
52 to Hs. 2 ^ - 0  as stated by Mr. 
Kharegat? '

The Deputy Minister of Food and 
Agrieulture (Shri Thirumala Rao):
(a) Lists of defective parts so far 
observed in ‘Cletrac* and *Allis- 
Oialmers’ tractors, in cases where the 
defects are attributable to faulty manu
facture, have been forwarded to the 
Manufacturers or their Indian agents. 
The manufacturers of ‘Allis-Chalmers' 
tractors have agreed to replace the 
parts tree of charge, but the manufac
turers of ‘Cletrac’ tractors have not so 
far communicated their decision. The 
matter is being pursued.

Further, in accordance with the 
terms of the contracts with Viem. both 
the manufacturers have deputed their 
service engineers to the various sites 
of operations, and they are assisting 
the Central Tractor Organisation in 
rectifying the defects.

(b) The percentage mentioned re
lates to the performance (as Judged 
by Shri Kharegat) during the laat 
teclamation season of the secoad-hand 
tractors taken over by the Central

Tractor Organisation from American 
Army Surpluses in 1946. These trac
tors were subject to frequent break
downs owing to their dilapidated con
dition and also due to of the
requisite spare parts, fu rther, the 
tractors had to remain idl« for some 
time owing la the non-availability of 
suitable land. These old tractors were 
thoroughly overhauled at the end of 
the 1950 operational season. All possi
ble steps have been taken to ensure 
that breakdowns of these old tractors 
on account o^ lack of spare parts are 
reduced to the m inim u»/in the course 
of operations in tt'ie current season. 
Steps are also being taken to improve 
the organisational efficiency of the 
Central Tractor Organisation. All the 
recommendations made by Shri P. M. 
•Kharegat in this regard have been
examined very carefully, and such of 
the recommendations as are consider
ed suitable are being implemented. It 
is hoped that the output of these trac
tors during the present season will 
show considerable improvement

(c) Rs. 52 per acre was not the 
recurring cost. It is the td til con in
cluding boil recurring anil non-
recurrmg expenditure, and applies only 
to the reclamation operations carried 
out with the help of the new tractors
fpurchased out of the loan from the
nter-national Bank. According to the 
accounts prepared up to the 31st 
March, 1950, the recurring cost in 
respect of operations with the old 
tractors are hot lSke\f U  e tM H  Rs. 
28/8A per aore.
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PARLIAMENT OF INDIA
Monday, 9th April, 1951

The House met at a Quarter to 
Eleven of the Clock,

[Mn. D^puty-Speaker in the Choir]
QUESTIONS AND ANSWERS

(See Part I)

11-45 AM.
MOTIONS FOR ADJOURNMENT

Police Firing in Jhansi

Mr. Deputy-Speaker: I have received 
notice of an adjournment motfbn 
from Mr. Dwivedi—I must rule it out 
of order—for discussing a deflnite 
matter of urgent public importance, 
namely:

“Opening of Are by Police in 
Jhansi resulting in the death of 
at least four persons and injuries 
to about 60 persons upon a peace
ful crowd gathered for commemo
rating Shri Chandra Shekhar 
Azad, a martyr in the cause of 
Indian Independence has caused 
countrywide discontent, the 
action of the police being an 
excess; and it is a matter of 
urgent public importance for the 
Central Government to see that 
States do not abuse powers given 
to them under the Constitution 
for the maintenance of law and 
order.**
This is absolutely out of order for 

the reason that this is a States sub
ject.

Shri Dwivedi (Vindhya Pradesh): In 
that connection I would like to say...

6335

CnOSSlNG THE 38th PiUULLEL BY
U. N. Forces in Korea

Mr. Deputy-Speaker: Then there is 
another adjournment motion and tbai 
is in the name of Mr. R. K. Sidhvi 
and he wants it for the purpose of 
discussing a deflnite matter of urgent 
public importance, namely:

“The U.N. Supreme Commander. 
General MacArthur’s action in 
crossing the 38th Parallel, thus 
endangering the peace of th t 
world/*
I think this is not at all necessary 

for the reason that the :ibn. Prime 
Minister has stated on many an occas
ion on the floor of this House that a  
far as India is concerned, she is not 
in favour of crossing the 38th Parallel.
I do not think anything more need be 
said on this matter.

Mr. Deputy-Speaker No. no. 
out of order.
65 PSD

It is

PAPERS LAID ON THE TABLK
Amendments to  D elhi Motor 

Vehicles Rules, 1940
The Minister of Slate tot Transport 

and Railways (Shri Sanlhanain) : I
lay on the Table, under sub<-89ction (3) 
of section 133 of the Motor Vehicles 
Act, 19.39, a copy of each of the 
following notiflcations issued by the 
Chief Commissioner, Delhi, amending 
the Delhi Motor Vehicles Rules, 1940.

(1) No. F. 12(102)/50-MLT,
dated the 18th December, 1950.

(2) No. F. 12(77)/50-MLT,
dated the 91h January, 1991.

(3) No, P. 12(132)/50-MI,T,
dated the 15th January, 1951.

(4) No. F, 12(152)/49.MLT.
dated the 15th January, 1951

(5) No. F. 12(131)/50-l\fLT.
dated the 25th January, 1951.

(6) No. F. 12(122)/48-HPW/MLT, 
dated the 1st February, 19S1.

(7) No. . F. 12(138)/50-ML7,
dated the 7th February, 1991.

[Placed in Library. Set No.
P—192/51J.
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Amendments to Coorg Motor 
Vehicles Rules, 1940

Shri Santhanam : I lay on the Tabic, 
under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939, a copy 
of the notification issued by the Chief 
Commissioner, Coorg, No. F. Dis. No. 
8-50, dated the 17th November, 1950, 
amending the Coorg Motor Vehicles 
Rules, 1940. [Placed in Library. See 
No. P-153/51].

Statement re Jeep Contract

The Minister of Defence (Sardar 
Baldev Singh): In pursuance of the 
promise made on the 26th March, I 
lay on the table of the House an 
account of the “Jeep Contract.”

Mr. Depn^-Speaker: A copy of this 
statement has been placed on the 
table of the House by the Z>efence 
Minister and hon. Members desirous 
of taking part in the debate or even 
others who desire to see it can 
obtain copies from the Parliamentary 
Notice Office.

Shrl Hussain Imam (Bihar): Does 
this statement contain replies to our 
questions?

Mr. Deputy-Speaker: Yes.

Statement
In accordance with the assur

ance I gave to the House, I am 
^lad to have this opportunity of 
placing before the House a full 
account of the “Jeep Contracts*. 
Early in January 1948, a review 
of certain of our essential stores 
was undertaken and it was found 
that our supplies of some of them 
were not sufficient. In c lu d ^
among these were Jeeps. To
wards the middle of the year, it 
became operationally necessary 
to remove these shortages as
early as possible. Accordingly, 
enquiries were set afoot. In June 
1948, we were informed by our 
High Commissioner in U.K. that 
an offer had been received for the 
supply of 2.000 re-condition^
jeeps. Supplies, it was stated, 
would commence immediately and 
completed within a very short 
period of time. This offer was 
accepted by the Defence Ministry 
and a contract was entered into 
by the High Commissioner with a 
Britisli Arm for the supply of
2,000 jeeps of war-time pattern 
warranted to be “new or re-condi
tioned as good as new” at £250 
each, together with 10% spares

certified as adequate for normal 
three years usage at a price of 
£20,000. The vehicles and 
spares were to be shipped from 
European ports. The total value 
of the contract was thus £520,000. 
Supplied were to commence not 
later than six weeks of the date 
of the contract and deliveries 
completed not later than 150 days 
from that date. *

I understand from the High 
Commissioner m U.K., who was 
here recently, that he had satis
fied himself as to the credit
worthiness of the firm by obtain
ing the usual bank references, 
and that the firm was and still is 
on the list of suppliers to the 
U.K. Grovernment. The terms of 
the payment under this contract 
were:

(a) 65% on receipt of certificate
from the inspecting firm as 
to the number of jeeps that 
were ready for delivery at 
site, reconditioned according 
to specifications, that is
new or as good as new;

(b) 20% on the production of 
bill of lading;

(c) 15% within one month of 
the receipt of the jeeps at 
a port in India.

It was in accordance with
condition (a) that 65% of the
price was paid . in August 1948 
for 502 jeeps ready at site, on 
receipt ol full inspection certi
ficates in regard to some jeeps 
and other certificates in regard to 
the remaining jeeps. This was 
however made on the further
assurance of inspection certi
ficates being produced for each 
one of these 502 jeeps. The claim 
for the second 502 jeeps in 
November 1948 was held up be
cause these certificates had not 
been produced. The firm stated 
that the delay in producing these 
certificates due to the ins
pecting firm not having the
necessary staff and therefore 
suggested that Lloyds should be 
entrusted with the inspection.
This was agreed to and certain 
conditions for future inspection
were laid down. These condi
tions included an inspection of 
10% of the vehicles, selected at 
random, and the inspection of the 
certified job cards of the remain
ing jeeps to confirm that they had 
been brought up to serviceable 
condition. Lloyds produced ins
pection certificates, in accordance 
with the new procedxire, im



Papers laid d APtUL l^Sl on the Table

respect of all the 2000 jeeps 
which were ready at site. On 
receipt of these documents, the 
bill that was held, namely for the 
second batch of 502 jeeps was 
Dald on 13th December. 1948.

£afly in 1949 the shipment of 
155 jeeps commenced and on pro
duction of clean bills of lading in 
respect of these 155, a further 
sum, representing 20% of the 
price of theiie jeeps, was paid. 
This meant that in respect of 
these 155 a total of 85% of their 
price had been paid, leaving a 
balance of 15% to be paid on 
delivery in India. No further 
payment was subsequently made 
either on account of this 15% or 
on account of the 996 jeeps which 
were ready and inspected at site.

It is clear that the amounts 
paid from lime to time had been 
paid not as an advance but as 
part payment for goods which 
had been inspected and were 
ready to be shipped.

155 jeeps were received in India 
during February/M arch 1949. On 
inspection, their condition was 
lound unsatisfactory. Further 
shipments were stopped, until we 
could reach a satisfactory agree
ment about inspection before ship
ment. Discussions were then 
carried on between our High 
Commissioner in U.K. and the 
contracting firm in order to modi
fy suitably the inspection clauses 
of the contract. The firm was 
agreeable to meet us even to the 
extent of accepting inspection by 
our own Inspectors.^ Unfortunate
ly it was not possime for us to 
spare the necessary number of 
technical men to undertake this 
task. Eventually it was agreed 
that inspection would be carried 
out by Lloyds in respect of every 
jeep and in accordance with 
detailed instructions to be pre
pared and furnished to the firm 
by our inspecting authorities.

All this discussion took consi
derable time. It showed clearly 
that a fulfilment of the original • 
contract in a manner entirely satis
factory to the Defence Ministry 
would be difficult, chiefly because 
the contracting firm and the 
Defence Ministry were not agreed 
upon ^.w hat the expression 
‘recondition^ jeeps, as good a» 
new” stood for. Our High Com
missioner, therefore, explored the 
possibility of /^onverting the

original contract into a contract 
for the supply either of spares for 
jeeps or lor the supply of wlxoUy 
new jeeps. In the end, he has 
succe^ed in negotiating another 
contract with a new firm, under 
which the contractor (i) gives us 
a credit for the sum of Jfcul43,162 
which was equal to the sum paid 
to the old contractor less the price 
of 155 jeeps including an estimat
ed amount for bringing the 155 
jeeps up to Class I standard, and 
(ii) supplies us 1U07 new jeeps, at 
£395 each, plus £19 for crating. 
It may be mentioned that this 
new arrangement was settled in 
its broad outlines in July/August 
1950 although the actual contract 
wa.5 not signed until early la  
Mai'ch 1951. The delay was dua 
to discussions incidental to setthH 
ment of important, though relative
ly minor, terms of the contraot» 
such as the form of packing 
required etc. Under this new 
conuact we have been promised 
deliveries at the rate of 68 a 
month, commencing three months 
from the date of the signing ol 
the contract

If the supplies against this new 
contract come forth in accordance 
with the contract, ultimately no 
loss will have been incurred 
under the old contract. (As a 
matter of interest, it may be stat
ed that the price of a jeep which 
we sliall be getting under this 
contract will be somewhat less 
than the Willys jeep assembled 
at Bombay, allowing for customs 
duties and freight etc.)

The foregoing is a plain accoimt 
of the entire transaction as it 
took place between June 1948 and 
March 1951. I wish, however, 
to emphasise a few salient points. 
Our necessity for stores was 
urgent in 1948. The contract 
was concluded in what may be 
termed a “sellers* market”, whera 
if we wanted the goods, we had 
to purchase them accor^ng to 
sellers' conditions. Within the 
limitations imposed by these con
a tio n s , the High Commissioner 
entered into this contract in the 
belief that the stores required 
would be made available urgent
ly. As soon as it became elear 
to the Defence Ministry that the 
jeeps arriving in India were not 
of the quality they had expected 
them to be, they took immediate 
steps in consultation with t te
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lljga Commissioner to stop lur- 
ihoi shipments, and therealter all 
•kkccmpts were made by the High 
Commissioner and the Defence 
Ministry to carry on negotiations, 
with the contractor, and later to 
enter into a new contract as 
described above.

It will have been clear also 
from the account which 1 have 
givi;n above that it is not the 
k>uainess of the Defence Ministry 
lo purchase stores. It merely 
decides what it wants and then 
places orders for its requirements 
on either the Director-General, 
Supply in India or the Director- 
General, India Stores Department 
in London. The Defence Ministry 
aaturally indicates at the time of 
the placing of the order the 
precise specifications of each 
Item of store it wants and the 
dates by which its supply is 
required. Once the order is 
placed, it becomes the responsi
bility of the D. G. Supply or 
the D.G.I.S.D. as the case may be, 
to taice all necessary steps to pro
cure the required stores. In
doing so, they are governed by 
the general orders of Government 
wfiich allow them a considerable 
measure of discretion for deviat
ing from the general orders if the 
supplies required are of special 
importance or urgency, or if the 
circumstances of the market are 
of an exceptional or of an abnor
mal nature. In the last resort 
and particularly where the re
quirements are, as m this case, 
of an operational nature, the 
vb'senticLl thing is the speedy pro
curement of the stores which are 
acquired.

Some remarks were also made 
during the discussions regarding 
orders for rifles and ammunition, 
which were also placed by the 
Ministry of Defence in June 1948. 
Contracts for the supply of these 
were entered into by the High 
Commissioner in July 1948. For 
^ number of reasons, here, too, 
deliveries did not commence in 
accordance with the terms of the 
contract and it was finally decid
ed in January 1949 alter the ^ 
^eese-flre in Kashmir to terminate 
t!M contract. Our High Commis
sioner in UJC was able to achieve 
this without having to pay any 
rcmpensatlon.

BALDEV SINGH, 
Minister of Defence.

9-4-1951.

9 APRIL IdSl Aepresentation of the 
People {Amendment)

Bill
ELECTIONS lO  COMMITTEES 

Public Accounts Committee and 
Estimatks Committee

Mr. Oeputy-Speaker: I have to In
form the House that up to the time 

for receiving nominations for 
the Pubhc Accounts Committee and 
the Estimates Committee, 15 nomina
tions ill the case of the first and 25 
nominations in the case of the second 
were received. As the number of 
candidates is equal to the number of 
vacancies in each of these Commit
tees, I declare the following Members 
to be duly elected:

I. Public AccounU Committee.—1. 
Shri Bhaurao Sakharam Hiray. 2. 
Shri Ham Chandra Upadhyaya, 3 . 
f to f . K. T. Shah, 4. Shri JM. I* 
Dwivedi, 5 Shri Gokul Lai Asawa,

® u Sharma, 7. Pandit
Munishwar Datt Upadhyay, 8. Shri 
Tnbhuan Narayan Singh, 9. Shri
u  s h h " ' S .  N. Das. 
T H Q Munavalli, 12. Shri
1. H. Sonavane, 13. Shri Dev Kanta

bhn  JMurlidhar Vishvanath Ghule.
II. Estimates Committee.—l. Shri 

M. Ananthasayanam Ayyangar, 2 .

Goenka 5. Shri Raj 
o. Shri Upendranath 

O ou ,P“ dit Balkrishna 
8. Shrimati Renuka Ray,

. , Arun Chandra Guha, 10
Shnmati G. Durgabai, 1 1 . Shri B 
Shiva Rao 12. Shri Hari Vishnu

t Hukam Singh,
.rhunjhunwala, 14. Shri Jaspat ^ y
16 Shri 4^’ Singh,
V r® Ir Das, ,  17. Shri

Kesava Radj 18. Shri R K 
Sidhva, 19. Prof. N. G. Ranea 20
Hnr Gautam, 21. ’ Shri
Bah Ram Bhagat, 22. Shri Sita Ram 
S. Jajoo, 23. Prof. Shifeban l S  
Saksena, 24. Pandit Thakur Das. 
Bhargava and 25. Shri Kala Venkata^

Pattabhi
Ramnath
Bahadur,
Barman,
Sharma,
9. Shri

rao.

RKPRESENTAiiON OF THE PEOPLE 
(A1\«ENDMENT) BILL, 

mie M is t e r  of Law (Dr. Ambed- 
w ) .  I beg to move for leave to 
introduce a Bill further to amend the
Representation 
1950. of the amend the 

People Act,

is:Mr. Deputy-Speaker: The question

That leave be granted to intro
duce a Bill further to amend the 
?*Pff.9entation of the People Act,

The motion was adopted.
Dr. Am hedkar: I introduce the Bill.
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COAL MINES PROVIDENT FUND 
AND BONUS SCHEMES (AMEND

MENT) B IU .
The Minister of Labour (Shri 

Jagjlvan Ram):  1 beg to move lor
leave to introduce a Bill further to 
amend the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill further to amend the 
Coal Mines Provident Fund and 
Bonus Schemes Act, 1948. ’

The motion was adopted.
Shri Jaglivan Ram: I introduce the 

Bill. .

CINEMATOGRAPH BILL
The Minister of Stote for Informa

tion and Broadcasting (Shri Diwakar):
I beg to move for leave to introduce 
a Bill to make provision lor the certi
fication of cinematograph films for 
exhibition and for regulating exhibi
tions by means of cinematographs.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill to make provision for 
the certification of cinematograph 
films for exhibition and for 
regulating exhibitions by means 
of cinematographs.”

The motion was adopted.
Shri Diwakar: I introduce the Bill.

BUSINESS OF THE HOUSE 
Catching the Speaker’s Eye

[Shri Bhatt (Bombay): On a point 
of information].

Mr. Deputy-Speaker: Before 1 allow 
Mr. Bhatt to say anything, I would 
like to inform the House that I have 
received a letter from Babu Ram- 
narayah Singh, apparently raising a 
question of the privileges of the House 
and stating that the Speaker is receiv
ing lists from the Whip or Whips and 
is proceeding in accordance with the 
list of Members given in those lists 
and this prevents the exercise of 
independent judgment, though the 
practice in the House is for each hon.

Member who wants to speak to stand 
up and catch the eye of the Speaker. 
Well, so far as this matter of proce
dure is concerned, I would like to 
explain the position so that there may 
not be any misunderstanding on this 
point. I would refrain from reading 
further this letter inasmuch as the 
hon. Member casts aspersions on the 
Speaker in this matter which should 
not be done. But having regard to 
the standing of the hon. Member, I 
did not want to reject the letter 
altogether.

So far as the point raised is con
cerned, I would say that far from 
restricting the choice or the selection 
of proper Members by the Speaker, 
this enables the Speaker—if he has in 
advance a list—to choose the Members 
to speak so as to maintain the level of 
the debate. In this matter the 
Speaker is to-day following only the 
practice which has been followed in 
this House since the inception of the 
Legislative Assembly. I may even 
refer to the practice in the United 
Kingdom. I refer particularly to 
May’s Parliamentary Practice where it 
is stated:

**It is now the practice for 
Members who wish to speak in a 
particular debate to submit their 
names in advance to the Speaker. 
This practice, while not fettering 
the discretion of the Speaker, 
affords to Members who avail 
themselves of it a proper opportu
nity of 'catching the Speaker's 
eye’; and to the Speaker a means 
of distributing the available time 
as equitably as possible between 
the various sections of opinion.*'

I am also not sure whether the hon. 
Member himself has not sent similar 
chits to the Speaker many a time. 
Well, this is the practice. The Speaker 
is not bound to follow the list handed 
over to him.

On two other occasions also this 
matter was raised in the House of 
Commons in one of which Mr. Church
ill himself took part. Anyway, 1 
do not want to take up more of the 
time of the House. I need only say 
that it was repeatedly held that far 
from interfering with the discretion 
of the Speaker, it enables the Speaker 
to choose the right sort of people to 
speak. Intending Members give 
notice in advance to the Speaker and 
he makes a list of the Members having 
regard to the time at his disposal. 
This does not prevent the Speaker 
from asking any other Member who 
stands up and wants to take part in 
the Debate to speak. The discretion
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[Mr. Deputy-Spcakcr]
is always in the Speaker. It is only 
tor the purpose of facilitating the 
debate and to keep it up to a high 
level. This does not mean that the 
Speaker is bound by any list. It only 
enables the Speaker to get on with 
the business fairly and equitably.

Shri HsLmsLth (Madhya Pradesh): Sir, 
on a point of clarification. Rule 157 
ol the Rules of Procedure lays down 
ihat when a Member rises to speak, 
his name shall be called by the
Speaker. But it has sometimes 
happened in this House that a Member 
who remains seated or occasionally 
even a Member who is absent in the 
House has been called upon by the
Speaker, and when it was found that 
the Member was absent, his name was 
called the next time. This has hap
pened several times.

Mr. Deputy-Speaker: I would sub
mit to hon. Members that the Speaker 
need not give answers or decisions on 
hypothetical questions. The matter 
has not appeared before me today. 
Whoever is in the Chair is competent 
to decide that question when it arises 
before him, whether it is the Chair
man, or the Deputy-Speaker or th«
Speaker. Therefore it is not right
that I should address myself to any 

•nypothertical questions on matters 
which do not appear before me.

■ w i ^ T r a m r n n r

sfTfefl- fiprr «TT, FTT Jrti 
«TRr 55T % wre «rrr aft

^  aftr a riw r

[Babu Ramurayan Singh (Bihar); 
Sir, before you give your ruling on the 
matter, which I will gladly abide by, 
I request you to allow me to say my 
point regarding which I had given 
notice.]

Mr. Depoty-Speaker: I have al
ready given my ruling. The entire 
argimient is contained in the letter 
written to me by the hon. Member. 
I have given my considered ruling 
and I have also referred to the prac
tices pevailing both in the British 
House of Commons and here. There
fore, no further speech is necessary on 
this matter.

Hours or Sitting

Shri Kamath: Has any communica
tion b«en received from the Spefdccr

so far about his expected date of 
return to Delhi? I am asking this 
with regard to ^  hours of sitting 

of Parliam ent

Mr. Deputy-Speaker: We shall con
sider this later.

Shri Hussain Imam (Bihar): Will
the Leader of the House throw 

some light on the hours of sitting?

Mr. Deputy-Speaker: The m atter
was raised a few days ago by one 
()f the hon. Members and it was then 
suggested that if we had only one 
sitting it would facilitate the work 
and also give an opportunity to 
Members to study in the time thus 
available. The hon. Speaker had 
on one occasion invited hon. Members 
for an informal talk on this and has 
adjourned that meeting to some othei 
date. As he has been expected 
back 1 did not want to take up this 
question and come to any conclusion 
one way or another. Day before 
yesterday when this matter was 
raised again I said that today we 
might be in a position to know 
definitely when the hon. Speaker is 
coming. I also suggested that the 
opinion of the Leader of the House 
might also be taken in this regard. 
Now, we are not clear when the hon. 
Speaker will be able to come—if he 
is likely to come tomorrow or the 
day after, it is no good my trying 
to take a deci'iion over the head of 
the Speaker, However, we would 
like to hear the opinion of the hon. 
Leader of the House. If there is a 
chance of the Speaker coming to
morrow I will leave the decision to 
him, otherwise I shall state to the 
House my decision in the matter.

The Leader of the House (Shri 
Jawaharlal Nehru): In this matter I 
believe I stated on a previous occa
sion that Government would be 
entirely in the hands of the hon. 
Speaker. So far as Government are 
concerned we should very much like 
one single session of the House. We 
felt that it would suit both tbe House 
and Government n;ombers better, but 
we wanted to suit tlie convenience of 
the Speaker too in the matter, so we 
left it to him. And as you just said, 
we convened a conference for that 
purpose—I regret to say I was not 
present at that conference (I was not 
m Delhi or some such thing), so I 
do not quite know what was decided 
at that conference or if any decision 
was taken.

Shri Kamath: Your views wmrm
conveyed to the Conference by the
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Chief Whip, Therefore, I think it i$' 
due to the hon. Speaker that we may 
await his return before deciding up
on anything.

Mr. Deputy-Speaker: I agree. That 
is the opinion of many of the hon. 
Members and also of myself. The 
Gk)vernment*s view will be communi
cated to the Speaker as soon as he 
returns. If, however, there is no 
chance of his returning shortly, I 
shall try to announce what course 
may be adopted.

Noon

f  Pf ^ft • ifrr

3Tprr t ,  ^

TO ^  ^  ^  TOT
if ftr ^  ^  ^  ^

3HR arrif w  ^
^  ^  PfTgr I

[Shrl Bhatt: Sir, I want to have a 
point clarified. The Parliamentary 
programme that we have received 
shows that the session is upto 5th 
May, but some newspapers^ report 
th a t it would be extended till 20th 
May. I, therefore* want a clariflc^- 
tioi if there can be any.]

WI(JWTW ^ 5 ^ :  ^  ^

^  ^  f  ft?

[Shr! Jawaharlal Nebru: All that can
be said is that Parliament will sit till 
the urgent work is disposed of.]

GENERAL BUDGET—LIST OF 
DEMANDS—contd.

Second Stage

Mr. DepQty>Speaker: Today we
have two Ministries. Are we taking 
up the Ministry of Information and 
Broadcasting ♦Irst or the Communica
tions Ministry?

The Minister of Commujilcatioiis
(Shri Kidwai): Communications.

Mr. Deputy-Speaker: Up to what
time the hon. Minister proposes 
taking the Communications MiniiBtry?

Shri Kidwai: Up to half^past three.

Mr. Deputy*Speaker: Then at 3.30
we will take up the other Ministry 
and go on till 5.30.

D e m a n d  N o . 4— M i n i s t r y  or 
C o m m u n i c a t i o n s

Mr. Deputy-Speaker: Motion is*

o Jrtnn ? exceediug Rs. •
5.28.000 be granted to the Presi
dent to complete the sum necea- 
sary to defray the charges which 
will come in coursc of payment 
during the year ending the 31st 
day of March. 1952. in respect of 
Mmistry of Communications’.**

D e m a n d  N o . 5 - - I n d ia n  PtoSTs a n d  
T e l e g r a p h s  D e p a r t m e n t

Mr. Deputy-Speaker; Motion is:
‘‘That a sum not exceeding Rs.

30.08.82.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the vaar ending the 31st 
day of March. 1952, in respect of

“ “

Demand No. 6—Mbteokolocy 
Mr. Deputy-SiMaker: Motion is:

\  exceeding Hs.
78.10.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will comc In course of payment 
during the year ending the 31st
^etw rotoSrV * ■

Demand No. 7—Overscas Com
munications Sei v̂ice

Mr. Deputy-Spcaker: Motion is;

\  exceedlM R.s.
67.01.000 be granted to the Presi
dent to complete the su m  neces
sary to defray the charges which 
will come m course of payment 
durmg .the year ending the 31st 
day of M a r ^  ig u , in respect of 
^^erseas Communications Ser-

Demand No. 8—‘Aviation 

Mr. Deputy-Speaker: Motion Is:
“That a sum not exceeding Rs.

2.91.69.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which
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[Mr. Deputy-Speaker]
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Aviation'/*

Demand No. 93—Capital Outlay 
ON Indian Posts and Telegraphs 

(Not met from Revenue)

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
5,31,75,000 be granted to the Presi
dent to comoleto the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Capital Outlay on Indian Posts 
and Telegraphs (Not met from 
Revenue)*.'*

Demand No. 95—Capital Outlay 
ON Civil Aviation

Mr. Deputy-Speaker: Motion is:
“That a sum riot exceeding Rs.

1,76,00.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
durinp the year ending the 31st 
day of March, 195^ in respect of 
‘Capital Outlay on Civil Aviation’.’*

Shrl Kidwai: I would like to place 
certain facts before this House before 
it debates the Budget, because then 
the criticism will also be on what we 
propose to do. I want to tell the 
House in a few words what we have 
done in the last few years and what 
efTect it has on our finances because 
I am going to make certain proposals 
that may require enhancements of 
certain rates which we are charging 
today.

Last year we reduced the charges 
on telegrams. The minimum charges 
were thirteen annas, we reduced them 
to twelve annas. The traffic in the 
year increased by two lakh more 
telegrams but our income fell by about 
Rs. eleven lakhs. ^ Similarly, last 
year we reduced the trunk telephone 
charges for certain distances. The 
number of trunk calls went up by fifty 
lakhs, but our income went down by 
Rs. eight lakhs. Still, these two 
departments are running at a profit, 
and therefore the slight fall in income 
In soite of the rise in traffic can be 
lenored.

But the Dosition of our postal 
services is quite different. There has 
been a persistent demand in the 
House for opening more and more

rural post offices. From the noticds 
of the cut motions that have been 
received, it appears that that demand 
still persists, which is only natural. 
But I would like hon. Members to 
realise what we have done since 15th 
August, 1947 in this respect. Since 
August 15, 1947, we have opened 
12,491 new post offices—11,376 rural 
and 1,115 urban ones. The percent
age of increase in the last 3} years has 
been 59 per cent, in the case of rural 
post offices and 29 per cent, in the 
case of urban post offices. On these 
new post offices we are today spending 
Rs. 41,40,000 per year. For this 
additional expenditure, we have not 
any corresponding additional income, 
because all that has happened is that 
deliveries in certain areas have been 
taken out of the jurisdiction of one 
post office and handed over to the 
other. In the meanwhile, traffic has 
gone IMP and we have had to employ 
additional staff for the post offices that 
were in existence on August 15, 1947. 
The expenditure on this additional 
staff comes to about Rs. one crore and
35 lakhs a year. Thus, we are spend
ing about Rs. two crores a year and 
the result is that we have been suffer
ing an increasing loss on the postal 
side. Hon. Members will find that in 
the next year’s Budget the loss on the 
postal side is likely to be more than 
Rs. one crore and 35 lakhs.

If we want to rationalise our 
charges, we have to collect this money 
from somewhere and balance the 
loss on the postal side. We must so 
do it that the rates on telegrams and 
telephones and the postal side are 
rationalised and every Department is 
self-paying. There are friends who 
say that the postal side is a utility 
service which the Government should 
not hesitate to subsidise. That may 
be true, but in our present financial 
position, it is not possible to subsidise« 
it. Therefore, we have to collect the 
money from persons and associations 
whom we serve I have to get addi
tional money and one way is to 
increase the price of the post card 
from nine piec to twelve pies. (An 
Hon. Member: No. no.) I was strong
ly in favour of it. Either you 
reduce the charges on your envelopes 
or you increase the charges on your 
post cards. You cannot have such a 
big margin between the two prices; 
otherwise, more and more people will 
take to the post card and on every 
post card today you are losing some 
money while envelopes and letter- 
cards are the only two articles which 
bring you income. When there is a 
balance between the post cards and 
the letters and the loss in the one if 
offset by the profit in the other, thmi
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you can have a balanced account 
B ut when the difference between the 
two prices is so much—nine piei io r  
the .post card and twenty-four pies 

I for ithe envelope—more and more
• people write post cards and more and 
more is the loss in the income.

Similarly, today as the pay of the 
staff has been increased and there is 
dearness allowance, all our services on 
money orders, registered letters etc. 
have become losing propositions. I 
have got before me a statement which 
ISives what we are spending, on each 
item and what we are Naming through 
it. On every registered letter we 
are estimated to. spend -Rs. T)-8-7 and 
our income is only Rs. 0-6-8. On 
every V.PP. we are estimated to 
spend Rs. 0-13-11 and we earn only 
Rs; 0-46-8. On every insured letter we 
spend Rs. 1-4-7 and we earn only Rs. 
1-1-1. On every post card we are 
spending Rs. 0-0-^* 3, whereas we get 
only Rs. 0-0-9. The price of the card 
has now gone up ^11 further on 
accotjnt of the opening of the new post 
offices, because that has not added 
any income, and therefore the price of 
the card will be now about Rs. 0-0-1Q. 
There are/tw o alternatives before us. 
Either wie may increase the price of 
the post card or we may increase the 
‘changes for other articles, we handle. 
A proposal is under the consideration 
of my Department to enhance the 
rates on certain articles other than 
post cards and envelopes. I wanted 
the House to know this before the 
startine of the debate. I have also 
given the Justlftcation for this propo* 
sal.

Shri Jaipal SiMgh (Bihar); In view 
of t h e  f a c t  t h a t  there is to be a fuU- 
d re s R  d e b a t e ,  a s  announced this morn
ing by ray hon. friend, on the 16th, 
m u c h  o f  what I would have liked to 
say today I would rather defer to that 
occasion. I have tabled three cut 
H iC tio n s  which I do not propose to 
m o v e  b e c a u s e  I believe that ray pur
pose win have been served by the 
o p p o r t u n i t y  you have given me,

I want to inform tbe House, and the 
roimtry also, about the terrible situa
tion to which civil aviation has been 
brought since fndenendence. Again 
and etffoin. on the floor of Parliament 
we bavf  ̂ been denied Information. I 
maintain th a t whereas before inde- 
nendenro we had an aviation record 
that m»?v well have been the envy of 
other flving countries, since 1946 at 
any rate, we have progressively gone 
downhill. I do not say that only as a 
genera] charge or attack on our civil 
aviation management, but I would
65 PSD

like to give the House certain facts and 
iigures to corroborate m y  statem ent 
In, 1946, this country had no aviation 
accident. What is the position now?

Shrl Kidwal: No planes were flying
• then. How could there have been 

accider>^''‘>

Sbri Jalpal Singh: For the last six 
months, between July and December
1950, if we look at the accident figures 
they are alarming. In these six 
months, there have been nine fatal 
accidents and as many as fifty-six per
sons have been killed. I do not for 
one moment suggest that there^can be 
no accidents. Accidents occur in  the 
best of organised countries. T h a t I 
accept At the same time. I do main* 
tain that a great number of these acci
dents could have been obviated had 
there been better direction and more 
competent inspection in our civil avia
tion organisation.

I have always admired my hon. 
friend for the bold stand he has taken 
in the matter of introducing experi
ments. Take, for example, one of his 
experiments—the night air mail ser
vice. It will come up for discussion 
on the 16th and T shall have more to 
sayttibout it then, but I could not but 
o<hnire my hon. friend for the courage 
he had shown in defying powerful" 
groups and introducing it and seeing 

’ to it that the scheme was a success. 
For that, I do admire him. But then 
there are other experiments, I regret, 
where I cannot give him the same en
comium. Since independence, we have 
had in the Civil A i^ tion  Directorate 
noh-teohnlcal direction at the top. And 
I maintain that to a large extent the 
deterioration in our stattdards, the In* 
crease in accidents, th^ low standard 
in the trainees have been largely due 
to the fact of an increase in laxity in 
our inspection and direction.

Only a few weeks ago I asked him 
whether there was a Director of Train
ing and he said there was. When I 
asked the name of the Director of 
Training he told us he required notice.
I know it for a fact that, unless he has 
made that appointment since I asked 
him that question, there is no Direc
tor of Training, Anjrway I would ask 
my hon. friend whether he thinks that 
traininjT (*ĉ n be of a regular type, can 
be co-ordinated, whether s ta n a a w c a n  
be maintained either in training or 

' discipline, if there is no Director of 
. Training to look after this important 

affair. It is because of the aosence 
of Director of T raining-^^at post has 
not been filled—^that f ly i^  ch^bs, 
sclieduled w yices and everyone «ls^
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[Shri Jaipal Singh]
has taken unfair advantage of my hon. 
friend with the result that We have 
had so many anomalies and irregu
larities. I need hardly point out to 
the Assam air*lift. It was a scandal 
of the first magnitude and it took *
my friend many months to put 
things right. It was something like 
the jute scandal. After we lost 
nearly Rs. 83 crores, our Govern
ment woke up to the fact that some
thing should be done tp iDcrease the 
export duty. Some such thing hap
pened with regard to the Assam
air-lift also. I know of one case
wheref a pilot after flying ior so 
many hours went off to sleep—hence 
an ^accident. The direction had 
been weak; it had been incompe
tent. I am prepared to prove it by 
facts and figures. (Shri Kidwai:
I agree.) My hon. friend agrees 
and yet he does not take proper
action.

We have heard a lot about cow 
slaughter, I maintain there has 
been a certain * amount of man slau
ghter as far as civil aviation in this 
country is concerned. I do not deny 
th^t accidents do take place in spite 
of the best precautions. But most 
of these accidents, I maintain, ^ould 
have been prevented, and they have 
been due to the negligence of my 
hon. friend’s Department.

I am not for one moment sugges
ting that non-technical people can
not administer a Department. But 
it is strange that the increase in 
accidents should coincide with my
hon. friend’s experiment with non
technical men at the top direction of 
civil aviation. If the old hi^jh stan
dards of discipline and safety had 
been maintained. I think, a great 
many live.s might have been saved.
I ask my hon. friend to tighten up 
things and I think he himself is very 
anxious that the old record had bet 
ter be got back. But I think some
thing definite has to happen before 
such things can be achieyed.

There are many reasons—I have 
given only a few. Take, for exam
ple, the Civil Aviation Training Cen
tre. My hon. friend has spent near
ly the best part of one crore of ru
pees to establish it. For what?

Shrf Kidwai: From where I got 
that money?

Shri Jaipal Singh: You got it from 
this House. But the question is Gov
ernment should have a policy. My 
charge against my hon. friend is that 
lie has broken his premise to the 
ing

Lagt year there was a conference 
of the flying clubs at which an assu
rance was given that there would be 
no ab initio training at the Civ îl Air 
Training Cenixe. Perhaps some 
Members would like to know what I 
mean by that. Government spends 
very nearly Rs. 16 lakhs in subsidis
ing flying clubs, gliding clubs and 
the Aero Club of India.

Shri Sidhva (Madhya Pradesh): 
Do you want it to be reduced?

Shri Jaipal Singh: These clubs
have all along, before this
Civil Air Training Centre start
ed, been doing their work and they 
have done it very well indeed. The 
Ministry’s administration report it
self admits it. At the present mo
ment there are as many as 364 trai
nees at the various flying clubs. I 
need not give more figures. I would 
like my hon. friend to tell the House 
how many B pilots his Civil Aviation 
Centre has produced.

1 do not want to deny the neces
sity of the Civil Aviation Training 
Centre. I do not object to it. I think 
it has a place. There is dther work 
that could be done there. But 1 do 
think he has been most unwise in 
taking away, in undermining the 
work of these flying clubs. After all 
Government is spending nearly Rs.
16 Inkhs in .<?ubsidising them. For 
what? Is it with a view that their 
work should be undermined? In any 
case, he told the conference of Fly
ing Clubs which was presided over 
by his Deputy Minister that his origi
nal programme or assurance of not 
having ab initio training at the Civil 
Aviation Centre would be honoured. 
But be did not honour it. As a mat
ter of fact all the flying clubs, as it 
were, boycotted the whole scheme of 
ab initio training and he had consi
derable difficulty. He ha(j recruited 
very expensive staff, but he discover
ed that he could not get the trainees, 
?Iowever, that is another matter. 
There again, my submission to my 
hon. friend is that the Civil Aviation 
Training Cerstre has a place in the 
country; there are many other things 
it can do. But I would urge upon 
my hon. friend that he should not 
take away the work from the flying 
<Mubs, but that through the flying 
clubs he should achieve what has 
been achieved in the past.

At the present moment, the flying 
clubs are not regularly inspected. 
Now there are in certain flying -clubs 
—I need not give their names; I am 
not arguing against them, I am flght- 
}ng for them^ my hon, frient!,
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knoUrs—instructors who have no 
business to be instructors. This sort 
6f anomaly, this dangerous situation, 
my hon, friencT must prevent for tlie 
sake of not only flying, but because 
of the excellent record we have had 
in the past.

While I have given reasons for our 
downfall and our decline in our avia
tion record, I have certain remedies 
also to of¥er. At present our pilots, 
particularly B pilots, are examined by 
their own instructors. To my mind, 
that is a very, very dangerous thing.

Shri Kldwai: We are handing it 
over.

Shri Jaipal Singh: I am not per
sonally very enamoured of the 
standards that my hon. friend has 
been able to maintain at tjie C.A.T.C. 
First of all he has to tell me why 
so long as there are 28 or 30 B class 
pilots still unemployed, he, is in such 
a mad rush to increase the number 
of unempluyables. 1 maintain that 
my hon. friend should see to it that 
our standards are not in any way 
made to fall below what they have 

'been in the past.
The Ministry of Defence has issued 

a  directive that V.LPs. may not be 
ilown in certain aircraft. The coun
try has a right to know when things 
have gone down like this, what are 
his remedies.

With these very few words, 1 would 
urge upon my hon. friend again to 
see to it very seriously that there is 
coordination in training, that high 
standards, instead of being relaxed, 
are maintained as they .have been 
in the past—not the recent past, not 
since his experiment with non-tech- 
nical direction has been brought in
to being, but -before them,—and he 
should also consider whether his de
partment cannot cooperate with the 
Indian Air Force. I was thinking 
when 1 mentioned this as to whether 
the examinations could not be con
ducted particularly for the B trai
nees, by the Indian Air Force ins
tructors. Because, after all, they are 
much better qualified than any per- 
soniiel' that my hon. friend can pro
duce.

Prof. K. K. Bhattacharya (Uttar 
Pradesh): I must avail myself of this 
opportunity to content myself with
a few observations in the short com
pass of ten minutes at my disposal. 
X am the President of the AU-India 
Postal and R.M.S. Union and there
fore in that capacity (Shri Kidwai:

Question) as also in my capacity as 
a Member of Parliament I want to 
bring to the notice of the hon. Minis
ter certain essential facts relating to 
the Postal and R.M.S. Union.

Before I say certain things regard
ing the Postal and R.M.S. matters I 
would say that the dearness allow
ance given to the Postal and R.M.S. 
employees should be increased. Be
cause, according to the recommenda
tions of the Central Pay Commission 
the allowance should fluctuate ac
cording to the rise and fall in the 
cost of living index. And the cost of 
living index is about 500. As such 
the minimum amount of dearness 
allowance should be Rs. 80 as against 
Rs. 45.

Secondly, regarding the scale of 
pay, it is 00-125-170 today. It was 
fixed on the assumption that the cost 
of living index would remain between 
160 and 175 for all the time. But the 
cost of living index has been persist
ing between 380 to 450 lor the last 
several years, and this cost of living 
index has remained so according to 
the declaration of the hon. Minister 
of Labour made at Jhansi on the 23rd 
October, 1950, at a public meeting. 
The emoluments of employees 
in the public utility services should 
also be raised in the same order-

Further, I would ask that the re- 
c oriimendations of the Post and Tele
graph Expeit Committee should be 

given efl'ect to in toto. Only one re
commendation has been given effect 
o, and that is that there should be 

a day ofl: a week. Nothing beyond . 
that has been done. I would ask the 
hon. Minister to give eft’ect to the 
recommendations of the Post and 
Telegraph Expert Committee which 
was appointed.

I would also ask him to consider 
favourably the question of extra duty^ 
allowance to the R. M. & workers. 
Now the allowance is about eight 
annas for every three hours. This is 
a very meagre payment I should res
pectfully submit to the hon. Minis 
ter, and therefore he should see to 
it that it is increased, as the man 
gets for eight hours only an extra 
amount of eight annas.

I would also ask him that he shouid 
create posts of Assistant Accountants 
in the Post Offices and in the R.M.S 
I would also ask him that he should 
.see to it that the shortage of super
visory stalT in the Kanpur R.M.S. 
and the Banaras R.M.S. ^  made up.
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[Prof. K. K. Bhattacharya]
With regard to class IV employees 

I would asjc the hon. Minister that 
he should provide as early as possi
ble the same system of uniforms at 
the old rate. The clai3s IV employees 
are getting only one set of urtiforms 
a. year instead of two to which they 
were entitled so long. And they are 
getting short sleeves and short trou
sers, They should not be given that, 
and they should be given the usual 
uniform as also at the old ra t^

i would also ask him to bear the 
point in mind that the accommoda
tion of the P. and T. staff is in a 
very bad condition because of the 
congestion in urban areas, as they 
have got to ^ut in considerable hours 
of work. They get only Rs. seven 
or so as house rent. Houses should 
be built for them by the Govern
ment, at any rate out of the revenues 
of the Department itself.

I would also like to say that cer
tain expenses can. be elin^inated. For 
example, the complaints organisa^on  
may well be abolished. The office 
of Labour Welfare Officer also can 
be abolished. These posts seem to 
be superfluous. I would also ask 
the hon. Minister to bear in mmd 

that there are superfluous posts of 
Directors, which are six in number. 
They should be abolished.

I would also tell the hon. Minister 
that there are certain buildings which 
require immediate demolition or at 
any rate renovation—for instance, 
the R.M.S. rest-rooms at Howrah and 
Delhi. I would also invite his atten
tion to the miserable condition of 
the R.M.S. offices on different Rail
ways—specially on the B.B. and C.L 
and O.T. Railways, Therefore 1 
would ask him to give such facili
ties to the R.M.S. people by virtue 
of which they can work comfortably.

Shri Kidwal; Do not make too 
many requests!

Prof. K. K. Bhattacharya; I am
nut making too many requests If 
I have got to do so I shall take a 
deputation to you.

With regard to Ihe complaints or
ganisation it has been definitely bro
ught to my notice that there is no 
necessity for this complaints organi- 
saUon which has been opened up re
cently.

Ait any ra te ,th e  opening of the 
P. and T. College at Saharanpur is, 
according to my inforniiition and 
knowledge, not necessary at all.

Now, with regard to Allahabad' I 
have got one or two things to say. 
Though the hon. Minister comes 
from U. P. he has neglected Allaha
bad most. Because, with regard to 
Allahabad I can tell you tHiit he has 
not given us any facilities of travel
ling by air. The Members of Parlia
ment and several M.L.As. and 
M.L.Cs. find considerable difficulty 
to fly from Allahabad to Lucknow and 
Allahabad to Delhi and back.

I would also ask him to sympathe
tically consider the question of out- 
station allowances.

It has been brought to my notice 
that the R.M.S. men who work get 
an allowance only after six hours at 
the rate of twelve annas. After 
working for twenty-four hours he 
gets a paltry amount of twelve 
annas. This is a ridiculous amount, 
and I respectfully subm it'to  the hon. 
Minister to rectify this matter very 
quickly and to see that the Postal 
and R.M.S. Departments work at full 
steam.

I would, however, draw the atten
tion of the House to the fact that 
you have got in the Communications 
Minister a very sympathetic man. 1 
had the opportunity of waiting on 
deputation, along with several Mem
bers, upon him and I found that he 
readily conceded some of the de
mands which were made to him. I 
hope he will continue to have the 
same sympathetic attitude all the 
time. At the same time ] would 
like to tell the Postal and R.M.S wor
kers that they should bear in mind 
that in no circumstances they should 
indulge in the pastime x>f a strike. 
There slioul^d not be any attempt to 
sabotage our newly won indepen
dence. While all the courses of pea
ceful mediation are open to them in 
the way of good offices, mediation, 
negotiation etc., they should not un
dertake the perilous work of sabo
taging our independence by under
taking a strike. I want to give this 
word of advice to the workers through 
this House that it would not be the 
way in which loyal servants of India 
should work, especially in this posi
tion when you are encompassed by 
difficulties and the State is i n . peril 
itself on account of shortage of finan
ces. I, however, want to impress up
on the Government with all the 
sincerity at my command that it is 
time enough for us to realize and for 
the Communications Minister to rea
lize that these are public utility ser
vices and therefore he should not 
grudge any amount which is neces
sary in order to make the people en
thusiastic and feel that they
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should do their best to the 
OepartDfient so that the D^a^*t- 
ment can work most efficiently. There 
cannot be any manner of doubt what
ever that if this Department is to work 
as efficiently as possible the condi
tions under which they are working, 
as I know, must be improved^ imme
diately and unconditionaly. And 
there cannot be any denying the fact 
that all of them are loyal workers., 
When I was a young man I knew 
that tl\e post office was the most 
efficient department and honest de - 
partment, ^ d  though I have become 
old I still retain that impression that 
it is the most honest and straight
forward department. I therefore 
want ^he hon. Minister to look at the 
matter of the post offices and 
the R.MS. with the utmost of 
consideration and sympathy so that 
the workers may feel rejuvenated by 
the encouraging stand • which the 
nation may take. *

It is an undeniable fact that the 
work which they are discharging is at 
enormous cost of their health and 
vitality itself. As I have told graphi- 
(•ally the R.M.S. postmen, sorters and 
officials are working at a great disad
vantage. There is no residential ac
commodation for them, no proper 
way of treatment for themselves and 
their wives and children. All these 
matters should receive the earnest 
and most favourable cpnsideration of 
the hon. Minister. ’

T have nothing more to add except 
this that I hope the hon. Minister 
shall continue to retain the same 
kind of affe(Ttion for the Department 
in order to add to the efficiency tlfere- 
of. Otherwise the Department shall 
^o down as a hungry man is ein angry 
man. Therefore we want that all the 
men in this Department should be 
contented and loyal.

Shri R. Vclayudhan (Travancore- 
Cochin): I would not have dared to 
speak on this Ministry but for the 
pressing demand from my State re
garding the integration of the AnchaJ 
system with the Postal Department. 
1 may state that the Anchal system 
in Travancore-Cochin State is one of 
the best mail carrying systems in 
India and It is ' run on a profitable 
basis. In fact most of the Anchal 
masters are educated people iind we 
could see even school finals and gra
duates holding such posts there. With 
the integration effected in April 1950 
with v.he postal system, the Government 
of India look up the entire administra
tion but it could not take any deci- 
fiion with regard to their revised

scales of pay at that time. In other 
States where the integration w ai 
effected during the same period the 
scale of pay of this staff was brought 
on a par with the Indian Postal syii- 
tem.

Shri Kidwai: No, no.
Shri K. Veiayudhan: li Travancore-

Cochin I think the pay has not been 
brought to the same scale and I un
derstand that the Government oi 
India is going to introduce the new 
pay scale system only from April on
wards.......

Shri Kidwai: May I inform the hon. 
Member our Central scale of pay was 
introduced in no State in India ex
cept from April 1951.

Shri R. Veiayudhan: If  that has 
not been done, I request that as in the 
case of Railways which were inte
grated in 1950 itself and whose staff 
was paid on the Central scale of pax 
from the date of integration, the em- 
Ijloyees of the Anchal system should 
also be given the same pay from 1950, 
that is, since the date of integration 
onwards. This involves a matter of 
principle. When the integration took 
place in 1950, there is* no meaning in 
saying: “We will pay only from April
1951.” These poor people are not only 
doing extra work b u tjh ey  are under
going extra loss now. Recently an 
injustice has been done to the Anchal 
masters of the Travancore-Cpchin 
State. They are the non-departmental 
Anchal masters and their strength 
will be between 500 and 600. These 
non-departmental Anchal masters in 
the State were recruited by the Pub
lic Service Commission and they were 
taken as regular employees in the 
Anchfii oftices. There was absolutely 
no dillerence in their cadre, their qua
lifications for getting into service, 
their transfer, leave etc., in the An
chal Department as against Depart
mental Anchal masters of Govern
ment. According to the integration, 
from April 1951 onwards th$y are en
titled only to a basic Day of Rs. ten 
juist as in the case of extra-depart
mental post masters in the Central 
Service. In the Part A States the 
existing system is that the extra-de
partmental post masters will get A 
basic pay of Rs. .ten plus an allow
ance ot Rs. ten. But theses post mas
ters used to work only from two to 
four hours. If there, wâ f work ex
ceeding four hours the department 
used to convert the extra departmen
tal post office into a departmental 
post office where the post masters en
joy a higher salary. With the inte
gration of the postal system and An
chal, the non-departmental .Anchal 
masters have to do additional
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[Shri H. Velayudhan]
work. More than that oven 
though they were non-depart- 
mental Anchai masters the hours of 
work were just like the hours of work 
for the regular departmental Anchai 
masters in the State. Therefore my 
request to you, is that these non-de- 
partmental Anchai masters should be 
brought into the same category as the 

•departmental Anchai masters or post 
masters of the Union and they should 
be paid accordingly. Up to now the 
Government have not come to a deci
sion with regard to the refixation of 
pay in the appropriate grade accord
ing to the duties performed and the 
responsibilities shouldered. I Uhink 
a principle on the basis of this has 
not been evolved by the Ministry ^et. 
My hope is that the hon. Minister 
will go into these details and without 
giving any trouble to the employees 
due to the integration wiA be able to 
And a solution satisfactory to them.
I realize it is very difficult to evolve 
a uniform policy in this matter, be
cause the educational qualifications of 
the postal staff in the case of Travan- 
core-Cochin are higher than the post
masters in other States. Take the 
case v)f Rajasthan, Hyderabad or Sau- 
Fashtra. There a non-departmental 
post master need be only an ordinary 
school teacher. ,H e will go to the 
post office during the mailing time 
and work for two or 2i hours and 
then go away. Therefore in the 
Travancore-Cochin State when the re
vised pay scales are fixed, the quali
fications of the employees should al
so be taken into consideration, be- 
rauise I understand Ihpjt there are 
graduates even who are employed as 
non-department Anchai masters. I 
feel therefore that to lower their scale 
of pay from Rs. 20 plus 20 to Rs. ten 
plus ten is a great injustice. The 
Ministry should rectify this wrong 
immediately.

Then l" come to the recommenda
tions of the Expert Committee which 
was appointed in 1949 by the MW\is- 
try. I understand that rrM̂ st of the 
important recommendations of
this Committee wlilch involve 
rio cost have been implemented 
by the Ministry and-I am very happy 
over it. But still there are certain 
important recommendations which 
remain to be implemented and the 
expenditure on this will not come to 
more than a crore and a quarter of 
mp^es. Previously the income from 
the Postal Department was more 
than, the income from the Telephone 
Department but now most of the in
come from the Postal Department is 
•pent fa** the development plan of the

Telephone Department and that is 
why I think the Ministry could not 
implement the recommendations re
garding extra duty, worki^ig houis, 
extra allowances etc. of the postal 
employees. The lot of the postal em
ployees in the lower cadre is very 
pitiable and I Uiink Government 
should take particular interest in see
ing that these unfortunate people who 
work from dawn to dusk are given 
something extra according to the re
commendations of this Expert Com
mittee.

3rnr #  arrsr %

% 3?TT t  I

^  w  >ft ftpp Ppjn I 3 ^  ^  ^  
^  I  pp ftRRi

^ TT*T ^  t',
(experiment) ^  t  I

^  frnr ftw r t  ^  ^
% 3T«r?: | i

^  TT ^  ift -sTn: ^  f r v

:̂T?rr i  fsR  % ^  ^
? r r ^  i  i if' if ^

3Tk ^  % 3Tf?T 

^  f f  I ^  ^  ^  f f  ftf

afhc

srwT̂ fT ^  ^  wmiT? fsp
* o (Telephone

’Tiî r (Telephone 
parts) I sft
^  q?  t

irr t |  f

aftr ?o Jir
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^  5T?T I  I 3T5r ^  

15̂  % ? [T t^  ^  TT5TT f
^  ^rp ' ^"Wt 11  ŝfTO ^

3ft 
(Test Research Institute)

^  ^  I  I 3 r

(Air) % irr̂  it' 3t?r  %
#  5PTqm gft ^

f  T tePp̂  JT? 9T9) 5 f% ?¥
^ f̂ RRT |3TT

’Rnfvtf # f̂ râ n *n̂ w3r (mileage) 
VWT (cover) ftnrr, ^
I  T V 3ftt «rm ?iTrr, 5T < R fw

%  ̂ ft* 
fWer^rrp # (courtesy
Week) r̂rft ftnrr i *|5V

^T?r «ft sftTf̂ RT# ^̂ r%»T 
535T ^  Tf’ ^ : w

»m  % ?rr«r ^

PpcT’ft T^fT ? I eft 4 flmrdl i  Pf

3»f # T  ^  f
#  ^f't 3T3#t 8|ft I

Shri Kidwai: Has it in
fluenced you also, this courtesy?

WTHi 8if^ THT : 3nft arrar
 ̂ I rft H it

3TTT ^  ^  ?Tt A'
ftirwiTT (realise) r̂arr |  i 

•wt wra wr«'+' % ?rm arrf i

w?r % ?TT«r ^  m  ^  
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^  3Tjf Tr??TT ^ a i  ^ I %
^ |W  ^  cTf ^  01 Of % 

aftr ^  TF ^  ^ fif’f ftriTT
«rr ftr <T3rf^ % 3l??T STRT ^

^  ^  f  ftr wr^pft
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* n r^  t  %  w  Jif^r 
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aftT f̂ T ^  ^  ̂  ’t?9r n̂ft f  I

^SrPT 5 ftt ITMAw

(confidence) <??tt aftr ŝW vt 
fsr̂ rnrr ^  f*fr ^

3t?  ^  f  , 3T? ITwar f  I 

JTTiĴ  ifetmr f̂t STRT ffr 3IT#
sf^5iTPT ^  wra- *wr t ,  4 ' T  

( Express Tele
gram ) JT?t qr arf^ !Rrre ^  
#T, ?n?ir ifft ârr,
^  !T vyT? % f?!itT ̂  HT ffr
A  arra^T i t  ^

S f w r r  »r«rr «jt i w’ ?R?t 
75̂  ?ft *rrwr jarr fv 415 jflrffiir
53̂ 5T̂  fflSTT I
rfr ?r55^ | f  inRTw ^  I

«ft ftra«iTf : ^  ^  >ft f  I
wrwr «ri%H r m : A  m w m  j  ft?

STTT ̂  ̂ ^t anft ftftnr *t5t
t, «iT3r r̂ff >f, snft sr? st# f  i

ĴTTW f fT af? ?nr (ft Jit^ f
3ftr tfwnr ?̂[t Jrre ^ ^
4" *T!TT ^  % Sfl? Tg'iff I Jf^r 

% fK ’Tjft 11 ?ft
^  «FT f  ft: JT T ^

<rnr t̂ r̂r ̂ r̂ft sf̂ îrPT sr? ?w
Tirf^ fjt TO ̂  'BTIRT ?TT
rHT <T5ftsT H f ? T f^  ?> t  ?

sfî t qt 3fTcT I aftr T̂*ft̂  t  
f¥  3TTT ?P??i ^5T5r Vt̂ >r I

snr i r ^ m  % %
» r t^ 3 r a f  I «T? ^
!ij  ̂  ̂ fjp m  ^ t t̂wt  ̂ ?(!t
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t  I 3W 3TT7  ^
R̂T ^  T?: IT?; ftSTT

?x an# srrw
(Telephone calls) i ?ft
JT? 3T^ 5TRT t  I ^8R wfr >J3ITfT!iT 
*T?t ftff 3Tr##'arrq-
5ft 'fin’yr 3T^ 5>tt I srrqr ^

r t» n  I ?»Ti^ ^

^  f  I

m 5 T  IT§ ^  «P I

A' 3iT»r ^  arrtRift 
5>ft I snR ^  ^  5ft t  fST 

I w iT̂  sfr̂ jn =«n?ciT g
^  T̂CT̂ t T̂T I

«t?t TT ^  I 5ft %

«n̂  af̂ T 5TR % ^  H t  t

3W { corruption ) %
# #  # f?3î  ?rr5y «f) arr «ft 

artr anq # iT!r  ̂ f% anT 
5̂TiT % ?5?r fw re f  aftT n 

m m r  f  fv am ift «p?% 11
?̂FT 5T»TPT Vtfwf ^ i|T ^  IT| 

^  t  =??y T?r |  i
% ap^, % 3T^

’T? ? aftr w  T̂TcfPT %
^  tTt a m r*it t  I ??r f j t

fjRpft jK Pr?n 3rT3T 35HI ^
ar»OT ?t»Tr I

gft fw ili  : ^  5ft 5 ÔTC55fJ 
( Complaints Section )

5ftT <t I
WTWI THT ; ^  5ft

^  JHj anq 
ir*Tf«5̂  Pf «Hft ^ 1  ^  5ft 
f  ftf T̂«5H ^  f«pJTT

5TPT I ^  tr a f^  % r?yt̂

v*T7#fs  ̂ ^  ft
^  !T ^ §t, TTTÔ  II? t  ^
VrnfR fT JT? ^  I

anr ^  ĝ T ^  ^

^»TT 3ft, % am % % ?sTO
^  t , ^  *fr̂ T%ar(grievanoes) 
t', f  ® sfTrft # fsi^
^  t  *1^ ^ m w  i  f * F ^
^(cfl ^  VTiT ^  5 '
ftzTCTff 3TT?n̂‘?r ( Dearness
allowance) % ^ 3 ft«P ^^

ferr aftT ^  1% ^  »TR«I 5
3T17 I

# n̂m5iT f  P̂p f3W5Tf\«F ?r »f?mt
wridi'/. I  ^  # 5T?
aTTOT̂ % ^  f  I ap!̂ aiiw

T̂tart ^sn; >J?ft»pr 
(All India Postmen Lower 
Staff Union) ^  farr aftr

# 3TTT STT̂  ?t
aftr ^  ^  ?t5rr am 3TTT ^
5TSrft*B ^ t̂% I 31TT ^  ^̂ yrziT

' aftx aniT aiTT ^ f t ’K ^ 3n% cTT 
9Ts®r^ sftcar̂ r ^  '̂ F5y»r(feeling) 

arnr 3*c 54 ki i >t ii<j
^ r  Pp arrr anfV 5T̂  

fl<i WT51 t̂9T f^ fv^
Jt^^rrt ^  t  aftr 5fr»ff ^  m»r?ft

BTiff % f?»r? 3f?T
arrr «pt ^frr 4 w

«F#, ^TJT^ ft< tri^ (Finance
Department) spT »̂T ti
4 n̂nmT g f¥ »ft ?>
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<ft 11̂  5(m 5ft>TT ^ 1  ?nnJT

*nrWz’ ^  t ;  ®n^ ^  if)- ^  ^

^  I

Shri Kidwai : You want 
me to move a cut motion in 
Finance Minister’s budget ?

* TTO : t.,
( cut motion ) 5ft ^
5 I a m  airerr % aptftRr 

«Fr ar̂ rr >̂it i ?ft 4 
5̂T arw ?fk <TT 115 art 

f  %  ^  ^ c r  f!PW %

?»nTT I

am rw, ^  % !T^,
?nw, ^  'Tf^ ?nw, ^

^  5 ark ara' cw >Tf5rf t  •
anr ^  ^T 3THT ^

ĥnpfflr ar^ff ^ t,
*(W(pJ|»T ?  ^  ^  ^  ^

"Wdl I ^  ^  HjHiI
5?>T r̂ ^  ^  aror <fjm twt
? I ^  H arPT ^  SreVTRT
•PW fr an? # 3ft if|>Trf ^  ar?̂ r?’?r 
??nn, ̂  (Pay Commission) 
flft f̂ »fi5riT (recommendatioa)
% ^5nf^ ^  a i ^ V
ir?nn, ar§ airr ar? ? » ^ r ^  %?rr 
m\ ? 5rrf% ^  ^  f ^
?RWr 3TT I w  ^  arPT ^  ^

■ t  • Ji? t?*p «rfl *rn5;5y 
w  t  ^  ^ arrr ^  f̂t̂  ^«rr
^  ^  >Tt sr  ̂ qy^t I
5W ’ftx 3̂T-T Tf -T STrft n!K̂  I

^  % awnrr anr apft̂ y ^  (appeal 
court) f?«l’Tw(Tribunal)
% in̂  w i arPT # anit

115 srr?r <̂ »rrf sfr qrifar
«5 PSD

t' amr JTrPinft (aomi aee)
I a n r^  ini ^  t ^ i if' a rt ^  

f  fip ^  ?I!RT R̂RT̂ ft 
»T? “̂r̂ T̂T  ̂ fv IT? ajift^ f^[a^ 

I ??T STRT ^  !T^-

^  cft4 W  ̂  t  '

fVWf : Vtf !T^ t  I

wwn 3rf%5i Tr»T: !ft ?fT«rf7̂
!P M  5T5T wr t  I’T? 5 Pp
h iH t^  v r t t  ^ i % ar*^<
3T̂  ? f% ^Vv? 3Tl?*ft »Tlfi|«iJ I

arr̂ jft ̂  I 5̂ r.>rnT% Tt arrr
wt>f f  fv art^ rfajjr̂ y ^  aft̂ f?
^rm ^  I W  # am- Tt >ft «sm i ^
aft^ f ira  ^  ^  arrr f?r9»t VRpFiv

t  I »T? v t f  ^  
?r5T STT̂  ^  J  pp

arrr w  ^  •

% w i\ ^

?̂*TT t  • ^  ^
3j«r % !TiR' ^ 'Ĥ <d ?ft an*r
# fsrrff arrefjpft ?̂ftT qt?e4*T 
(Postman) % l%qr 1
?n:PT€ % ai??r «Tnr frm r̂, ^
55T ir, ^  ?TT55 r̂ afiT ^  

r̂rw % wif gi? f  I arrf aw 
% fF*cT?RM an% t  I

^  <Bw «R fr#  3n%

11 ^  ^  t  f^ JT? svtffwr.t I  ̂
?nm?rr f  anq q? ft? «if«r 
«TirH<»Hg ^ ^  t  ftr 
(efficioncy) ??>, arrr JT?t fft
ip6tfw<ft 5̂ 1̂  ̂ C Wt
*1?  ty  ^  •*?

^ fV H Wt I ^
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I arPfW THT ]

»T  ̂ 5f5T fft

Pr®55t *1^ I ,  ^  m w ^  
n ^ ' r t f  I

3{^ ^  f  aiVs!: 
3 ^  JT?

TTW ^  ?fh> t  f r  # F ^ f3 n T fa n R n :

31^ I P r ^
fiffi^r t̂ q%
«i? t a f t r  ^

5ft 4 5 ansfinff
% m«r f>f)' ^  ̂  3j |̂5i JT̂If
^fTfrr ???r5H % sn^ ^  4'

'snmm'g fvapR ?irft F«rfH?d< 
vt t̂ w»i«(<T (Algebra) *pt

I eft ar̂  r r  arRf̂ nff ^
^  srt: I 3ft ^nr ^  f,
^  ^  ̂  3TTT I 3irT ft?
^  (address) qf i
?ft ^  % fwq[ 8TTT |P n r  ̂
«ftr sift ^57^ I arrr
^  ^  5^ qR Pht

^  ^  f  I
3Tre»ft ftRT ^ ?o-?^ 

3TR% ^ ipR fipinr ?),
3% 8TH ^r|t, ^ftsr ?n̂ Rni JTff 

3̂̂  >̂T 3fr sftiftSH (promotion)
^t| ^ Vt̂  9)̂  ^ I ^ I 1̂
pp 3TT>T g%^'t5irr^tf^, 8n«n^% 
t5 jt am  #  irt ? im r  n w r «rr, ^
fiT^ri  ̂ ?ft f  51̂  I am TO ffjnr

f tw n f  : a rp r r f t^ f tn ?  P w  

%^»nfjpiPCTT ?

«mi 8if%?r TR: ippf^ # Fc«n, 
3m # ftnrr, f ir^  «r̂  ^ft 
^  ^  t, ^  ?f̂ T ^  vt f  >T 
T^'t, Fh+h»i ^  I ^  wt ar's?rer?r 
arm srwT ^  f, Ir
fir|  ̂ (behave) snsr̂  i
^  (ft arnr ?ft*T tr' ?rr5ff 

PWIW »T̂  9«F̂  wff%
'̂ IlCII ^  ^  ^

 ̂ wtnp arnr. r̂i??r ^  | ,
?5f«t>'ff »rftar «ft̂  ^  an?r*rat' vt 

f t  ^3rrr^rJT^ 5?:̂ 5rmr| 
fti ?5T ^  »r(t̂  aTKfî jff Tt Jf̂ T'TT'ft
*i?t srnr i

% ar̂ narr ^  ark '̂arrftrr
5? ^r^i  ̂ «ftr wf ̂  i. f% *rrT 
3Tî  «JTIHI Pf aTTT % #an̂ nft 

^  (on the whole) »T?yRnTt »ft 
t  artr m̂r ^  am H vtftRr >ft «ift t  
fv ?5T ?̂t gtrra r̂r ?t? Jrrr 3nr?n

11 %f^ ̂ rnr ^  «ft sr̂ TTjy 
f{T|  ̂ «TT ^  arrr ff̂ nr %
^  3TKr ^THRT ^ T  ^  I

<P> {) «1W f ĉT ®ff
T t^  ?snB (Postal StafiF) t, ^  
!PT IT»I^ 555T T?T t l  ^  ^
Tt̂ jw (Postal Strike)
« ft  a f t r  T O  r«< »R i%  ^  * T l w ^ i  ^ T frPflT ^  

t |  I anftfT^iT a m  #  ^ ja r r f^  nrnr 

aftr ^  aftr t o  %
pBT «iH'ii ^>T ^  f̂ iJT I

t̂wr<: Pp̂  # ^arr^ Pf«tt ?
WTHT TT^ t ^

nRaT jf. «ftr Wr 11
lft?f»f\T8n’TlftiFt, «ftr «TT»rRT IRIT
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i t  I ^ 3 T rf^  jarr 3 rk  ^  ^

^  ^rfW  ^  ^
fvTT I ^

(period) ^  5PTWT?
I 3fr?: 3nT ^  ^srm  ^  q r

?r 2T? 2f?|t 3rnrr f r
(Strike period) ^

f̂?r
I (recognise)

^  f , ^  I
^  j f*P 3rr3T ^  «t>TH ^

% ^ t f r ^  ^  ^  ^  I
3T?r Jiflr 5Tzfsisf)Rr <k ®t ^

>3̂  % ^5^^ %

3rrr *T fvzrrPr

(formula) (evolve) ?̂r%
5R?«r ^  ^  ^
3ftr ^ m r  ^ pt

fv  ?TT5 ^T̂ r 5
3TR^^^ ftrf^W . #  ^ |T  t  %  ?T5
^  ?> I ^  %

q-(?Y ^  3jV< 3TFsr ^r*TT 

arrf i  f^  srrr | ‘ ftr 
^  ^^rr v t f  5T^ fw T I 3rn5T

'  2T5 3TF t  I

«ft fiw u if : 4' f®  ^  I ^
3?T̂  ^  ^ 1  Pp OT" r̂ ^TFT  ̂f*r*n
t, ̂ "t 3rrr 5T wr 5ftt^J(protest) ftwr 
fiiT ^  r̂ ^
3T̂  srn  ?>ftt ^  fw r «n? [

OTRTf erfiPT TT*T : ^
WT *f5T TOT 3ftr

w  % ^?rr VRKT f w r  t̂itt i %Pft

W  STRT ^
ft? 3rrr t|  Pf ^

rft 3rrq[ #  *f>5r I arnr ?t

^  ^  ^  n  ^  ^  ^  ^
(binding) arq̂  TC 

^nRRTT, ^  ^  ^  ^  i  I

WrVRT H KW>r A  5EP1W1 ^
He is an honourable man and 
I cannot disbelieve him. ^  
Wl'^, <»M'<IT 5 ^  ^

^  t  f?^?«TnT ^
POT^RrRr^y

(responsible) arr^ «#t m̂srvRr 
frnPTor % ^TFra’ *fr^ f  sfrf

T̂T̂ KT ^  5T^ t  ^  ^  ^  w
t  fti7 l%9yn5t ^  t
3ftr w  ^  'n: ^rr^

^  T ft t  ^  ^
(action) ^ am # ^  Pf^

apnc >ft pRT f ,  ^  ^  f5T 5 ^  
*®m'w ^  vttsnnr v ^  n*K*i v r 

^  fw T f ; 3ftT ^  5̂nr?n
^  3rr^ wm  ?5t# ^  vriTTrsr i

(English translation of the abom
• speech)

LaAa Achint Ram (Punjab): Sir. I 
am thankful to you for having given 
some ttene to me to speak on the 
Ministry that we are going to discuss 
today. Before the debate started, the 
hon. Minister told us about his 
proposals and also about the achieve^ 
ments of his department. We very 
well realise the difficulties with which 
he is faced in doing the work of his 
department and in conducting experi
ments thereof. In spite of all these 
difficulties, the work that he has done 
has earned a deep admiration in our 
hearts for him. I refer here to a few 
things in particular, for which I am 
ao much admiring this department. I 
felt very happy when I read their 
Report, specially when I read about 
the Telephone Factory. I t  was really 
a great pleasure to note that this year 
they have assembled about twenty-five 
thousand telephone sets and that they
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fLaJa Acbint Ram]
have manufactured no less than 
ninety per cent, of the Telephone 
tools and telephone parts etc. Our 
country is now in a position to manu
facture ninety per cent, of telephone 
parts and the remaining ten per cent, 
would also be manufactured within 
one and a half or two years. It is 
no doubt a m atter of extreme 
delight and the people also feel 
happy when I tell them all these 
things. The Test Research Institute, 
that they have set up, deserves our 
praise in particular. Now, Shri 
Jaipal Singh has criticized the state 
of aviation in our country. But it is 
quite clear that there has been a 
noteworthy increase in air-travel this 
year, and the mileage covered by the 
passengers is simply heartening. 
Another matter, which is directly con
cerned with the public, is the intro
duction of ‘Courtesy Week* by the 
hon. Minister. It was badly needed 
by the people and the employees were 
made to realise the necessity of show
ing courtsey to the public. So, I feel 
that these three or four things dune 
by our hon. Minister are really praise
worthy.

Shri Kidwai: Has it influenced you 
also, this courtsey?

Lala Achinft Ram: I am coming to 
it. Anyway, I may not have that 
courtsey but at least I do realise your 
courtsey.

So these things came before the 
people. But along with these obser
vations, I want to submit a few things 
from the viewpoint of the people and 
the staff. From the people's point of 
view, I have to say something about 
telegrams. As I said on a previous

✓ occasion, people and at least I have 
lost all confldence that an ordinary 
telegram can reach its d es tin a ti^  in 
time. I know and I am glad that 
there has been some improvement in 
this matter. But what is required is 
that confldence should be created in 
people and they should be reassured 
of the improved situation. Leave 
ordinary telegrams alone, I give you 
an instance of an express telegram 
that I sent to Shri Ajit Prasad Jain, 
pur hon. Minister here. I wanted to 
inform him that I would be coming 
to Saharanpur to see hbn and for 
that purpose, I had sent him an 
express telegram. But when I 
reached there I learnt that he did not 
receive that telegram. Such is the 
fate of express telegrams.

Shri Kidwai: He can forget also.
Lala Ichint Ram: I think he has 

npt yet acquired this quality of the

hon. Minister. He is still . new in 
certain matters. I am sure he speaks 
truth. The telegram reached very 
late, after I had left the place. 
Saharanpur is not very far off. So, 
what I mean to suggest is that unless 
people get any benefit from them, 
whether they are ordinary or exprestt 
telegrams, they can have no coi^- 
dence. It is a small matter and^ I 
hope it will be duly considered,

Now I take telephones. I have 
already said that the setting up of A 
telephone factory waS & very good 
step. Provision has been made at 
certain important stations in Delhi to 
make twelve calls for fifteen annas. 
It is, no doubt, a very good thing but 
I submit that it would be better if 
they allow fifteen calls for fifteen 
annas. The Oovernment will not be 
in a loss. We appreciate the boldness 
with which our hon. Minister conducts 
experiments. I therefore request him 
that this year he should introduce this 
experiment also. I think the income 
will not decrease; if it goes down, I 
will not ask it again. I wish to sub
mit that when there is a loss of crores 
of rupees, let us undertake this 
experiment too. So, that was about 
telephones and telegrams.

Regarding corruption I had said 
something last year too and the hon. 
Minister had told that he was very 
much opposed to it. I feel that he 
does try to root out corruption. But 
in spite of all theae efforts, corruption 
is still there. Superintendents and 
other staff are indulging in it which 
has led to a bad name for this depart
ment. The sooner it is removed, the 
better will it be.

Shri Kidwai: But they ask us to 
abolish the Complaints Sectior..

Lala Achint Ram: They no doubt 
say so, but he should understand as 
to why they want such a thing. They 
want that corruption should be
removed whether by abolishing the 
Complaints Section or retaining it. 
Their object is the removal of corrup
tion and that is what I also demand.

Now I wish to make a reference to 
a few things that are concerned with 
the staff of the hon. Minister’s 
l3epartment, I mean their grievances. 
Some of them have been referred to 

. by Shri Bhattacharya and I need not 
repeat them. Regarding dearness 
allowance about which the Com
mittee has submitted its Report, ha
has said that it is a financial matter 
and hence he cannot do anything. 
But the way dearness is constantly 
increasing, I am afraid, there can be 
no ^asy-going. Repjntly there was
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held a Conference of the All-India 
Pdstmen Lower Stalf Union and its 
President had Invited the hon Minis
ter. I would have been very much 
pleased had he gone there. They had 
invited him and he should have gone 
there to have a better realisation of 
their feelingi. I do not suggest that 
he does nbt realise their feelings now 
but there he would have been in a 
better j^sition to realise how dear
ness is increasing and how people are 
Anding it increasingly difficult to 
obtain their daily requirements. Of 
coUriSe there are difficulties for the 
Government but I think it is hardly 
befitting, though it may be correct, to 
say that he is helpless and that it Is 
the concern of the Finance Ministry. 
The Government is a joint respon
sibility and the hon. Minister is a part 
of i t

Shri Kidwai: You want me to move 
a cut motion in Finance Minister’s 
Budget?

Lala Aehint Ram: That is right, we 
are to move that cut motion but you 
should make efforts from within. It 
must have its effect. I also wish to 
point out in a general way that dear
ness has come to be a part of our 
life. Dearness allowance has been 
continuing, not for a year or two, but 
for about ten years and dearness is 
still there. But the dearness allow
ance still remains to be an allowance 
only and is not made a part of the 
employees* salaries, which in the long 
run affects their pensions. Therefore 
I would request yon to now in
corporate this dearness allowance, 
which has been increased according 
to the recommendations of the Pay 
Commission, in the salaries so that it 
may be treated as a part of the 
salaries. The hon. Minister must 
give his help in this matter. It is a 
reasonable demand which does not 
entail much expenditure too. There
fore it should be done without delay.

Now I have to say something about 
the ♦Appellate Court or the Tribunal. 
Only day before yesterday the hon. 
Minister has said that the parties send 
their nominees. I may submit that 
the whole staff is in favour of such an 
Appellate Tribunal. I can remove 
misunderstandings about this matter, 
if there are any.

Shri Kidwai: There are none.

• Lala Aehint Ram: Then let me tell 
the whole thing. What happens is 
that a nominee is sent but there is a 
condition that only a local person can 
be nominated and hence a difficulty 
arises ^bout a local person. So h^

should look into the matter. People 
w ^ t  that there should he an Appel
late Tribunal and it should function. 
It will benefit the Government ^and 
they can bring confidence in the staff 
also. It is not a difficult thing and 
hence I urge upon him to continue it.

Now I want to make reference to 
the training school. The House is 
aware that when there was a need 
for postmen during the War, they had 
recruited thousands of them and they 
have put in ten or twelve or fourteen 
years* service. They are now asked 
to sit for examinations and are 
declared unfit. The postmen thinX 
that it is all a stunt. I think it will 
be said that on the one hand We say 
in Parliament that there should be 
efficiency and on the other we want 
that there should be no examinations. 
But I wish to submit that we are 
encumbered with certain problems of 
the past and as such we are bound to 
retain many officers. I do not say 
that all officers are bad, many of them 
are good and deserve our praise. 
But this too is right that hundreds of 
these officers shall have to be kept by 
us and we cannot turn them out 
according to the promises given by us. 
They are an encumbrance on us since 
the time of the British Government 
and we cannot ask them to go. So, I 
feel that the same treatment should 
be given to these people and they 
must not be discharged. Regarding 
examination, , I think if we ask our 
hon. Minister to solve a question of 
Algebra, he will not be able to do it. 
So, it is not proper to ask these 
people to sit for examination. Of 
course, the work they are entrusted 
with, should be seen and inspected.
It might be said that they cannot 
read addresses, but for that the Gov
ernment bhould start training schools 
so that their efficiency may increase. 
Then I hope, they can do their work 
in a much better way. It is not fair 
to withhold promotions and incre
ments of a man who has, for example, 
put in ten or twelve years’ service. I 
say that he must be given his promo
tions etc. He .cannot be turned out in 
view of the promises made by us 
during the freedom struggle. He 
should be given some training so 
that he might do his Job efficiently.

Shri Kidwai: Who had given this 
promise during the struggle for 
independence?

Lala Aehint Ram: The Government '  
had given it, you had given it that all 
those who are getting fat salaries, say 
three thousand rupees, will bo 
retained and not turned out. These 
high officers are misbehaving wlt^
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fLala Achint Ram] ^
the people today. You cannot turn 
them out because you had promised 
to retain them and because it is said 
that they are held in esteem by other 
countries but the low paid and the 
poor are asked to go. I, therefore, 
request you to have mercy on these 
poor people.

In the end I would say that my 
personal opinion is that on the whole 
there are some laxities in your 
Department and you have no doubt 
made efforts to correct them. But at 
the same time, as Shri Jaipal Singh 
has pointed out, you could not honour 
your promise about the training.

Another point is about the problem 
of the postal stall. There was a 
postal strike in 1946 and postmen 
had remained absent in that connec
tion. Ultimately you arrived at 
a settlement and they decided to 
resume their work.

Shri Kldwai: Who made a settle
ment?

Lala Achint Ram: I will just submit 
and we will have a compromise. Let 
both of us speak and we will decide 
the matter. So. there was an agree
ment, and the strike was called off 
and they resumed their duties. After 
that they demanded pay for the strike 
period. The Government very reason
ably told them that if they paid their 
salaries for the strike period, it would 
mean that they had recognised the 
strike and hence that could not be 
done. The Government also said that 
they fully s3mipathised with what 
they were doing but they could not 
give them their pay for the strike 
period. Now, according to Shri
Jaiprakash Narain. who is the Presi
dent of the Postmen's Union, the hon. 
Minister had promised to him that 
although they could not give the pay 
for the strike period but they would 
somehow evolve a formula whereby 
it would be possible to give them that 
amount. So he issued a statement 
that the hon. Minister had told him 
such and such thing and their
demand would be met. Therefore, 
there was a regular correspondence 
on the matter, but today we learn
irom the hon. Minister that ' he had 
not m.ade any such promise.

Shri Kldwai: May I say a word?
When you heard that I have made a 
promise to him, what protest did you 
make as to why such a word was 
given wh^n we had refused to show 
the same cour^sy to you?

li&la Achint Ram: I did not say 
that I was told some thing on the 
one hand while on the other such

promises were made to him. But 
this much I can testify that you had 
been saying that you would evolve 
a formula. Whatever you told me Is 
ninety-eight per cent., if not hundred 
per cent, binding on me. I think Shri 
Jaiprakash Narain is an honourable 
man and I cannot disbelieve him. 
We may have to pay five or ten lakhs 
of rupees but that is not so important 
as compared to the fact that Ministers 
of the National Government of India 
make promises to a responsible per
son like Shri Jaiprakash Narain 
and then do not care to honour them. 
He is saying that the Government are 
not keeping up to their words and the 
Postmen’s Union is thinking to take 
some action on this. I urge upon the 
hon. Minister to clarify his promises 
before the people and even if no 
promise has been made he should try 
to give effect to the improvements 
that I have referred to in my speech 
and .then we will be able to win the 
confidence and co-operation of tl\e 
people.

Shri Venkataraman (Madras): Sir,
I do not know whether you would 
like me to commence now or after the 
House re-assembles after luncn.

Mr. Deputy-Speaker: Very well, it 
is one o’clock. The House stands 
adjourned to 2-30 p.iyi.

The House then adjourned for 
Lunch till Half Past Two of the Clock*

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[Pandit Thakur Das Bhargava 
in the Chair]

Shri Venkataraman: It is no ex
aggeration to say that the Railways 
and the Post and Telegraphs of the 
Government of India are tjie most 
offlcient departments in our country. 
We may have a number of suggestions 
to make with regard to improvement 
but we cannot deny that the Post'and 
Telegraphs is one of t;he most efflcient 
and well run departments and parti
cularly some of the improvements that 
have been made during the last two 
years compare very favourably with 
the developments that have taken 
place elsewhere in the world.
[S\HDAR Hukam Singh in the Chair].

The Minister can take credit for 
having introduced the night mail 
service. In fact the labour which is 
working in his department are grate
ful to him for the Sunday holiday 
which he has introduced. The new
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suggestion of giving holiday homes to 
the workers in the P and T Depart
ment is again a striking experiment 
in labour welfare.

All the same we want to make one 
or two suggestions for the improve
ment of this very well run depart
ment. The elections are coming and 
in the elections we have to use the 
Posts and Telegraphs to* a much larger 
extent than we have had to do be
fore. Particularly with adult suffrage 
where it will not be possible for every 
candidate to reach the voter person
ally, the Postal Department is bound 
to play a very important and very 
predominant part in the canvassing. 
It is well Known that in other coun
tries, particularly in the U. K. every 
candidate is allowed to post one set 
of election literature to his constitu
ents. And 1 make this suggestion on 
this Demand which, I hope, the hon. 
Minister will certainly give his utmost 
consideration to, namely, that in the 
forthcoming elections in this country 
every candidate be allowed to post 
one set of election literature to his 
constituents. The number of candi
dates are not likely to be many but 
the constituencies are of course far too 
large. But it is worth bearing the 
burden of this additional work, 
because it will be laying our democracy 
on a firm foundation. It will also be 
giving I he candidate a chance to reach 
his voters, who would otherwise not be 
easily accessible.

I desire to draw the attention of the 
Minister to some of the small diflficul- 
ties of the workers in the Posts and 
Telegraphs Department, which he can 
very well remove. He is well aware 
that the R.M.S. coaches were made as 
long as 50 years ago. I am not sure 
whether there has been any replace
ment of those coaches in recent times.
I have myself seen some of them .and 
they are worse than the old decrepit 
third class passenger coaches of a 
quarter of a century ago. The labour 
legislation of this country has advanced 
consistently with the advancement in 
other countries. We have passed 
Factory Acts to ensure a minimum of 
hygienic and healthy conditions of 
service. But there are no Factory Acts 
which govern the R.M.S. coaches. You 
do not have the same standard of 
cleanliness, ventilation, temperature 
and humidity which are enforced in 
factories by Acts and laws. In the 
R.M.S. coaches if they open the 
windows and doors, the letters would 
be blown off, whidh would cause much 
greater harm than the harm done to 
the workers. If 3^ u  close them then 
the coach becomes just like one of 
the Black Holes of Calcutta of which  ̂
we have all read. It is almost impos
sible for the worker to do his job for

eight to twelve hours inside such close 
carriages. I have seen some of the 
coaches or carriages in other countries. 
I found that they could be compared 
with the flnst class compartments of 
those railways. They have adequate 
facilities for washing, they have a wash 
basin, a water closet and they have a 
mirror. The seats are well upholstered 
and it is quite a pleasure, I should say, 
for any workman to do his work in the 
R.M.S. coaches in other countries. But 
in our country the coaches are so bad 
that they will certainly detract from 
the efficiency of the worker himself, if 
it is not improved and improved very 
quickly too.

In this connection I may also point 
out that these R.M.S. coaches are paid 
for by the P and T Department and 
it is an adjustment of money between 
the Postal and Railway Departments. 
So if this department is going to spend 
the money, I do not see Why we should 
not spend a little more and get the 
proper coaches for the more efficient 
performance of their duties by the 
workers in those coaches.

I would like to draw attention to the 
very poor condition of the rest houses. 
My suggestion on this would be to 
combine the running rooms of the rail
way staff and the rest houses for the 
R.M.S. staff. The same rooms can be 
made use of by the staff of both 
departments. If they both spend 
money and improve the rooms for both 
the staff it would be more economical 
for both the departments and this will 
also improve the health and efficiency 
of the workers in both the departments. 
The running rooms are maintained by 
the railways and the rest houses are 
maintained by the P and T Depart
ment. But the rest houses of the P 
and T Department are, to say the least, 
in a miserable condition. There may 
be several reasons for this. For 
instance there may not be sufficient 
accommodati^on on the platforms or 
there may not be land near about 
railway stations available for the pur
pose. But when Government acquire 
land for purposes of the railway they 
should see that they acquire land for 
the P and T Department also so that 
running rooms and rest houses for 
both the Railway and P and T staff 
may be combined on such land and 
suitable residential accommodation for 
the workers of both departments might 
also be built on it.

Then there is another suggestion 
which has been considered but which 
ha.s been dropped, I understand, for 
rea.sons of economy. That is about 
the bag cleaning plant. As you know, 
the bags which are used for carrying 
malls are subjected to very rough
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[Shri Venkataraman] 
treatment,. They are thrown about 
on the platforms, where most of the 
people spit. They carry not only 
mails but they carry the contagion. 
Unless they are cleaned from time to 
time, they are likely to convey dise
ase too along with the news and views 
ol several persons. It is absolutely 
necessary therefore that we should 
have a bag cleaning plant, if not for 
maintaining hygienic conditions, at 
least for the purpose of Increasing the 
life of the bags themselves. I find 
on page 16 of the brochure issued by 
this Department that this bag clean
ing plant was considered but it had 
to be given up for reasons of economy. 
I wonder how much it would cost. 
Certainly, it cannot cost such a large 
amount as to make a great difference 
between having and not having it. I 
ieel that we must make a distinction 
between economy true and economy 
false; between spending little and 
spending wisely. Any amount of 
money which we spend on this plant is 
certainly bound to yield very good re
sults and I would urge upon the De
partment to utilise whatever monies 
they may have on the installation of 
this bag cleaning plant.

There is only one more grievance 
of the workers which I should like to 
bring to the notice of the hon. Minis
ter. At present, there is joint respon
sibility for any loss or theft that oc
curs in the transit of mails, insured 
covers, registered letters etc. Joint 
responsibility means that right from 
the moment the thing is delivered to 
the postman up till the time when it 
reaches tne destination, all the people 
concerned are responsible for the loss 
of the article. It is beyond all jurispru
dence to say that all the people who are 
concerned in the transaction should 
be held criminally responsible for the 
loss. If there is a loss, it should be 
the endeavour of the Department to 
find out who exactly is the person 
who has caused the loss and mulct 
him with the penalty rather than 
make all the people responsible for 
the loss. The present practice is caus
ing great hardship and many repre
sentations have been made to Parlia
ment and particularly to me. This 
hardship should be removed as early 
as possible.

I trust that these few suggestions 
which I have made will be consider
ed by the hon. Minister and suitable 
action taken thereon.
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#■ f«q'r̂ ê (Postal Depaix 
mont^ T> ^  Hwr? <̂n ^r?m g 
aftT ̂  t  Jft^w  sp̂  (Propaganda 
w ork ) % I ^  w  w«»nr fi 
f  f% ^  Wt*I 3ft ^  ^
>mfw (Parcel) «Tik? jit

^ a f t ^  »nn  ̂ t ' ; ^  ^  
’S' s i ^  'TC# ^  ansrtiTOfT 

t  I ^  Wt»T >THTr ^ 5If^ ^  3TT̂ i|
afk 5 , aniT ^  3*1

«Ft 'n ^  im  iiT q%  ̂ (Package) % 
ffm ?ft vt an# ^  

5|Rft 5  aftx ^  ^  ^

^  ^  ^ r  f  ark ?*nxr »ft 
3T«BI '«rw# 55»NfT I Jinr j»f

sfWNr *pf ^pff ^ ?HT f̂ >n»r
^  5ft %iRff «PT 5j?r ^  »BnreT 
it ’TT I ^  ^  # arift ^
fr f̂Rff ?TW# q- ^  3rwf I

^  t  ^  Tt ^  ^  
3TK «n:?5 i?T % T̂TT ^  ^  Iff ^prm 
^T ^T?3T  ̂ f̂  » rf!^  aftr 
s m r  % jfkr # 5̂  b rtt <Tferr f  
ijfr s m r  ark i»Tfgniff arrfw ^  
^?riH % ^  «ft >it̂  ff Jfft
^5t awr (Letter boxes) aik 
^  f?rt 5TT?, Jrt ;̂r im̂ nr 
?r^ ft? <̂ P=5R (tnsBsenger) sft 

^  aPT# *lf̂  % ^  PivC Vt
3f^  3THT *T̂, *rf̂ F fsr̂ ir ?t

I' 3?ft *TT 3HR ?fer !T«Rr »T̂T
atw eft ftt a/k

g fw r  ^  I

3T9 5® an# ?«n*T
^  «TT 3TWT f  I »RT ^  # ftWURT
^  ift; ^  ^sft t  ^  aftr ?rnt 
finrpr ^  ^  ftwiJRflr «rc ort



General Budget— 9 A tK IL  1951 List of Demands 6385

^ ®TPT ^  ^
VIC# qr ?R*IT Tf[?TT t>
A' w  Piwn ^  «ranR ^  g i ara ^  
ftiw>ra iff t t  ^  *1? ’ifi’
fiHTRj  ̂aft d istric t)t ?i% 

^  (Trans-Mahanadi 
Area) W  r̂

5, aris ans. ’ft ^  ^  fcr
w»r 1 1  «i? >ft |>TT I  ft> irfif 

anf*i«r (Accounts office) 
^  «l«l>»lT ^  ^  3PK 5®

aRTT TO T̂WT t , (ft fŜ T'T ^  
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(English translation of the above 
speech)

Shri Janirde (Madhya Pradesh): 
Sir, I do not want to take much time 
of the House. The hon. Minister of 
Communications has just placed cer
tain proposals regarding the Posts and 
Telegraphs Department. He says 
that the price of post card has been 
reduced and the price of envelope has 
increased and therefore, great dispa
rity has been created belween the 
prices of the two. Due to this and 
othe* reasons the Posts and Tele
graphs Department is running at a 
loss. 1 want to say a few words regard
ing this. I think, the price of post 
card should not be further enhanced 
and instead the price of envelope 
.should be reduced to six pice. As re
gards the money order fee it should 
be enhanced from the present two 
annas per ten rupees to two and a 
half annas. Generally, registered 
letters are used in the villages for 
sending legal documents or other re
liable correspondence. If you in
crease the rates of registered letters, 
it will adversly affect the cultivators.
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rherefore, in my opinion, the registra
tion rates should not be enhanced nnd 
they should remain at six and a half 
annas as at present. We pay very 
little amount for sending insured 
letters in which we enclose money or 
other more valuable articles. There
fore, if you increase the charge for in
sured letters, it will make no differ
ence to the public.

I have no objection and I think it 
will not result in any inconvenience 
to the public if you enhance the rates 
of the local delivery post card and 
envelope to three pice and two annas 
from two pice and one anna respec
tively as at present.

During the last session I had stated 
that experimental post offices should 
be opened in the villages but now 1 
have come to the conclusion that no 
more such post offices should be open
ed. One reason is that our expen
diture has enormously increased 
and secondly, the efficiency of 
the post offices will deteriorate. We 
find that one post office can work as 
efficiently within a radius of four 
miles as it can within the radius of 
two or three miles. Therefore, if you 
open any new post offices, they will 
be simply superfluous, a thing of lux- 
iry and the people will not derive tiny 

benefit oaL of them. The post offices 
which have been opened so far in 
our country are sufficient to meet 
our requirements because we are short 
of money and are passing through an 
economic crisis. It will not be pro
fitable for us to open new post offices 
in the villages. We should wait and 
judge the work of the Dost offices at 
least for five years and ascertain whe
ther they run at profit or loss. If  we 
find that we are suffering a loss by 
not opening new post offices, we will 
open them. Our villages are back
ward at present but they will make 
progress after some time. I want to 
advise the Postal Department to do 
certain amount of propaganda as wdl. 
People living in villages get Ayurve
dic and allopathic medicines from the 
cities and there is need of doi^ig prb- 
cvaganda among them. They go to the 
cities and purchase such articles. If 
they order those things by VP.P., they 
will be saved from the trouble of go
ing to the cities and will have to spend 
less and at the same time our post 
offices will also begin to run at a pro
fit. Therefore, if the Posts and Tele
graphs Department does this propa* 
ganda work in the villages, the villa
gers will be benefited by it. I have 

’ just said that new post offices should' 
not be opened in villages. We should 
watch those post offices, which have 
already bwn opened, for at least five

years. But at the same time I want 
to put one suggestion. The number 
of letter boxes in the villages whi<ih 
fall between the area of one post office 
and the accounts post office should 
be increased. I do not mean to say 
that messengers should go from one 
place to another afte*- covering long 
distances. What I mean to say is that 
if the number of letter boxes on the 
best of the messengers is increased it 
will greatly benefit the public.

Now, I come to some thing regard
ing my own place. The complaints 
which I lodged last year have all been 
removed. I am pleased to observe 
and I congratulate the Department on 
the way it listens to our complaints 
and tries to remove them as early as 
possible. This time I have to make 
a complaint regarding the distribu
tion of letters in our district of Bilas- 
pur—Trans-Mahanadi Area. It takes 
8 to 10 days for a letter to reach there. 
It .takes some time to send a letter 
from, one accounts office to another 
post office. It takes one day in dis
tribution and another in taking it to 
an accounts office. During this period 
the post remains for two or thtee days 
in the post office and it takes four to 
five days to finish the routine trans
action. The second complaint is that 
the road between Chapa and Trans- 
Mahanadi Area is not good and there
fore it takes five to six days for letters 
to reach there. Therefore, I suggest 
that sonje arrangements should be 
made for carrying the post from Chapa 
Accounts Office to the Trans-Maha
nadi Area. *

The hon. Minister has stated that 
he has reduced t^ie charges for tele
grams and trunk calls. I am of the 
opinion that there should be no change 
in these charges and the orevious ones 
should be allowed to continue.

I have to s ly something regarding 
H indi. telegran'js. I am glad to note 
that the Hind! telenrams can be des
patched from the various telegraph 
offices and I do not mind if we have 
to incur some loss on this account. 
Even taking this fic t into considera
tion. the hon. Minister in order to give 
encouragement to Hindi made 
arrangements for desoatching tele
grams in Hindi. I want to request 
him that this facility of sending tele^ 
grams in Hindi should be extended to 
other telegraoh offices as well. For 
example, in our M idhya Pradesh this 
facility of sending telegrams in Hindi 
is available only in Nagour and per
haps in Jubbulpur as well but it is not 
available in Rajpur and THaspur. 
Residents of Jubbulpur and Nagpur
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[Shri Jangde] 
are still habituated to writing tele
grams in English while the people of 
Raipur and Bilaspur have to get the 
matter of their telegrams translated 
into English from Hindi and vice versa. 
Our people are more accustomed*
10 use Hindi. Therefore, if this facili
ty of sending the telegrams in Hindi 
is Introduced in Raipur and Bilaspur 
as well, people will be greatly benefit
ed by it and the scheme will also 
prove more proftlable than it is at 
Nagpur a^id Jubbulpur.

^  : 3TBTO 

^  ^  ^  ^

n f  «fr ^  % ^rapff
% >pr-f^5r % ^

(movo) vr ^  w
*IT ^  ^
flPT ^  fXThft W jf' *Tf

?̂T9rT ^  ^  ^  »T^
^  5fr ^

^  *p^ >nTr «rr, eft ^  ^  
irN  5 :^  irtfTr f  I

5*^ '̂ *1 

aftr »ft 5JTRT 5>TT t  ^
«TJfw t^»\o %

, f t j ^ (  General Postal System)
H wi (merge) ^  ![> 'TTT # i 
arPT aparer ^  *nfiT

Pp ^  irr 0 :

ftiHiT ^  % 7t?e?y %
tc m  <T afrc «T? ^  *rWf ^
«n 3TT%ff

^  ^JTr^ ^  ^  #
BST fW R ff  % fSTT irr ?>

3 m  «ifl ansrnft % »it«r
wrfiiw 5T̂ lf M  I

^IwIPf aftr m

^  arif aft^ ^  PwRRff

^  ^TRr
ftrfs^T % iTin^a ^  *PTr *rr (V)< 
’fl % »Tt«r ^  ^  anm fr
^'TK JTT' ift vfJrTTT <ft ^

s 'lf i  3iifvf:^ ?hw»f % ftw -

^  fWTT *RT I 5ft ^

^  wtht ^  
aft^ arnpfw ^<<tt r̂r??iT f  Pp *r?

'rnr w. f r ^ m  f^«r % 71^

3(Vc ftr̂ T ^  q tfe  
arrfe^ w  « t r  --o t  jhtt

«n ^  >5i:t anr ^  6 0 0  qt^e

anfti^f^ f̂ JTT

^  ^  v r

arnrnft ^  ^  t  ^
f^r ir ^m*rr w  t  1

w 3TTT %
HHI jj Pp ftRT JrtftT JH{

q i?  f w w  f3PT % ftrfs^T
3 ? ^  'T ^  Tfer snfe^r %

?r ^  SRfR. ^
POTRTcff ^r 3ff ?sra> ^

^  ?Ti(^d §̂ arT ^  I
afVr 3T? fv  fW ltfaf
% ^  ?rr̂  ftr̂ snr (Central
system) ^ sj^r? (absorb)

?ft ^  w?«nt w
w n  »ff ftf ?i>TnT 

¥  aft^ ’T i^
55T q tf  % aft
v n f v ^  5  >i*f anft cTV

U? *f?m^ S|^ f̂ TW ^  t
fJTT5y t ‘ I arnrrift ^

»f ^  ^  f ir^ T  JTT ^
^  r̂>T î5r siff

^  t  5ft ftr ^  5 1  eftsTT

- fF  » T ^  3ft ?T3^ VI
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fsrr «tt ^  ^  JTTf

% 5T?n4 W ĉrwrin «tt Pp 
®rnr^ ^  ^rN’

n f  t  aftr ^
f (  ajtnft ^  W t aftr

3n»rr > f  3TPfl w  r̂ 5ft %
a?5T ^  f ^  ifl
^  ’(WT 3ft ft? jsftr
«)5wi>i0f ^  f ^ w i  t  I ^
^  ^rw R T  ^

?T«e ^  1:51 t  ^  VT3R^ 1115

5TRT ift >rf t  ^  5T̂  I 4'
iTVFfizf Jtsft . % i if  srr«f!Tr

f% 3Tir ^  anrrr Twr § 5ft 
W 'IT ’ft siTr̂ r ¥iw 1

tfhrtl "TRT 3it )T wrprr j  ^  
^ ft> # sft «fl̂  ̂arTfw 

wt% i ' J»? ^irr Tw siw'ftrsr 
(extensive) t ,
(quality) qr ?*rrTT wn?r f®
^  T?T t  < ^  ^  ^

f̂ RRT T̂T̂
*T  ̂ jsn TT3'r <rr y t̂sPT'iv
Pre^ ^  ?f̂5T r̂ ^  r?r ^

JfTr <NI« ^  I ijiw fpb 9TVR

^ ift (figures) ^
t '  sftr 35T w  ^  f^nrnr
(complaints oflSce) f  ^  «A 
PC<ft5 ^  Ir *TH5|T ^  t  Pp
*ra ^  ^  ^  ftw n m  s n f

^  ipT fwpflw (disposal) 
’f t  ^  3?PTI p r r  11

ftrC >ft JR*R(r S T ^ ’C ^  *1? 

TO  5»^ *T f^  t  TT
TIT"! JT? ^  SEWm t  fv ^
IBna^JRTTf C^ftPp

t  afhC aft ^  ’T̂lf 51

i  ^  ̂1 ^  spt q̂ rr »ft ^  ^
W ill ^ aftr w  H ^  f>r 5^ T

^  »rft t  I *̂T>’T ^  STTT % 5T»Î
3WfwT?r ?jRr =5TT  ̂ flft̂
4  f  ftr f^rfirsjff v i iz w m  

fm r  <̂()tfat?TT farr «r
#?Tf aw *1^ ftffT I W»n ^
^ f^ * r  ^  ’SR’T insiT f  wfpp
IT? ijT  ^  *rm?yf t  ^  *r<̂

f^Vnr ^RftPFffRRT MW ^  I
>f' ?nm?rT ^ ft? jt? arras

arn; (out of etiquette)
>̂TT J?f5 ^ W  TT a rf^  ?nPT W" I

TO’  ̂ arrr % *t?

<<a*ir ^  ^  ^
\ «»«w, % a m  fiSHiT H

*T# *l*t if' ^  ^  apT̂ t
Nt«^5T ^  «T*r?«n ^  I

Mr. Chairman: The hon. Member
should address the Chair.

: I am sorry, Sir, if I have 
not addressed the Chair.

efl %JJT̂5T fl[T!5̂  # arrr % Ji? ^
’Ĉ f «TT f̂ »T ? ^ ^ v t  ? ar^w, n n ?
% W5^' Rtw*< *T Tsr ftsrr arr 

t  gf̂ r ^  It f »  a t ?iRf«r 
^  afk ’f  T O ^ » rft*ift^ ? T %  OTPT 

^  H f TO  WT*TT PfT ITNT

»rrer ^  aftr nnftnR %
^<(V<iPT \o JIT vjo »ftw ^r ^  

CTtfT t  *T?  ̂ ?*RfT CTftsfk
in' I aw »T̂ irt  ̂ % TO ^  #«Jt- 
5st?r ftweir % m r anft wir ^  

f  afti: aft ^  mr ^ ^  tvR  
qf 11 ^  »n«rftJT »f^ » T ^  % 
m  PnNsT I  ftf ^o qr vso ift?5 
% ^  PRft aftr ^.^c«
(extend) ftJlT TO ^  Pp
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tr 5!  ̂ I  I ^
3ft ijp!r«iT

(Departmental Head) f, ^  
v t  '^ T f ^  artr 53»r ^

isfr #  srnt arnn i "Tte 

STfPW JTT
'sft in h rrft  g?T 

?nm r *f' ^  s m w r n i  |  i

^  ?PF ?*T wPff ^  ^^Fara
n  ^  i f m  sftr «nr ?pp % v w

% IT? >TR5TT ^  ^  ftf
? T  STffW 3ft «(rnT ^  f

^  M  5»55r «ifnr »r?

^  ^  v r  V R  t

<lVc ^  >lfw %2T6! SirW R  
^  ^  *T^ ^  ?PP >Ti[ «ii«i><t
^  ^  5Tff ^  ?W a-V qsgrfttWt

i f  i m  « r ^  ^;ftT5y 1 1

IT Tft^phr w m  a rrw m  i  
MftK. ^rfMM>rf t  ^

STRW RTT f  I «Ulrt %■ *1? T fr ’T^f’T

3iT ^TPT ^  ^  ^5?r ’ifr ^nRinv

?w - ^ 1  ift iTtr «§T

(Grow More Food) ^  ^nrprr 
?W ?> ^wrft i  a m  fRTRT ^

^rr ^ f e v tw  1R5I 'siw I f^ft

^ff *ftr ^

j^fe vtw  i  srew fft ?rr<t

wiTFmf f t  ^rv5ft I ??r % 

fvn^H T % 5
g*r ^  3ftT TO M  ^fTiTF ’ T r f ^

f tw  5 »n^ vi4v<rfaft ^  f tw lH  !ft 

ft* >̂r jn
vp J ti^ I" aftr 3fr ^  

^ f ^ r n r ^  ^  # f * r ?  >ft 

^  ftp 3ft T w  TH^rrft»nT ^  

T t  f  «PT W  Hrft T R

^  ^  ^  555mw 5t»rr afir w p  

a r f t  fliRinif f t  I

{Engliish translation of the above 
speech)

Shri Ghule (Madhya Bharat): Sir, 
last year when a grant of Rs. 30 lakha 
was sought for in connection with the 
opening of post oflfices in the villages, 
this House, I remember, had welcom
ed the move of the Government. But 
when I find from the reports of this  ̂
year that the whole of that amount 
could not be utilized on account o£- 
the Finance Department’s instructions 
for an economy drive. I feel sorry 
for. those viJlagers, and even more for 
those sectors which could not be 
merged with the General Postal Sy.v- 
tem before 1st April, 1950. Sir, you 
will be aware that the postal systems 
of five or six States of this country were 
different from the rest of the postal sys
tem and those villages of these States, 
which had a population of two thou
sand or more, were not included in 
that scheme envisaging the cperiing 
of four or four and a half thousand 
post offices in the villages. Although 
the imolementation of this scheme 
took place in 1950 and 1951 and by 
that time all the postal business had 
come under the general postal sys
tem, nevertheless the villages of these 
States having two thousand or more 
population were excluded from the 
purpose of opening the post offices. I 
want to submit to the hon. Minister 
that these five or six States the postal 
systems of which were independent and 
attention was not formerly given to 
them for opening of post offices, 
should now be included in the scheme 
that Government envisages for open
ing 800 post offices next year.

Secondly, 1 wish to draw your atten
tion to the fact that just as these five 
or SIX States whose postal system was 
separate have remained deprived of 
the benefit of new post offices, in the 
same way the postal staff of these 
States has proved to be unfortunate. 
That so, because when the railway 
employees of these States were absorb
ed* in the Central Railway System 
they came to be treated at par with 
the other railway employees of India 
in regard to payment of dearness 
aUowance. But the postal employeej* 
of these five or six States, I think, are 
stiJl not getting that dearness allow
ance and it is not clear from the 
papers 1 have seen whether they v/ill 
get I t  even next year. In the last 
^•ssion of this House held three or 
four months back, the hon. j>eputy



6390 General Budget—  d At^tllL l9 5 l  t ia t  of Demands 6397

tShri Ghule]
Minister late Shri Khurshed Lai in 
answer to a question had said that a 
committee had been constituted for 
makmg enquiry in the m atter and it 
would soon submit its report, and from 
the next year, that is, this year which 
is beginning now, this stalf will also 
be getting the same allowance as id 
given to the other employees. But it is 
not clear from the papers that I have 
received whether this has really been 
accepted or not. I request the hon. 
Minister that in his reply he should 
also throw light on this matter.

Thirdly, I want to say that the work 
of opening of these post offices has nil 
been on an extensive scale and cqm- 
paratively little heed has been given 
to the quality. The distribution of 
letters and telegrams is not so satis
factory today as U used to be a few 
years back. That is my impression. 
Although the figures given by the 
Government and the report of their 
(complaints department go to show 
that the number of complaints receiv
ed this year was less than that of the 
previous years, nevertheless, in actual 
practice I do not find it to be so. The 
reason for that may be that he has 
given the figures of only those com
plaints that had been recorded with 
them while they do not know anything 
about the unrecorded complaints, and 
of course tney are not to be blamed 
for that. But I want to bring facts 

H before you and that is the reason why 
1 say that the distribution of letters 
is not as satisfactory today as it used 
to be before. I finish this topic here for 
this is a m atter over which I am in 
correspondence with the Department. 
As such 1 think it would be out of 
etiquette if I take more time on this.

Fourthly, I want to bring to your 
notice that the Slates you have merg
ed in your system since the 1st April, 
1951 had their own independent tele
phone systems before.

Mr. Chainnan: The hon. Member 
should address the Chair.

Shri Ghule: I am sorry. Sir, if I have 
not addressed the Chair.

Sir, I was saying that some of the 
States merged in the Central System 
since 1st April, 1951 had independent 
telephone systems and I want to bring 
to the notice bf the hon. Minister that 
there is a portion 60 or 70 miles long 
between Shivpuri and Gwalior in 
Madhya Bharat where there was for
merly ,an independent telephone sys
tem. Now after the merger, new 
wires and other accessories of the new 
telephone system have been fitted and

the old wires are lying useless. It is my 
request to the hon. Minister that this 
telegraph line of 60 or 70 miles should 
be extended at some other pli'ce 
where it is needed and which can take 
benefit of it.

I thank the hon. Minister that 
Gwalior has been included in the list 
of those 75 places that have been 
selected in connection with rehabili
tation of the telephone system. Now 
the complaints against the Gwalior 
telephones would be met. But there 
are a number of places in Madhya 
Bharat where there are many com
plaints regarding telephones and the 
names of these places have not been 
listed among these 75. Of these pla
ces, I would particularly invite the 
attention of the hon. Minister to 
Ujjain. The population of this place 
has reached l i  lakhs. But there is 
only the local telephone ‘System. It is 
connected with Indore only and not 
with any
3 P.M. other outside place. No new
concessions are given. For this rea
son people have to experience great 
difficulty in making outside contacts. 
Similarly, there are many other pla
ces in Madhya Bharat which are big 
trade centres and where the telegraph 
system is urgently needed. Due to 
their being trade centres, hundreds of 
telegrams are daily exchanged in con
nection with trade and market rates, 
but there are no telegraphy offices. 
Among the big places which are also 
big trading centres, I would like to 
mention Shu Jaipur and Khachrod. 
These are big mandis and I should 
like to draw the attention of the hon. 
Minister towards them. What hap
pens there is that when telegrams are 
received in the railway office they are 
despatched through some person who 
is hired for the purpose on payment 
of a few annas since there is no regu 
’ar employee for delivering them. In 
bsence of any regularly paid man 

these telegiams are delivered late.
Then, sanctions have been received 

since two years for establishing tele
graph offices at many places. But 
work has not started there as yet and 
the buildings have not been construct
ed. Of such places, I would draw 
your attention towards Jawad. Jawad 
is a place where orders were received 
two years back to open a central tele
graph office. But their implementation 
has not taken place.

The Government really deserve 
hearty congratulations for starting the 
method of sending telegrams in Hindi.
I wish that this system should be ex
tended wherever possible and if any 
coi^cessions could be given to the
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Hindi telegraph staff, they should be 
given to them and the system be cun- 
tinued.

One thini; that I want to bring to 
the notice of the hon. Minister is that 
a mentality has found home here that 
an Increase in pay is essential for the 
increase in efficiency or for bringir.g 
about an improvement in other direc
tions. It is not realised that efficiency 
is not dependent upon pay only. Our 
departmental heads must realise this 
fact and should come forward. Whe
ther in post offices or in railways* the 
need is to enhance the reputation of 
our employees in the eyes of the pub
lic. Unless we enhance their reputa
tion in the society and create a spirit 
in them that the work they are Uoing 
is a work of great importance to the 
country, any increase in efficiency is 
difficult to achieve. But this requires 
a spirit of patriotism and patriotism 
does not consist in delivering 
speeches only. From the point of view 
of our workers we really need to bring 
about a change, a revolutionary 
change, in the country. If such a 
change comes, I am sure many prob
lems of the country can be solved. The 
problem of Grow More Food can be 
solved if the attitude towards pea
sants is changed. So all our problemi? 
can be solved if we change our atti 
tude towards the employees. For this 
the heads of the various departments 
should make efforts to that end so that 
the employees may really feel that 
they are doing a great duty to the 
country and the rest of us may tlao 
realize that the work, these employees 
are doing, is a duty to the country and 
they should therefore be .esteemed.
This will bring benefit to the country
and many of our problems will be 
solved.

<sft,

^  f e w r  if ^  I
^  srfisr jrrf

It ^PT5rr ^  3TT% #  ^  ^
# ffimr f  ^  Ir A m

IT  Tf'TT f  ^  it
^  8n*r (TRRT ?ft ^  ww 
^  feW R r pp ^  3TW11F

^  JTr 3 m  -

65 P.S.D. “

j  ftf ^

^  ^  I

qfpftwRT art ^  amr%  a r f^ %  
^  If) ^ ^  vT«n 'ninr j ,

t  Pp Minv sftr
w tfff  wiTT wtvfiR TT ftwr
W I I ^  ^  'wi^i

% 9i|fW  'TW I

Vt *Tf? 5̂ TT fiu *TT
^ W  Jtra’ «JT ftJTT »TT pp

TT WK ^  VT ftJTl WW I 
3TTT t  ^

^  ^  

!IF«T <Ti?f) 1 1  arrfflrcvfv: 4 ^  ift?

v< ^ <»»ff t  ? ^  ^
? « n T r ^ f w f f t  rt^m rr

v< r̂ i  I ann 8TT7 ?ff5r«r fir  
aiV̂  v r VPT ^  '5TT Iff

_ V5V*n v<?fT ^ ^  ^  ^  fir^

'WWT wtw § «T f  ?r*nmr f ' f*l «rrr 
sTPamr anft Ir i

an’T <srR^ f  fv  JTH%«

f  afl"< vraf) ^  f v
>TWf n t  ftpT if) fw n

!T I^  t  I ’ ft W  ^  ^  W T ff
^ P(r Irf’T'T 8ITT # art 
(Withdrawals) sftr ft«TT%CTr (De
posits) (limits) WITT
■<?fl t  ^’T Tt STTT f̂T ?,

5TTJ 5>sii5T v< 'sfsfirr wrei % 
^  I anft 

ftrnW? ^ ^  (cheque) m  w<Kt
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t  (Current
Account) vr ftnpaiT (System)

1 1  sftr ^  ^

^  fwfiTe t  ^  ^  «ri^ %
wre 3nn

V I  w>m 'i 4  Ji^ p  ft? arrr 
^  ^  ??rr ?  afh: % ftnr
Tfft^ % feT ^ 'WITT

^  w<^ 5 . ftr?r ?TTt«p %

3THT
1 1  H 'VfiT̂ Tr i  ftr 5nr 3ITT 

W r<»fi ?ft 3ft ajTT %
V t* (vested
interests) f , «r? 3T17 m  f t r ^

I ^!T % fk tt^  %

^  A < î5rar j  ft? if If?

t  f*P ^  vt T̂T
TT ? I anftr*?pr< it? sjnrm ^  

i  ŝT?n. VI vt
^  3Tiq ^  sirrw ? i n ?w«m 
j  ftf r̂rjPT %■ SHTST 9RCTT *PT
%W  ^  fwH*!! 1'

^  ^  % If? «P^
^ f% ®ri[ '̂ '̂5 %

«iw ^(rr I

5?rfl ftRT ^  aftr ^  JTR!f)iI
*T?t^ *Tf *irr*T 3i;5frf  ̂ !|r̂ sri

=̂ i??Tr f ,  f r  C5#lnns
sffr «r>EZ5r ??n% vi

I am #  <iffT 

»m n4 i ,  a(H ?f?r % an«T
3TT T̂  ? f

pR ^  «ftt ̂  ^ '»»w<n
9sr Hvet ? I an«T ^ ft? ^htw 
ft«TT^  ̂(Canal Deptt.) afk 
Rt.qi'<e'̂ g »fh: me

t  nfJTcfê r (Wireless; w»Tî

'Tf -<| ? “ . .  .afhc >fl q?Tfi
?wi«iff f  f . .  ” flr̂ r qr 
%s?r (Wireless Sets) VfW fipn 
«rr .Tft ? I 4 ^nnrai ^ ftf a»iiv 
^  arpT 3rpfj f*t^?eff ^ % '̂, aw# 
I'ff'IIK ^ ^  W, ?ft % 9FRTT
vnFl <BTiRT qf#»Ti I 3T(%mr sit 
arpf*f) vr '̂̂ cfi ^
^ ftf 3TT*T % TT̂ âH Vf *ft^Vni 
3ftr ftrirj ?  I ^  JT^

r̂ am ’it ^  %ir< *jHf ^ w»t 
|tr tsftvfitiff % sptVt m  3i%3TrT ? i 
3T«rf?r 3HIT ^r ^  wyift
qre:’^  % % rsfiw V  • m .
^ i|, ?ft ?r*r ^?r % sft M  «»tiT
f^T. «lft jm  3PTTT

«ifl ir r̂fi?? ft <Tf*r i
3T?yi^ i i  JT? <in?3T f  ftf

^  ^ 3ft (5«rrf «r?RT ^  v*qf'f<it 
vnr t> ^  ^  TT'ftw-fijT
SHT 3iK«T v< T I 4 V?
j  fir ^  >rmw ^  ffft 

w fv*fi t.
%fTJT 4 ^  fRr f̂ 55̂  t  T rjilT I 

i^tftwwTf: ai^ff>Tt ! wrOw
;f^ ?̂95T f  I

ww »frft»n«r Rt? : w  *rf!T 4
fftsTT i) anf «PT5TT r̂ff Tt r̂rr 
?arrf 'JTifm ^ P r s f f  v>

^  t ,

(subsidy) ^  |  aftr ^  ŝr ffl 
armre ?t 3rr<ft t  afk 3n»r vk 
w  ?rr?5 n , arr ^rf^ ?rrfr #  Jrr mw 
% 3T# 4  »fl «r>fi !3!T Tjraft 

^  »**if̂ *l1i ^  (na
tionalise) fft ariT Tt
^ r f i r f T  TtiTI,
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( coDipeusation ) m r  i

•wnr «T arm I am 5tr% sr̂ f f
fv  ^  qrf f v n r  ^  <aw

<!rf>T JTf WT? % ?rnT
I arw irre ^

<rr w?
vr iTSTrften (Broad
casting system) s n ^
% ITT I fw  f ir^

»nfl, aftT 5Tf 
«T ^  ^  §1? 3T>TC (take over) 
fw r aftr srr̂  vt jpTsf̂ e ^  ??r 
fir  ̂ % STTT in’ 7T »rfT i
^  <T^f ^ arr ^  f,
TO ^  f5T*rf «i>t snr% w ? #  
IRPRT g w ri ? n f ^  T 3Rn^^ ^

j  ftr Tf #^R ^ r^j|«fpr

arrr anft r̂ ^  spr ? I

^Pp Wf5T ^  TW «F»T i  
fWfet 4 ?RT artr 3I¥

#5 «ri5TT art??Tr 1= I 
% "P[ 3ft arfT ^ f̂ TJPaw
fHnwr I, ^  r̂rr̂ jfliT ?ft t  ^  i 
<»rT ^  TO ^  ^  3 T ^  ^ u m %  
WTTWT TT fwr f  ait?: 4 >»mi I ft? 
*rr«T% «T^^r f w  ?nt:wf)

^  ? ;  %ftBT, % m r

i t  ^  t amr vt m5W f  Pp ardih 
% aWH % ^  3TT t|
^aftT flWf «|f) IT? 3TTOT ?> nf t  

w, Wifhr w, 3Tpft wm, 
am i »Rm  tw  I aftr ffiT

^  TO %■ ^  i ^ v m
^  «lff ftRTIlf Ttft I ftpT ^
v tr ^  (abbreviation)

#  ?!TreT

1 1  #  *r»ft
arnr ^  ai^r

?ft TO f%WT !T^ t
anft fn? ^

(code abbreviation) 
v r Rr t o  5T^ t  ^  rtl'f) 

w r « ^  ^  arr??r ^
IWfet 3TPT % 5Tlff %
(rates) vt «rer ? 1 apR Jr̂  «mr
TO*T ^  ^  ^
jj^ rn riflsT  t»  ^  ^  v w  f t r v i q ^  >ft 

am^f) filWRW ^  ^  «FT?VT, ^ftST 4  
?RT <fnj«i % fW  ^  aŴ W»TT >Tî  

^  a^tr 5<ffw*? TO % WT̂  ^

4  3TPT <ifl fiw*w #  fw?r

(English tranglation of the above 
speech)

Babu Gopinath Singh (Uttar Pra* 
desh): Sir, speaking about this Minis* 
try I have very little to criticise but 
have to make many suggestions for 
action before hon. Raft Saheb. I know 
hon. Raft S£J)eb for the last 30 years. 
During this period from whatever I 
have understood about his i^ersonaUtr 
I have come to the concluilon that 
even his enemies would not find any 
defect in his character, in his ffentl^ 
ness, in his ability to accomplish the 
duties assigned to him and in the dis
charge of his responsibilities. There
fore there is little chance of his Minis* 
try being criticized. But 1 v/ish all 
defects, if any, should be removud 
and the facilities, which his Ministry 
is providing should be increased.

The first thing 1 like to convey to 
him through you, is that the Depart
ments of Savings Bank and Postal 
Insurance should be made more pvpu«> 
lar. They should be made more use
ful for the public. The House may 
be remembering that speaking on the 
budget I had emphasized the point 
that the nationalisation should better 
be begun now. You know that every 
scheme, if the Government want to 
carry out it, requires a larce amount 
of money. After all, what these Ban
kers and Insurers do? They collect 
money from the public and invest It 
in business and industries for making 
more profit. If you were to extend 
the facilities of the Savings Bank and 
PosUl Insurance and make them nipre 
serviceable than before then I think
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[Babu Gopinath Singh. 1 
this would be the actual beginning of 
the proposed work. You know, many 
private Banks of this country have 
failed and many other are in troubled 
waters. For this reason also the pre* 
sent limits of withdrawals and deposits 
should be enhanced so th a t lh e  public 
may take the greatest possible advan
tage. There is no cheque system or 
current account system in the post 
offlces. In Savings Banks also public 
cannot deposit any more money alter 
reaching a certain limit fixed for de
-saji 9saq; n» uoyujao Xui uj *s;jsod 
trictions should be removed and 
the public be left free to make such 
use of the Savings Bank as they do 
of other Banks of this country. 1 
J^now that the capitalists and other 
persons having vested interests will 
raise a storm of opposition. But I 
know that hon. Raft Saheb in spite of 
this kind of opposition has enough 
courage and grit to accomplish this 
necessary th ii^ . After all this is the 
Government of the people and it is 
their duty to cater to the necessities 
of the people. I think we cannot find 
a greater servant of the people than 
hon. Raft Saheb. Therefore 1 nope he 
will fulfil this necessity in a short 
time.

The second point, towards which I 
want to draw the hon. Minister’s atten
tion, is that Telegraph, Telephone 
and Postal facilities should be provid
ed to a larger extent in rural areas. I 
know many Post Offices have been 
opened and more are going to be 
opened, yet I like to submit that you 
can get 'maximum advantage with 
least expenditure.

The Telephone and Telegraphic faci
lities are available to the Canal and 
Railway Departments. Wireless has 
been, fitted in police outposts and the 
wireless sets are being used in Police 
Stations and many hill areas. I think 
your Ministry can undertake to run 
them, and that would certainly be ad
vantageous to the public. The man 
who sells the Railway tickets can cer
tainly sell post cards and stamps of 
your postal Department. In the same 
way you may extend the facility of 
using the telephones installed in the 
Police Stations to those persons of 
the public who pay due charges. In 
other words, if a^ b o d y  frpm the pub
lic wants to send an urgent message 
through the telephone Installed in 
police outpost he may be allowed to do 
so provided he pays for It.

In addition to it I Uke to submit 
that the work of nationalization of the 
Airways functioninK in the country 
fhould better be beimn now. I ki^ow

that the House is going to discuss this 
subject sometimes this week, but I 
will not be present in Delhi on that 
date. «

Shrl Kidwai: I am sorry. Date can
not be changed.

Babu Gopinath Singh: Thi^ tiz3(ie 1 
like to submit only this much that 
some sorts of ofTlcial aid is given to 
these Airways, and the subsidy given 
to them becomes their own property. 
After five years. te;i years or suppose 
after hundred year-;, whenever you 
will nationalize tht-m, you will have 
to pay them compensation. I think 
that such a thing must not happen m 
future. You can have no idea whe
ther they would wind up their work 
with profit or with deficit. You per
haps remember that there w^s a time 
when the Broadcasting system of India 
was under the management of a pri
vate company. That company failed 
after some time the ̂  Government had 
to take over the system and later on 
had to run it anew on their own lines. 
In view of the experience gained we 
should try to develop the departmtjnt. 
Therefore I would like to submit that 
the task of nationalisation of the Air
ways should be begun forthwith.

As the time at my disposal is sho rt 
I would like to state one thing niore 
and then resume my seat. The syi- 
tem of Hindi Telegrams introduced 
by you is quite appreciable. The rates 
of these telegrams have been fixed as 
those of English ones. Certainly you 
have made some progress in this 
direction still Hindi Telegrams are not 
so popular as they should have been. 
You are well aware that since long 
we have been sending •telegrams in 
English and people have become ac
custom ^ to put their messages brief
ly. Moreover, there are some books 
of Telegraphic Code in SngUsh, and 
with the help of them code abbrevia
tion are used and lengthy matters are 
said in a few words. In Hindi you 
have no such code, and if there is any 
Hindi Code I am not aware of th a t 
As no system of code abbreviationi 
has so far been introduced in Hindi, 
naturally it will take time tor the 
people to develop the habit of v/rit* 
ing messages in brief. Therefore you 
should reduce the rates of Hindi tele
grams. Had I some more time I 
would have placed before you some 
complaints lodged against the em* 
ployees of your department. But X 
cannot go against the order of the 
Chairman. Therefore regarding this 
matter I will write you a letter latet 
on.
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Shri Kldwai: 1 shall try  to finish 
my remarks within fifteen minutes, 
that is by 3.30, the time allotted for 
the discussion of these Demands. 
Fir6t» I would like to deal with the 
points raised by my hon. friend, Mr. 
Jaipal Singh. I thought civil aviation 
would be discussed on the 16th, and 
therefore 1 had not touched that im
portant point in my opening lemarks. 
Mr. Jaipal Singh is the Presi
dent of the Delhi Flying Club. 
He is jealous of the rights o ith e  Club, 
a n j he resents any other institution 
than a flying club taking up the train
ing of pilots. He has complained that 
we have wasted crores o | rupees on 
our Flying School at Allahaoad. 1 
do not know where he got the figures 
from, but I would invite him to visit 
the Allahabad Tlying Centre, look 
into the books and find out if we are 
spending more money on the training 
0# a B licence pilot than the flying club 
ute doing. I have been supplied some 
flgures which show that while tlie fly
ing clubs are spendmg between Rs. 75 
and, perhaps, Rs. 175 per hour’s flidng, 
In the Flying School the expenses 
amount to less than Rs. 90.

Shri Jaipal Singh: On a point of 
Information. May I know which club 
spent Rs. 175 per hour?

Shri Kidwal: I think the hon. Mem
ber knows what is being spent in the 
Delhi Flying Club. I need not say 
more. 1 do not say that the Delhi 
Flying Club is spending Rs. 175, but 
It is much more than what we ere 
spending in the Flying School.

About the quality of the training, 
all the operating companies prefer 
trainees of our School and they take 
the trainees of flying clubs only when 
they cannot get any trainees of the 
Flying School. I think that should be 
sufficient testimony.

Shri JaiiMkl Singh: May 1 just point 
out to my hon. friend that all the 
senior instructors at this marvellous 
school of his. were trained at the Delhi 
Flying Club? Can he deny that?

Shri Kidwal: But will the hon. 
Member deny that all those who \;ere 
professors in the Universities were 
first, instructed in primary schools? 
Will he deny that?

I have listened with attention to the 
different suggestions made by the hon. 
Members of this House for the im
provement in the working of the Posts 
and Telegraphs Department 1 am 
thankful to them for the suggestions 
and I  will try to see that action is 
taken on the lines suggested. There 
has not been much criticism about the

working of the Posts and Telegraphs 
Department. I agree with an hon. 
Member from Madhya Bharat ihat the 
working has not reached the efilciency 
which the Department claimed a few 
years ago. We are taking every step 
to reach that efficiency. I hope in a* 
few years’ time, we will be able to 
reach that objective. I also agree with 
him that most of the rural post offices 
opened were in P art A States and 
very few have been opened in P art B 
States. Eii^ht hundred post offices are 
tor be opened next year. The rmount 
has been provided for opening post 
offices only in places where the State 
Governments want us to open post 
offices. It is not to fulfll the pro
gramme that we had orignally intend
ed of opening a post office in every 
village with a population of 2,000 or 
more. Last year we undertook it and 
ill Part A States only about 1,000 such 
villages remain. Otherwise all the 
16,000 or 17,000 villages with a popu
lation of 2,000 or more have not the 
post offices. Now with the raising of 
certain charges, we are going to have 
more money. I have no doubt lhat 
we will be in a position not only to 
carry on that programme in giving 
post offices in the 1,000 remaining 
villages, but also, to open offices in 
v/hht are known as Part B and C 
States where this programme had not 
yet been carried out.

Shri BSswanath Das (Orissa): Is it 
by additional taxation, by enhancing 
the fees?

Shri Kamath (Madhya Pradesh): 
May I know why this proposal for an 
increase in postal rates was not an
nounced by the Finance Minister in 
his Budget speech?

Shri Kidwal: This does not require 
sanction under the Finance Bill. Tills
is being done in the middle of 
year.

the

Shri Kamath: Any time you like?

Shri Kidwal: So far as telephonaa 
are concerned, we gave new telephonaa 
last year. The new telephones were 
more than 15,000 and I hope next year 
the number will exceed this. Telegram 
offices and public call offices have alao 
been opened; new exchanges have been 
opened and that programme will be 
vigorously pursued.

Shri ChatloiMMlhyay (West Bengal): 
May I request the hon. Minister not to 
change the rates of post cards and 
letters at least?

Shri Kidwal: That assurance haa al
ready baao given.
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The Minister of State for F in u o e  
(Shrl Tyagi): What about bearing
letters? Most of the letters are bear
ing these days, that is» without stamps.

M r Chairman: 1 would request hon. 
Members not to interrupt.

Shri Kidwai: I may also inform the 
House that last year certain concessions 
were given about local letters and 
local postcards. Now that we have 
introduced this H  anna letter, the 
local letter will be cancelled. Local 
postcards will be continued, I may 
also point out that we have received 
ccrtain complaints about the abuse of 
these local letters, especially in the 
Calcutta area, where most of the areas 
are urban areas.  ̂ There the people 
write letters outside that area but give 
the letters to passengers to post it 
within the area and thus save half of 
the postage charge. Therefore, we 
have decided that we should disconti* 
nue the local letters; we have introduc
ed l i  anna letter. The post card will 
continue for local delivery. Therefore 
this cancellation of the local letters 
will not be much of a hardship.

* Last year also we declared an area 
in Rajasthan as a local area because 
the postage charges there were much 
lower than ours. Therefore, I thought 
they should be given that concession 
for one year. That year has expired 
and from 1st of June that will be 
cancelled. The Anchal system is a 
very cheap system and the employees 
there get a very low pay and very low 
charges are levied for the post cards 
and the letters. 1 propose to charge 
the low rates on post card, that is 
declare that area for one year more 
as a local area. Therefore this post 
card of six pies will serve for corres
pondence within the state. That con
cession will be continued for one year.

An hon. Member has suggested that 
the money order fees may be raised by 
charging 2) annas for every ten rupees. 
What we are considering is lower than 
what has been suggested. We are 
also raising the stationery charges of 
the registered envelopes. We charge 
today six pies for that envelope while 
the c«6t of manufacture of that en
velope is now H  annas. Therefore we 
propose to charge the full rates. 
I ^ p l e  are free to use their own 
stationery as they are doing now and 
avoid this charge. I have nothing 
more to say.

Prof. K. K. Bhattaeharya: What
about the demands of the P. and T. 
employees? May I request the h<m. 
Minister to say a few words dbeut it?

Sbri Kidwai: I am sorry I forgot the
hon. Member. I think the hon. 
Member knows that his presidentship 
has been questioned. Therefore l 
cannot reply.

Prof. Bhattaeharya rose—
Mr. Chairman: Order, order. May 

I request the hon. Member kindly to 
resume his seat?

Shri Ghnle: What about the dearness 
allowance of Postal servants who have 
been ]ust merged in the general s3rstem 
from P art B States?

Shri Kidwai: All of them will get 
the new scale of pay and dearness 
allowance as in the Centre from 1st of 
April last.

Prof. Bhattaeharya rose—
Mr. Chairman: The hon. Member 

knows that it is not necessary for the 
hon. Minister to reply to everything 
and if he is not prepared^ to reply to 
a certain question, that cannot be help
ed. He has also stated that his status 
is questioned and he need not reopen 
that controversy.

Prof. K. K. Bhattaeharya: It is a slur
upon an hon. Member of Parliament 
when the hon. Minister makes a false 
statement regarding his status, which 
has been definitely ascertained and 
communicated to the hon. Minister of 
Communications. He is in doubt 
about it and therefore for him to re
pudiate my status is to repudiate 
something which is substantial, and 
therefore, he should really make the 
position clear. Moreover the Secretary 
of the Postal R.M.S. Union had 
written to him yesterday making the 
position quite clear.

Shri Kidwai: I did not gat that 
letter.

Mr, Chairman: I request the hon. 
Member to resume his seat. This 
condition cannot be allowed to conti
nue. Both are hon. Members of this 
House and we respect them. There is 
no questior: of doubting the veracity of 
the hon. Member’s statement. There 
might be some misunderstanding or 
misapprehension.

I shall now proceed to put the 
Demands to the vote of the House.

The question is;
**That the respective sums not 

exceeding the amounts shown in 
the Order Paper be granted to the 
President to complete- the sums 
necessary to defray the charges 
which will come in course of paj>- 
meat during the year ending tM
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»l»t day of March. 1952, in tttp eH  
of Demands Nos. 4, 5, 6, 7, 8» 98 
and 95 under the control of the 
Ministry of Communications/*

The motion was adopted.
[As directed by Mr. Chairman the 

motions for demands for grants wHtch 
were adopted by the House are repro* 
duced below.— Êd. of P.P.]

D e m a n d  No. 4—M i n i s t r y  oi?' 
C o m m u n i c a t i o n s

**That a sum not exceeding 
Hjj. 5 .2 8 ,0 0 0  be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay* 
ment during the year ending the 
31st day of March, 10 5 2 , in respect 
of 'Ministry of Communications*.**

D e m a n d  N o. 5— I n d ia n  P o s t s  
AND T e l e g r a p h s  D e p a r t m e n t .

**That a sum not exceeding 
Ks. 30,08.82.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
Jls t day of March, 1952, in respect 
of 'Indian Posts and Telegraphs 
Department’.**

D e m a n d  N o. 6— M e t e o r o l o g y

"That a sum not exceeding
Rs. 78.10,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Meteorology*.**

D b m a n d  N o .  7— O v e r s e a s  C o m m t t n i-  
cA T ioN s S e r v ic e

"That a sum not exceeding
Rs. 67,01,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Overseas Communications 
Service*.**

D e m a n d  N o .  8 — A v i a t i o n .

"That a sum n o t’ exceeding
Rs. 2,91,69,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Aviation'/^

D em an d  N o. 93—C a p i t a l  O u t l a y  o n  
In d ia n  P o s t s  an d  T e le g r a p h s  

(N o t  m e t  p ro m  R e v e n u e ) .
"That a sum not exceeding 

Rs. 5,31,75,000 be granted to the 
President to complete the sum 
necessary to defray* the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Capital Outlay on Indian Posts 
and Telegraphs (Not met from 

Revenue).
D em and  N o. 95—C a p i t a l  O u t l a y  

ON C i v i l  A v ia t io n .
"That a ^um not exceeding 

Rs. 1,76,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Capital Outlay on Civil 
AviationV*

take up
the Demands relating to the Ministry 
of Information and Broadcasting.

D e m a n d  N o . 59— M i n i s t r y  o r  
I n f o r m a t io n  a n d  B r o a d c a s t in g .

Mr. Chairman: Motion is:
"That a sum not exceeding 

Rs. 74,20,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year endinfe the 
31st day of March. 1952, in respect 
of ‘Ministry of Information and 
Broadcasting*.**

D e m a n d  N o . 60—B r o a d c a s t in g  
Mr. Chairman: Motion is;

"That a sum not exceeding 
Rs. 1,76,48,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Broadcasting*.**
D e m a n d  N o . 107—C a p it a l  O u t l a y  

o n  B r o a d c a s t in g .

Mr. Chairman: Motion is:
"That a sum not exceeding 

Rs. 54.82,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March. 1952, in respect 
of 'Capital Outlay on Broad
casting*.**
Shri Indra Vidyavachaspati.
Shri Kamath: On a point of order, 

Sir.—this point was also raised In the 
mominf—under Rule 157 of the Ittttot
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[Shri Kamath]
of Procedure, it Is clear and explicit 
that only when a Member rises to 
speak, his name shall be called by the 
Speaker. Just now, It has happened 
that an absent Member has been call
ed by the Chair. It was brought to 
the notice of the Chair this morning 
and the Deputy-Speaker observed that 
when an instance like that happened,* 
it might be brought to his notice. It 
has happened now. This point of pro
cedure has to be clear(?d once and for 
all. I submit that Rule 157 must be 
strictly observed and enforced in this 
House. Otherwise, It will give rise to 
all sorts of difficulties in the future.

The Minister of State for Parlia
mentary AlTairs (Shri Satya Narayan 
Sinha): I entirely associate myself with 
what the hon. Member has said.

Shri S. C. Samanta: (West Bengal): 
Sir, the other day, when Shrlmati 
Durgabal was In the Chair, I raised 
the point that Mr. Rathnaswamy was 
not In the House and he was called. 
She said, “Why did you not point that 
out at that time?” Just now, I also 
point out that such a thing has 
happened.

Shri Deogirikar: (Bombay): We are 
told by the Ministry of Information 
and Broadcasting, in its report that 
the A.I.R. het-work now consists of 21 
Broadcasting stations In India. I 
congratulate the hon. Minister on this 
achievement. He is doing excellent 
work and deserves our compliments^ 
We are now In a position to hear radio 
broadcasts from 21 stations If we 
mean to do so and if we" have the 
means to do so. There are pressing 
demands from many more places for 
many more radio stations, but we are 
not able to cater to their needs as we 
are short of ftmds. I cannot say that 
either the eight-year plan which is 
now completed or the next phase of 
installation of medium wave trans
mitters would be capable of meeting 
all the demands. One station after 
another was added on to our A.I.R. 
after the merger and now we are in 
the midst of motley of stations. It is 
Just like the formation of the  provin
ces by the British in the old days. 
They formed the provinces one after 
another as they went on conquering 
the territories and did not think of 
homogeneity or other factors. I 
cannot say tliat having too many 
stations Is a thing to be proud of 
unless It Is well organised.

We have a variety of stations now. 
Some are main stations; some are sub
stations; some are auxiliary stations: 
some are pilot stations. Then, again 
wc have got stations fpom where the

radio broadcasts in thQ same language 
are forced on the listeners. There are 
stringent criticisms that the pro
gramme is not well-planned, that it is 
hackneyed and that it is dull. If such 
criticisms are heard every now and 
then, it becomes our duty to go to the 
n>ot of the question and examine i t  
Our radio listeners have the foreign 
broadcasts before them for comparison 
and hence the criticism. We have 
rural, industrial and school broadcasts 
as well. There are 3421 rural, 222 in
dustrial and 1285 school receivers. 
The idea of such receivers is praise
worthy. But, looking to the results, 
one is not very happy about it. I w a s . 
called to attend on^ of the broadcast 
programmes in the rural area. The 
attendance was tolerably good, but it 
was inattentive and the broadcast went 
over their heads. I was sorry for the 
whole show. We do want rural broad
casting; but we must seriously take 
up to them. In the whole of our 
country, there are seven lakh villages. 
The number of receivers in the rural 
areas is only 3421. That means that 
out of 200 villages, only one village has 
got a receiver. If proper attempts are 
made, I think it is not impossible to 
induce the villagers to instal more 
radios. Now, that the Department has 
recommended cheap radio sets ,for the 
villages. I am sure it will be possible 
to have more radio receivers in the 
villages. I suggest that the C:entral 
Government and the State Govern
ments should give some grants for 
these rural receivers. But, I would 
suggest one thing also: do not try  to 
urbanise the rural population by your 
broadcasts.

We are now importing radio sets 
by thousands and sending crores of 
rupees every year to foreign countries.
In the year 1946-47, for mstance, we 
imported 1,07,111 radio sets worth 
Rs. 1,69,61,790. I have not gpt the 
latest figures. The imports must have 
increased at least by double, now. As 
radlo-mindedness Is Increasing day by 
day, it becomes necessary to devise 
some means by which we can save this 
drain of our money to foreign coun
tries; for the Machine Tools Factory, 
Government has undertaken a scheme 
for 3.87 crores; for the Dry Core Tele
phone cables, we have a scheme for 
one crore; for the Indian Telephone 
industries, we have a scheme and for 
penicillin and sulpha drugs, we have 
a scheme for 3.5 crores. These schemes 
are undertaken with a view to stop 
foreign Imports. Radio sets have be
come a necessity. They are not only 
a means of amusement, but they are 
meant for propaganda and other pur- 
l>oses also. In times of crisis, we 
cannot expect any foreign imports into



04X4 General Budget-- 9 APWL, 1951 List of Demands 6415

our country. Why not have a factory 
of our own for manufacturing radio 
and wireless sets? I am not competent 
to give you the estimates for the 
caiiital required for erecting such a 
factory. Let the experts do it. If we 
succeed in erecting such a factory, we 
will not only be able to sell radio sets 
at cheaper rates, but we will be able 
to save the crores of rupees that we 
are sending to foreign countries every 
year. In case the Government does 
not think it possible to start such a 
factory on their own initiative, let 
them do it in collaboration with indus
trialists, foreign or our own. Bui, 
under any conditions, do not leave this 
to private enterprise. I could not find 
such a scheme in the Colombo Plan. 
Let us incorporate it in that Plan if 
we possibly can. I do .not know what 
the Planning Commission has done. 
Therefore, I am not able to say whether 
such a scheme has been recommended 
by the Planning Commission or not. 
If we want to connect the villages with 
the State or the Central Government, 
we must have as many radio receivers 
as possible. This can only be done if 
we have these sets. The urban popu
lation may be fastidious and may 
choose the costlier sets. But, for the 
rural population, cheap, durable and 
distinct sets would be a boon.

I am not divulging a secret when I 
say that five transmitters of 50 K.W. 
each are lying idle in Bombay. On 
page 795, Volume II, of the book of 
Demands, you have asked for a sum 
of Rs. 3,50,000 for operation and main
tenance. A major portion of this sum 
is obviously for the maintenance of 
these five transmitteVs. We are told 
that the Government has no money to 
instal them. For the last two or three 
3̂ ars, we are incurring this expendi
ture. Is it not a waste of public 
money? I request the Finance Minis
ter to sanction forthwith sufficient 
sums to instal these transmitters. I 
wonder how this question was not 
seriously taken notice of by the Gov
ernment till now. When these trans
mitters are rotting in Bombay, we 
have a demand for Rs. 22,25,000 for 
the next year and 34,75,000 during the 
current year for the equipment of 
three new 100 K.W. transmitters. The 
order for these might have been an 
old one. I do not grudge the grant. 
But, we are purchasing motor cars, 
and grudging the petrol. That is not 
sound policy. I again request the 
Government not to allow the.se trans
mitters to rot when they come to 
India.

I have requested the hon. Minister 
of Information and Broadcasting many 
times to open a Radio station in Poona 
out of these transmitters which are 
65 PSD

lying idle. I was even satisfied with
• one K.W. transmitter. Poona seems to 

be the only place that has been left out 
of consideration. We have got two 
Universities, ten colleges, one lakh 
students; we have a Military academy 
and Poona is the seat of Government 
in the monsoons. We have also the 
National Chemical Laboratory. I 
would therefore request Government 
not to allow the talent and learn
ing of the place to go without being 
utilised and taken advantage of.

In order to have an organised plan, 
in order to do away with the complaints 
that exist at present, in order to have 
more rural receivers and in order to 
consider feasibility or otherwise of 
erecting our own factories, I would 
suggest that a committee should be 
appointed to go over the whole ques
tion. That seems to be the only way 
out. Even in England where broad
casting organisation is reputed to be 
the best in the world, they appointed 
a committee twenty months back and 
their report was out on the 
17th January, 1951. The Committee 
was appointed by the Lord President 
and the Post Master General. Lord 
Beveridge was its chairman and the 
object of the committee was to study 
the working of the B.B.C.** and so on.
I suggest tha t such a committee should 
be appointed in India also.

As for the Information Section, let 
me say that I have nothing but grave 
disappointment. I do not think there 
is any country in the world worth a 
name which has neglected its publica
tion work as badly as we have done. 
You have stopped the Indian Informa
tion, the Bharat Samac\xar and 
Markazilttelat last year. The Foreign 
R^vieiv has been stopped this year, as 
a measure of economy. We have too 
few publications and even from them 
we have stopped a few. This, I am 
afraid, is false economy or wrong 
economy. We should have as many 
publications as we possibly can have. 
You have got to educate the people, 
you have to inform them and make 
them democratically minded. The 
U.S.A. the U.K. and th^ U.S.S.R. are 
spending lot of money and flooding 
this country with their publications. 
Should we not also spread knowledge 
about ourselves outside? Is it not 
necessary that what the Centre does 
here should be made known throughout 
our own country so that there may not 
be misunderstandings and prejudices 
against the Government? These 
things. I am suro. will disappear if you 
have a proper publication machinery 
here. The S5t,ates have their own pub
lications. I think it is not only unwise 
but even suicidal to effect economy in 
this field.
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[Shri Diogirikar]
There are newspapers in our land 

and I know many of them are render
ing service in this direction and good 
service too. But they have not got 
enough m aterial'at their command, and 
this mfiterial can only be supplied by 
your publications. Moreover, Indian 
papers are not rich. I know many of 
them are in a precarious financial 
position. It has been said that news
papers constitute the fourth estate of 
the realm. But in our land this estate 
is almost in a tottering condition and 
many newspapers are on the verge of 
collapse. They are the only lot free 
from black marketing if not from 
black-mailing. The time has come 
when the Government should institute 
an enquiry as regards their working 
condition and the working conditions 
of the sub-editors, editors and corres
pondents and other workers connected 
with newspapers also. There are very 
few newspapers with sufficient finance 
—a few capitalist papers—but the 
others are very precariously placed as 
far as finances go. They are short of 
newsprint. I think the P.T.I. and the 
U.P. should be sufficiently financed on 
condition that the present service 
charges are reduced by half. I would 
like to make another suggestion. 
Newspapers should be permitted to 
draw freely from the Indian broadcast 
as well. This will to some extent, give 
relief to the newspapers.

There are a few more suggestions I 
-would like to make at the end. At 

present two Ministries control the pub
lications. The Press Section, I think, 
should be taken away from the Works, 
Production and Supply Ministry and 
entrusted to the Information and 
Broadcasting Ministry. My “second 
suggestion is that the sales section of 
the Government should be thoroughly 
recast. I have received many com
plaints from friends that in spite of 
repeated requests they are not getting 
any literature from the Government. 
I feel that unless we recast this de
partment entirely, you will not be able 
to give proper service to the people.

I trust these and the other sugges
tions that I have made will receive the 
prompt attention of the Government 
and Government will take suitable 
action upon them.

«T iir,4 ‘3trT ^  f r a  %
qiwr (Publi
cations) % # sn# ft’TiT

5 »  3 r a ^ ;

9TT3rw, ^  airo

tfsJH (March of India) sfhc 
VT araariT «n5T

(Governmeat) % w  fjpinT %

^ ^  5PC?
ITT t  3ft 51T ^

^  ^  v R v r d  ^FTRrr 
afhr 4 ' ir? j  %

w  sf^iT 5T|lr 1 3 ft

^  a fk  eft
w s T m f  ^

^pwrar, % ?f>rl5T, ^  arrft aftr

^nrrsr, ^  snmr îft

i r m  I ,  anrfim ^TRfr 1 1 ^

f  HI ^

t  ^  ^  ^
^  SriRT ?fPT f w  t  I

n  im sfhr *pfi ^  %
^  g I »Ht #

trv »flrfe»r (meeting) «fl, A'

^!Tr t  ftr 5?  ̂ Ifr I w ’c t  W  
5T fiRT
37  ̂ f e n  5Ti*T I *f ^  It 

j  ft) JI?

iff Ir ^  T5T t  I ^  

arawTT ^  5Jfr w  iwf ^  ^
I w  ^  siffT ^  ^

^  I  ^  STHVrfl’ 3 ftt

*r »T^ t  •
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arepTR a iR w v  ^  1 1

?rw ^  ♦f’ ^  ^  T i aftr
f> s r r a w  3tVt  <3̂ ’

a r m ^  I i f |  ?rfl t

5T̂f litaT f , %ftPT fjST ift 4 *TH!fiil 
it'fl WifrtJT % 3T  ̂ f
ft> ^  •TT ^  fpni ^
| t  T?T ?r? t  • ^
t t  »f »T5 ^  T? < ftr 4 w  P?

f t t  arw, ^  ?ft '< n i^  f  ftf

r̂̂ wfTT «Ft 3 rf^ ^ ra rfw m % < T  fwr^y 
<sR?rr ftrf«?r <mr ^rrf^  i

i|TT 3ff ^^Rf3T I  >T^ i?5 t
f»P ?«f 'pff i r p  »ftT r̂ ^

ftp ^  ift WT 5ft% t  • ^  ^  
?5T ^  «Ft< ^  ^  ^  I
^  arernxf ^  ?TT #  <R 
Trevf % T̂? $nm
i»5 (literary) irrtt f  i
am  »T| 4inft^ (magazine)
iTc HTftw ' r r f  afh: ^n?FR
v f  ««?t ^rr^re^y  «TT ^ n n  t  
fft 4 ir? sp#»ft Pf ’Pr
STRT ^  I  ft> 9̂ ?FTX
< m  ^  ^  ’frT%i? ^  It ftp 
ftro  v tfe  TT »f JIT ^  ^  ^  
sravTT JT ^  I ftî JT?r aiw r̂
TfTT i  ftif sftr ^

*r ^  3 i^  ^  Fnftiv *nr 
sroftRT 5 ^  t  ^  ^w»fi jfftf

amvrtr % îf| «rw ?fr % ??r % 
i  I . i f  m^T^JT TTfi r̂ « p ^  

i  ftp w  srnr 5̂1
^ fti ipT <fl«ff TTlf % ftst̂  ^  *fPr-

JTBTClf

(Membra of the House) vt ^  
VK. jpnirr ' t w  qr ^  *T ai«T »»ftw 

sft  ̂ 5® îi<*PflT sft T̂f, »f g’lr % 
ftpRTR #  5T^ srtfrr 

3lT^ 5TFCT w  ^f?r ^  t  ftf *»? 
i t f tn f i^  arrfi aftr
#5 ^  5T5 ^T>f ftf v r  ^

ftw m #  ^  ip rjt^e  ^  w r  *w?re 11
3RTT n̂ pMfe ^  »?T
fe's^O  Tsr JRT J5*r v t  3 ! ^

yif̂ rM 5̂TT ^
liWt, ?sft>'T ®r? ^ftfe %

ftp ^PT̂ T ^  *T5 *T T ^
^  ft; IR«PTT f t l ^

i  iptfe % m l W v
>nt 8f t T arnr ^ r̂r 5t̂  I  9XVtt 
Pp ^  3piT ♦I’pti'i % ftr^iwHi

t ,  3TTH ftnrf?5T % fts^ m  

appft !ftftr 6Ti!TOft
VTi# ^  ^  g?T ?r^ *1?̂
sftftr ^  %5ft -^ r f^  I JJ? 
<!r«p 9g?r enrft amr *nwnr 1 • 

% ft?TT ?5T Taff q r sft 
^  ftPiT snm  ^  5ipf * n ^  

^  t  • ’ ft » t f  *rrw»T fa n  
i  ftp 5*n^ 8w d'\ * 1 ^  *r?
^ T ^ .  5 ft*" ftRS ^  3ftx

ariarw  i?«p ?r«r ftr^n
f tin  ^  I f tw rr jt? ^  
wT?r *T ?t*ft VI qftmm
iTi ^  ^rm r ftp fttw  < !^  vr 
Pitm r T*T ?fr <srrwr aftr ?>ff T^t 
^  ^nnft I 4

^  ?nifr^ I 4  *n«nfrJT
H«ft » T ^  ^  ?im# arpft «i? m  
T?WT wr^cft j  ftp ftriw 
ftww T?r t  t?TT f t r w r r m ^  
sfK v \  ^  <Jr««frOf % ’I
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J m  ftW T  !T^ ^  fsp ^  ^
5p?c ^

<i*ff »̂T >dW snrf^r ^  ^rnr
aftr ^  sfrr f^RTm fiw r srnr i

*rrftPF TT ’TTT^ %
5Tnr % PtotVt r̂ jRfiftr^r

? > r r t  I »f' ^

^  *n^. ^iT ^5  •( ^  iw»4

a r ^  3T?WTT J T m  W5Tr I  I ^CN • ''•

% ^  SR'ft TPT «I?t %

3?T̂ T̂CT (Director) % Tiw 
*ft ftf >TiH' 5^^ t  ^
oft T̂TOft ^  ferr strit
^  ^  ^  Shfe ^  ̂  f*F f̂ RT

Tfr fisw 5T?rp 3ft ft? ?r̂ lf JTT
^Wr ^  (^*il^d

^  3TB®t t  I
HWft f  Pff ^  Tt ^R fspTinf ^  
^ w r ^ rf^  aftr ^
3rf«rT % fw?
sftx ^5^ % ipftffirpT 
*5rif5c>T ^ ^  *Ft afrt ST'S®! ŜTT*TT
f̂JTi arr̂  (lite

rature) 5ft ^  ^  f*T?y strtt ^
fiRr % ^  ^  jj? m55;*T
5t erPT ft? f»nft »T4!T»f? wr ’pt#

r^t sfr> F ^  sptht
t» f̂ €rT5!:? TfcT 

^ f  0  ^fft 5T5nr f r ^  I  I
F?®? ̂ t^r *T̂  ^

% JTR «̂f5T % ^ ¥ f l  5 I 4'
I  Pp 3TTir ^  If?

^  5Tl'̂ ?r 5 pp ?^TT II? 5f5T 
»rftife?r t. ’̂ 5'' ^  3rf«r̂ t̂  'T?T5rr 
t |  t  ^  t  I

3n»t 3TT̂ ^  aft 'ftff’rt i ,

^  ^  OTT ^PISJT PnfT t ,  ^  

’̂*''fl 1>t ?TT̂  ̂ % snnc IPET ?T'!5
% ^  3̂7: ^  ?ft ^
'JWt̂ n ff*r 3̂ 7 3T^ f ■ 1 .

?n«r fj n? ^  >T|fir >R?ft 
f  Pf ^rwrr ^  ift? ftwiT «i5t aftr 
^  «Tnr ^  I sft? fifrerr, sft?
f̂ flT ^  o)î i3T ?ft ?>T * ( 5
%ftf5T ^ *f ̂WfRft i
fap 1RT 5TCS v«nr !T̂  gsmt
t  I ^ f  5PF n  wiimft j  fw m  

3i*pft ^  vt 'jprar % 
vnff 5W ̂  trrvTT % <mr
wnrrrfefiT qF*«Ai>.ŵ (Broad
casting and Publications) ^ 
SRT aft̂  ?rm 5T̂ I

eft 4 IT? ̂ ’THcft ̂  ft> w  ?’>TT̂
Hin ^  VT %

r̂ 5r?rarr Mtficr «pt^  % frr«r^
Pm^̂ r I 311̂ ? f^  % ?FSFv
W W WTH^ W’̂  *rft?TT ^  ?J«nf %5TT 

f  I # fr  5jt>r 3T3r
*Trf5T Hft f  aftr 5TPK 'SpTfTT ^ ^  
??pft ?T̂  f  I ?#5nrfir% wot 

%% 11 ^ ’P'T ?rm ̂  ^  JT? ^  
V?«TT IT?
g  f¥ f̂ Rprr f̂ f̂rtr prrr ?>rr 
«rT 'awr 3f<ir jttt ’ft fr  snft Prarf 
^  I arr̂ r 3tt5t Tflnrr ^inft irr aft 
vSsPT STRff # SfPT f  ^
9¥TSfrm^¥^|’ ‘tr??r%T^ *r  
»rt ?t̂  3ft irjcT̂ t arnrew «rr i 4' 

i  f r  arrsr ’T?

?!fr t  ^  ?*n^ ^
«n̂  f  ^ 8ft *ftŝ  ?*r <tft ?TiT f  >T 

atftrfwr f  «fk ^  n̂r 8R ?w 
ftifeer ^  jtt «in(r %
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aw?: «rFT T t f r  strtt ^  3pt^

iw iw r  I

^  5  Pp TTRT

t f e f t  % ?F^f«RT | .  fiwr
5TT? ^  f^tnJT a m ^  5ftT arnrpft

fip^ ?TT̂  ^hr ^  3ftr

^rw n: ^  w t  5ft% ^  t ,  
wiff anw ?finTT % 3rfr$ % i?ap 

«FH 5R <?|;'̂  «flfi

% aftr ^  jqpr r̂ ?  i ?nw «ft

^  WIPT t  t  35T % w
5f^ 3 T I^ , ^  •PfTr’T l ^  f l

arrsr ?rof) ?r % wFrfhr

% «PRf ^ ^  3TT^ 3TT 
^  ?»n t » r f ^  % ^  «pi5ff t .  

^  arpTTJr 3H T ^  I  Pf ^nrf ?R9»
t . ^ 'PP 'T ŝn f̂t't ark

5fWf5? aft »:p? flmrr snrr 7#  «ft,
wWf % fiw f ^  l?*l> «ft Pp

3nr ?TT̂ T 3TT «irnnft ?*rrfl 
^ffffir, ^rwrar, firr’fl ftr«rr % 

^  5̂?T 5® an̂ r ^  fr^
?> W  t  t ' ^  a rm
Ir mspftJT »T ^  Oj%?̂  t̂ctt
^rr^  fiir arrr Tt 3PT̂  i^  q̂rsj
snrft i 4’ # ^srr JT?t %

%, ??r 9ft

^  fSTVTSRT ^

^  ^  >TT<TT w  n
#5 TT ^  Jf ^^TFR-

t  f« [ t .  *1^ «t»T
?rt5 ^  >ft f  ft?
^nnr % Tifr: ^  11  ar^t ?nf

# ¥>mT 5ft ij^ :̂K®r ?¥ % jm
an?r 11 ?ft u? fJT ^  f̂ tiff 
r̂ f«r%'?R 9n*rr % f  i it% jfi 

STPT f m r r  ^  Brranr ^  *iitt ^

arrsTT̂ t f w  *pft ^  >rmr
^  ’pynft apfi !T^ ^  ^  11 
yarf^  ^  % attrfr fitd ^  ^  yrn r ^
f̂t *1^ ff*W TI% f  I |{!TTr 

^  JT| >ft 5HR srnJT I ,  4' w  9TFV 

^ gmiC<«l ÎT?5ft i  I *IW5T
§»R ^  y n rm  ^  i ^  ^  5 ^  f i

an»d arae <»i5y ^  firenf ^  f ,
3^1^ ^  aftT <T# ^  ^  f^ I^
^  1 1  *nn: ^  n

srsBT ?RT an^rr t ,  t o  n  ftrsnr iw  

t , m ^  »RT?t a#k w o t
ft ?ft TO 5t  ̂ fft^
^  '»î <,<T ^t*fi ft> ^
^T < t *Pr ^  frem  Trft ^  «ift 
5reT5T ^  ^  i^s^t

^  t ,  5R1 "ft 
^  3t̂  ^  I ^  ?niiT^ i  Ft  ? f̂V
?rc5 >rriiT ^r 1 1 3ft Trm vr
^  anVR t-  t ,  TO

^nnrn '»t»n 1 g ^ < w  4  aftr t
?t apTift srra ^  f»ns2-

ft* ^  W fJT
(T ran s la tio n ) ^  1 apK ^f>«q 

^  VpTffT TW ^t f̂JT «ftr TO Vt 
arwfft t̂ 3 1 ^  fijsft wt«T ^  5t<rfe 
«R??rt»ft a r ^  5W  anpre t
7|»rr I ?fft rfTf % JT5^ft*ft 8T ^^  

^  ^rmr, ^  >twt iiff '«rff
^ afV?; TO TT fiKxi ^ JT̂  ^nriT!ft 

jj ftf 'T ^  if ?ft^ >jn7rT f
sfiT ftR  TO TT 8 I ^ T T % f ^  

VT ^  ?»T(̂  m\ 'TRTT i I

q r  \w  i m  ^  t  ^  ^  
^  f^f*nn «FT a r f ir ^  ?, 

v tN it  ^  ^  ^finft % smsrarfkff 
*r? f ^ .  fftf f t jR  ^  

■^Tf^i^!»H^j^finftf5r«rT»Tfi[?<t «f
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[ v f t f r i f t P i m f r i M ' }
i) ^  %

M  *T^ * 1 ^  ^  ^  f?n r 5  I t  

J1 5  ftr^rpRr »r^ v W t  i%

^  «i?t t ,  ^ 3 5 ^  % f t j R f
^  srftrv % arPr^ ift 1 1

%f%*T ?*TH *17 *f>f PtJ H  

5>TT ^  t  <3fr viihCT

'TT î̂ lw %% *frt?r 8nrr t t  ft> Prt 
?iT5 ^  « rm  f*T t ,  ^  3 n ^  %

^  ^ T  '^ i f ^  »TT?r ^  
f̂»ft 11

ara' «hn̂  ?nr ’f  %
?JT»F«r ^  «Pf!TT f  I ^  f  »TT<ir t
ftf ftRT *f^i »T5»^ «FT f »
fifsiK i  f¥ 1̂̂ 3̂ 55 (Nowsreels)
^  «RT^ t  ^  ^
^  ?>m 11 *r? ^r*iTO ftfm
^  *IT5J5 t  ^

^  f  oft f ^  ?>T 
f  r̂ apTcrr % »rrfr ^  ^  5> 

n ^  t ,  v t

3̂  irnrrrti i t  ^  t  • ^  ^
*riW»T t  ^  ÎT1>fT ^
5® ^5T a rf^  ’(ft ^  ^  ?t?rr I
^  gt *r? t  ^
i t  5W Tsft ^r^TT Tt w  vnr «Pt ■̂ ns 
T ^ r  afrc smf?r

^  irvTff t» vffPF ^nft 3tr% 
f  f*p *r? ^  '«nTHr t  *r?t ^
gjjRfT ■’ft ^  ^  sPTTf ^  ^
I t f t ^ f t r ^ r  (Cinem a) ^
^n<nr * ^ ^ 1 5  f ,  ^  f

? airr t5 m  >ft ??r 
or? «PI t  ^  ^  WtTiTI % f ^
HT vftfvfR % ^  «At

vtf 3Tp!Tn lift ?? f^mii i?ri

^  ^  I  ft: anrc V f  ^

9 ^ ? t!T n r? ft ft;?: 1̂
^  5T ^  f t f  5 3 T V R  3 m V  ?pcq!

% ^ r  ?R  3?q!Tr frjTFrT *p^  «ft^

4 p. M.

w tftf ftnr*TT T*«rf«f7t aft PfHT

’nWf? ^  ^  TT sppw 

'j'ti'i *ni>?R *T^ t̂'̂ T 8ftr 9T*nf5iv 
^  i|t ^  % ^rnnr ?Wt 1 srw
?ft irePi^^ft r̂ ^  ^  *r^ f t
?:fr t  I w »rft
r̂^?n j  ft> i[̂ r JTO ’(ft «^w 

^ft t  I 3rrf ?n!5
i»t ?R5flT 5**^

jpe# ^  ^  ^nft ^  ^  
^  i  , ^  % ??nTT ^ 5 T  'rirornr 
fm tl ?ft?nnic?t <n: ^  |  Pu
®niT ^ Jlf ^  f*F 5H9T ^  *Rt- 
^f%' «rsnJT 5 ® OT# % f̂%ra 
^  <50 t  ^t will? ar^fN^

(Censor) I^SRft t  •
?T1 ^
spT ^  ^  I ,  5?^

% g ; q T  w  ^  ? t  f  

^  % 3WT a m t ^rnrfir 
^  5 I ^  VT •rfrorm ^  lit̂ rr 
t  f% jppTifi 3fr ?n?ff ^  ^  
V T t  ^  ^  ^  •p'tfin’W
^  t  ft? ^  ^  arrir ^

^  PTJrr ^  « w r  «jt

A f̂’ ft *rit?JT W ’pr V7?rr 
^ « f t  JT  ̂ wt ijv  !s?r
?rr? «ift ^mr i  Pp v t f  *r^ «rranr 
t  ?fr viT«r T O  v\ qt?J-»rrfir
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(P o s t-M o rtem ) ftm  flrrm t  •
^  »WT,
It •!*)< «5plT ^  w  I
^  5*rr6t ipnm ir ^  t » ^  

^  t  ^  ’Tte-»ni*r 
arrar f  i Pp?nft fr  vesrraf ^ w?nr 

j  ftr ^  pR5*r
an^ f  afk <T?T f
% ?>T wfiflf ^  aiftfy rfiyf «ffr
SJIR fitWRT TSm I  Pp JT? STfcT 

5Pi?r f w T  t  ^  ^rrnr f ,  f tw  
Ir w>»flr % ^  ^TTw qfnrnT

ftra afrt ^  I
f«P arw  apK iprrtt g r v r r  

^  ftWT ^  qfW sT
?w?fV I  3ftr arpr irf? 

m m x  ^ f | rft ?HTT3r nfV
fwf T̂»TPsr ^  sr»i% % f5ST 3ftr 
VJTTsr «i5t * n r t ^  «Ft a j ^
% M  fSRT ?R^ ^  5Tf<Wf ^

3TT ^PRft if’ I

>?• fW ajk TTJIT ^TT^
’ifl’,Jrfr^ r w r  ? i^  t  I 
w^tvT arrarr 5ft jt' a n #

^  fe»!r v r
^  I JT? arf̂ Tsp gipT 
WSWR I

(English translation of the above 
speech).

S h r im p  Kamla Cbaudhari (Uttar 
Pradesh): Sir, I would like to express 
my Impressions about the Government 
publications and would like to put 
them before the hon. Minister through 
you. So far as I know some monthly 
magazines of the Government such as 
‘Vishwa Darshan’, Hindi ‘Ajkal*. Urdu 
*Ajkal\ ‘March of India' and a maga
zine for children ‘Bal Bharati’ are being 
publlAed by this department. But I

think that the 'Vishwa Darshan* alone 
is a magazine of such calibre which 
gives us information about the foreign 
countries; and I can claim that no 
other magazine of this kind and 
standard which gives us information 
about the foreign countries is being 
published in Hindi. We do receive in
formation about the happenings and 
the developments that take place in the 
foreign countries from time to time 
through the other newspapers, but our 
Hindi knowing community does not re* 
main well informed about the culture, 
the civilization, art, music and the way 
of living of the foreign countries. I 
am of the opinion that this magazine 
makes up this deficiency and we can 
have sufficient knowledge about the 
foreign countries through it. I thank 
the hon. Minister for bringing it out. 
The hon. Minister had convened a 
meeting which, unfortunately, I could 
not attend; but I have heard that he 
himself was not in favour of closing 
it down, but liked to restrict its number 
of pages. I would like to request him 
that this is a very useful and good 
work which is being done by the Gov
ernment. This magazine should be •  
kept as it is. It contains much infor
mation of the type which we canriot 
have from any other newspaper. This 
magazine is filling up a very important 
gap. Along with it I want to make a 
mention of the other two magazines 
viz.f the Hindi ‘A jkar and the Urdu 
‘AJkar. It is true that our Govern
ment have not to spend much on 
them. But in spite of that I would 
like to submit before the hon. Minister 
tlfat whatever is being ^pent on them 
a t 'th is  time, it is all useless. At the 
same time I may tell you that I am 
not in favour of closing them down 
but I want that the Gover^iment should 
publish more and more literature in 
order to educate tlie public. My only 
objection is that after studying care
fully both of these magazines I could 
not know as to what policy they hold.
I do not see that they follow any parti
cular policy. The impression that these 
magazines create in the reader's mind 
is that they are only literary 
magazines. If they are literary 
magazines or monthly journals and our 
Government want to make^ them liter
ary papers, I would like to submit that 
the need of the hour is that the Gov
ernment should give ua literature of 
such a high standard which possibly 
no other magazine of Hindi or of Urdu 
may give us. With due humility. Sir.
I beg to submit that there are several 
monthly ma^'azines in Hindi and Urdu 
which would prove far better than 
these magazines ,in comparison. I 
would like to tell the hon. Minister 
that the need of the hour is that an 
advisory bojird should be established
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for both these magazines. It may 
consist of some hon. Members of the 
House or of other persons and workers 
too. I do not want to go in details in 
this connection. But it is needed that 
such an advisory board should formu
late a policy of their own and consider 
the aims of the Government in publish
ing these magazines. If the Govern
ment really want to give us sound 
literature by making them good 
literary magazines, it would be indeed 
a matter of pleasure for me, but the 
thing is that they should come up to 
such a standard that the people may, 
in fact, know that the magazines pub
lished by the Government are literary 
magazines of high standard. If it does 
not aim at that and the Government 
want to publish them with some other 
purpose, say for tlieir own publicity or 
advertisement, then a policy to that 
very effect should be formulated. It 
seems a very ^sen tia l thing tb me. 
Anything other than this with respect 
to these magazines, is only a waste of 
money to my mind. I have also come 
to know that our hon. Minister of 
Finance is of the opinion that the 
‘Vishwa Darshan* and the Hindi ‘AjkaV 
should be amalgamated into one. I do 
not think it would be proper, because 
it would only lead to restricting the 
number of pages of the ‘Vishwa 
Darshan’ and would be a mess of both 
these works. I do not think it is 
good. I would like to suggest to 
the hon. Minister that the ‘Vishwa 
Darshan’ should pe puplished in the 
manner in which i t  is bemg publisljed 
at this tim e,’and with regard to the 
other two I do not think that they 
should be closed down; but as against 
that some definite policy should be 
formulated with respect to them and 
that they should be developed and their 
standard improved. There is another 
monthly named Bal BharU which is 
being published by the Publications 
Division. I look into it with due 
interest and it seems to me that it is 
a nice paper for children. I J j^ v ^  
submitted my oP^r îon on this s u b ^  
to the Director of Publications Division 
saying that the literature of Bal 
B hartr seems to me of a standard 
which a student of ninth or tenth class 
who can read and write well, can 
follow without any difficulty. I am of 
the opinion that this magazine should 
be divided into four sections and in 
this manner should be made *^°re u ^  
ful, more easy and better 
by providing suitable 
ing child psychology. Some literature 
of the type by which our small children 
know about the activities of our Gov
ernment, the in ^ e l  on the
want to fashion their country and the 
manner in wHch they want to lead her 
Jn the path of progress, Is, no doubt,

found there. A bird’s eye view of all 
these things is no doubt found there. 
But all these things do not give a clear 
picture of the whole situation, which 
IS essential for widening the knowledge 
of the children. I feel that the need 
of the day is that the Government 
should think over the problem that a 
majority of the population of this 
country of ours is uneducated, most of 
the people are illiterate. If the Gov
ernment would publish some more 
magazines of this kind for educating 
the coming generations, on whony the 
future of this country depends, it 
would not only be useful but, in fact, 
it is essential too.

At the same time I feel that the 
Government should pay due attention 
towards the question of adult educa
tion. We hear a lot about the adult 
education but I understand that the 
Government have not taken any 
positive step in this direction. So far 
as my knowledge goes there can be no 
more effective agency than the Broad
casting and the Publications Division 
with the Government by which they 
can propagate their ideas and publicise 
their doings.

I therefore think that our Minister 
of Finance will not make a cut In 
the demand of this Ministry and will 
help develop the means to educate the 
masses. I want to congratulate the 
hon. Minister for the efficient work of 
the All India Radio. I suppose, we . as 
well as the people are not so much dis
appointed now. We find signs of 
progress even. But I have also to say 
and I am compelled to say that we 
find that we have made no such pro
gress as we should have done. The 
All India Radio and Its other stations 
functioning in the states, can play 
such an important part and they could 
have done go earlier. I know today 
we are facing a problem of the illite
rate voters who will vote in the coming 
election. These voters could have been 
made literate by now or at least they 
could have learnt the three R*s or at 
least they could have t>een able to 
sign their names.

I know that the signing of the names 
has nothing to do with the activities of 
the All India Radio. But through 
broadcasts everybody could have easily 
known about our Constitution, how the 
coming election will be held and what 
policy our Government is pursuing. 
All this could have been made known 
through the All India Radio. Similar
ly there are many other such questions.
I am aware of the time limit, therefore 
I^will not go into the details, and will 
express my views briefly. The hon. 
Members of the Parliament as well as
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our hon. Ministers are certainly aware 
of the growinig restlessness ia  the 
country. The people had cherished 
hopes and dreams that when a National 
Government will be installed, they 
will adopt sufftcient measures to 
develop their culture, civilization and 
education. All those hopes have been 
Iruslrated. I would most humbly sub
mit that the hon. Minister should have 
a clear cut policy. I have very often 
heard the hon. Members of this House 
saying that the language adopted by 
tne Delhi Station of All India Hadio is 
artificial and unnatural, and some.hon. 
members also say that it is not easily 
understandable.« As far as X could 
understand there are two reasons for 
it. One of the reasons is that we have 
long been under the spell of a foreign 
language, although our country is 
independent now but so far we have 
not been able to come out of the spell 
of that language. As we are not ac
customed to the use of this language 
so we are unable to understand it. 
The other reason which I understand 
is—in this connection 1 would like to 
give an example—supposing we have 
planted a tree, from a distance the tree 
seems to be laden with beautiful 
flowers, its branches and leaves appear 
to be green, although the fruits which 
the tree bears are nice to look, yet 
they are not sweet, tasteless and sour. 
Therefore to set the matters right we 
will have to think over the reasons of 
its bad taste. We will have to look as 
to how much water and the kind of 
soil and manure is needed for its 
better development. 1 think similar is 
the ease of the language. We have got 
to understand the fundamental princi
ples. I would like to cite another 
example to clear my point. Suppose 
we translate a piece of English poetry 
into nice and chaste Hindi, even then 
the real sense and the beauty of ex
pression will not be conveyed in the 
translated version. Similar is the case 
with the language adopted by the All 
mdia Radio, which is an artificial and 
unnatural language. 1 think the 
reason for this artificiality in language 
is aue to the fact that originaUy the 
mailer is prepared in English and then 
it is translated into Hindi and broad
cast. It is necessary that the policy 
makers and the officers-in-charge of 
the whole Department who prepare 
programmes for broadcasting through 
the Radio Stations, must be eminent 
scholars of Hindi. I know that many 
Hindi scholars are associated with the 
Hindi Section of the All India Radio 
and I am very grateful to the hon. 
Minister for this arrangement. I will 
not complain that he neglected Hindi, 
he has tried to have as many Hindi 
scholars in his department as possibia. 
Bui none of these Hindi scholars a rt
65 P.SD

holding any posts of responsibility so 
that they could control the entira pro
gramme and make the policy as to 
wiiat kind of language should be used 
for the Radio programmes. He should 
have thorough knowledge of Hindi 
language. This shortcoming is quite 
obvious.

Now 1 want to say something about 
the documentary films. 1 remembai* 
once our hon. Minister of Finance had 
observed that the Government is 
spending, a lot of money on the news
reels, and this department should be 
wound up. But 1 consider it to be one 
of the most useful work; and the 
documentary films and newsreels which 
are exhibited are definitely of great 
informative value and develop the 
knowledge of people. I also know that 
the Government do not have to spend 
more on these newsreels. I am of the 
opinion that even if such schemes cost 
more to the Government the Govern
ment should continue to produce these 
documentary films and newsreels, and 
further progress should be made in this 
scheme because we all know that these 
days the educated as well as uneducat
ed people go to see cinema films, where 
facilities for cinema shows and exhibi
tion of films exist. The present struc
ture of our* society is such that there is 
no source of recreation other than 
cinema shows. I think if the trend of 
the present films is improved, perhaps 
there may not be any necessity for the 
Government to produce its own docu
mentary films for exhibition, and it is 
also probable that the need to produce 
them may still remain. Because it is 

obvious that it is not the
4 P.M. object of the cinema con-' 

paniesvto give publicity to the 
policy of the Government in the pic
tures produced by them, as their 
object is to produce social pictures. 
Unfortunately even that too is not 
being done today. I want that the 
hon. Minister should pay attention to 
this matter. People of all the age 
groups, children, young and old alike 
see these films, as a result of that our 
society is adversely affected, and it 
would not be improper on my part to 
say that instead of raising moral 
standard of the people they are lead
ing them to degeneration. The Gov
ernment have set up a Censor Board 
for reviewing the films and pictures 
But this Censor Board gives its ap
proval only when huge amounts have 
been spent on production of a film and 
when it is ready to be released. The 
result of this is that the companies 
which have spent enormous sums or 
money on the production of the films 
do their best to get the approval of th# 
Board for their release because th# 
pictures cannot be put to waste. I
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would like to point out that this case is 
11K6 one oi me Post mortem. The post 
mortem serves no purpose alter a man 
is dead. So the function ot the Censor 
Board set up by the Government is 
like that ol post mortem o£ a dead 
body. I can cite several cases where 
obscene films are exhibited in the cities 
«Aid we have to draw the attention of 
me authorities to such obscene pictures 
^*d the exhibition of such films had to 
be Dannea as they affected the morals 
• I  the public. 1 will take a minute 
more. I would submit to the hon. 
Minister that if our Government are 
willing they can bring about vast 
changes in film industry and if the 
Government take initiative and pro
duce good pictures with a view to 
development and progress and raise 
the moral standard of our society. Such 
pictures can surely be produced.

I wanted to say something more. hu\
I havt no time. II the hon. Ministej 
thinks it proper I will send him my 
suggestions in writing. I thank you, 
Sir, for giving me extra time.

Shri Amolakh Chand (Uttar P ra
desh): 1 am gratetul to you, Sir, for 
giving me an opportunity to speak on 
the Information and Broadcastmg 
Ministry with which I hrfVe the honour 
to be associated for a few years. At 
the outset I would congratulate the 
hon. Minister—who is himself a jour
nalist—and his officers for their active 
eo-operation with the Press and for 
producing good films as also opening 
more Radio stations. It goes without 
saying that the responsibility of an 
Information Ministry is superb, and I 
have only to suggest that if the hon. 
Finance Minister gives his helping 
hand in the matter this country would 
make a name even in publicity. I 
would like to point out that it is but 
necessary that the Minister of Infor
mation should be either a Cabinet
Minister o» a Minister who deals 
independently with the policies of the 
country. As hon. Members are 
aware, in all the other countries the 
Ministry of Information and Broad
casting is either with the Prime
Minister or with a Minister who has a 
hand in formulating important policies. 
To put it very mildly, it is necessary 
that for the proper functioning of an 
Information Ministry the person in 
cnarge must be able to maintain a 
close liaison between the public and 
the Government. The function of
this Mmistry is to keep the people 
informed of the activities of the
Government and keep the- Government 
informed ot peopKs reactions to the 
poiicl#^ of Government. If any

InforixMiiion Ministry is not able to 
Keep the Government and the p ^ p le  
informed of their mutual activities* I 
would submit that that Government 
cannot exist for long. There is 
another difRculty which we find about 
the Ministries of Information not only 
at the Centre but in the States, name
ly, the people for whose benefit the 
money of the taxpayer is spent, are 
not kept informed of the Governmental 
activities. Various schemes and plans 
for the benefit of the people come as 
a surprise to them and as an accompli
shed fact, when it is too late to make 
any useful suggestions.

A point on publicity which I would 
like to impress upon hon. Members is 
that in 11)48, to my mind, a wrong 
step was taken in bifurcating the 
External Publicity section away from 
the Information Ministry. External 
publicity is meant mainly to help the 
Government in making the country 
known abroad. If there is a bifurca
tion of external publicity from internal 
publicity, it is very likely that the 
salient points on which the Govern
ment is deliberating may not be 
publicised in foreign countries.

Having said this, I would like to 
make a few observations and sugges
tions. Other hon. Meml^ers have 
already made suggestions regarding 
the All-India Radio and the Films 
Division. The Films Division, as 1 
said at the outset, has done useful 
work. Hon. Members here might be 
aware that the documentaries produc
ed by the Films Division as also the 
newsreels, are very popular in both
the rural and the urban areas. I
had an occasion some time ago to visit 
some of the rural and urban areai 
and everyone I met praised these 
films and asked why the Government 
was thinking of closing down the 
Films Division. I myself had an 
occasion to see the working of the
Films Division very closely. I find
that the documentaries produced by 
the Division, like Rajasthan, Mewar, 
Malaria, Kashmir, were praised even 
In the Film India magazine which had 
taken a particular fancy to criticis« 
the Films Division. Persons in the 
know of reality will bear me out when 
I say that these documentaries have 
definitely served to popularise the 
Government in the rural areas parti
cularly. In U.P. we are running 35 
film units and the daily attendance at 
these shows is between 700 and 1000 • 
every evening. Therefore, I would 
request that instead of the decision to 
close the Films Division, Government 
should pvoduce in the place of the 
reduced number of 36 documentariei 
and 36 news-reels at least 00 each.
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So, Instead of the number being reduc
ed from 32 to 36, it should be Increased 
to 60.

I shall give you an instance of the 
utility of the Films Division. The 
Indian Council of World Affairs held 
a Paciftc Relations Conference in 
Lucknow and delegates from various 
countries numbering about 150 visited 
Lucknow. They wanted to know 
what India was historically and cul
turally. If the Films Division had 
produced such documentaries, at least 
those delegates would have had the 
advantage of seeing them.

Now, a word about the way In 
which the Film Censor Boards are 
working. At the outlet, I may say 
that I have no liking for films. But 
when I had occasion to work on the 
U.P. Film Advisory Committee and had 
to see various pre-views I came to 
the conclusion that the celluloid on 
which these films are produced is a 
criminal waste. I would like the 
hon. Minister to lay down a definite 
policy that only pictures that do not 
tend towards immorality would be 
permitted. This policy should also 
be publicly announced.

As regards the A.I.R. Advisory 
Committees, I would like to suggest 
that the Advisor3  ̂ Committees in some 
stations are n o t ' functioning properly 
for the simple reason that persons who 
are put on them are not well acquaint
ed with the regional lafiguages. If 
the hon. Minister so desires, I can give 
him instances.

Then the remuneration " which 
artistes are getting deserves considera
tion. The artistes should also get 
provident fund.

On the A.I.R. we are spending Rs. 
one crore and 26 lakhs, against a 
revenue from radio licence fees of 
only about Rs. 75 lakhs. I would 
like to suggest that a licence fee of 
only Rs. five may be levied for local 
sets. By doing so, you will be giving 
an opportunity to people to hear the 
local broadcasts and take full advant
age of the A.I.R. programmes. This 
would also make the A.I.R. self
sufficient.

Another matter which I also raised 
during question-time is that some film 
producers have taken It into their 
heads to approach the A.I.H. and get 
their films popularised through it by 
playing the songs. The hon. Minister 
In reply to my question said that he 
had no information to this effect. 
What I would like to suggest is that 
the A.I.R. is paying Rs. two lakhs tr

the gramaphone companies every year 
for popularising their records. Simi
larly, either these film records m  
banned or if they are to continue, 
they may continue only on payment. 
This would add to the revenues of 
the A.I.R.

Lastly, I know that the relations 
between the Press and the Ministry 
have been very cordial and the
Government of India did get suffi
cient help from the A.I.N.E.C. As 
we all know, a parallel. Working 
Journalists' Federation has been 
established and working journalists 
are taking part in it. I would
request the hon. Minister to give his 
helping hand to thi^ institution also.

Shrimati Durgabai (Madras): Is the 
licence fee of rupees five that the hon. 
Member suggested for local sets in 
addition to the usual fee of Rs. 15?

Shri Amolakh Chand: At present.
we have three types of licences: the 
commercial and dealers’ licence; the 
community listening licence; the
ordinary licence (of Rs. 15). By 
owning the last type of licence, one 
can hear all stations of the world 
including India. But there are local 
sets, which particularly in U.P. the 
Government is producing at Rs. 60 to 
80 a set. I suggest that for these 
local sets which cannot receive other 
stations, only a licence fee of Rs. five 
may be prescribed. People who are 
interested only in local items of the 
A.I.R. broadcasts can listen to them 
at a cost of Rs. five per year.

Mft WTTH : ^
srrr ^  w  jtrt % 

t?TT if ftr JTTT 5? W
m  WWr finn i jw Pt 
(House) ^ JT? ^  at
lit 4 spT̂ i' irra' ^

«i*Rr ^  sjtPrf

f , ^  a m r  fiWIT v r 

^  I

irm t  e r v R  %
wfMfl ^  ’JWT WTT

fw  Pnrnr f  i j w
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imr ww i, ^  vs ftnm
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^  JTT ftrwr % f ^ i  srt? ^
sfrtrnr (Programme) wrji
% •TR ^  t  I f r e ^  ft*if
aTTW-̂ ftjTT (All-India
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I  ^  ft: TPW
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W TT j ,  ^  anfi^y f!73rr 5
ftr aftx: 3r?«ft ^  n ft|

I t  ftre  ?5rTT ^  ^  <irr 

inTr?r w » n  sr?
•ifT ?Rir ^  I

(English translation of the above 
speech)

Shri K. K. Vyas (Madhya Bharat): 
First of all I thank you, ‘Sir, for
having given me an opportunity to 
speak. Although, it is the first
time I am speaking here; yet, I would 
like to express myself in the least 
possible words so that other.hon. 
Members may also get opportunity 
to express their views before the 
House.

It is an admitted fact that the heavy 
burden of establishing contact l^ t- 
ween the people and the Government 
lies on this Department. It is indeed 
a matter of regret that the common 
language of India should have been 
ignored by this Department. I do 
not mean that this Department has 
not paid any attention to Hindi 
language. I have before me last 
year’s report in this connection. I 
know that this Department has pro
gressed under the Ministership of 

' the hon. Shri Diwakar and Hindi 
newspapers have also been given a 
proper place among others. But I 
am of the view that there is more 
scope for its further development and 
as such more opportunities should have 
been given to it. As, for example, I wish 
to place certain facts before the House 
by which it will be clear that Hindi 
is being ignored. In the first place, the 
important reports of the Government 
are not given to the Hindustani news
papers with the result that the English 
newspapers, which already have more 
than enough material cannot print 
them. Thus these reports do not find 
place In those Hindustani newspapers 
also which have a wide circulation 
among the masses. Secondly, although 
contact is established with the repre
sentatives of even the ordinary 
English newspapers, many other 
Important Hindustani papers are 
completely ignored. So far as I 
could know In this respect, the central 
Advisory Committee has recommend
ed to recognise tor this piirpose such

newspapers alone as have got the 
minimum circulation of 10,000, and 
probably the Qovemment are also 
acting upon that reconunendation. 
But to my inind it is anything but 
proper. The AU-India Editors’ Con
ference, which has been recognised 
by the Government, has also objected 
to it. At present newsprint is scarce. 
Everyone would like the Government 
to pay tbeir special attention to these 
newspapers whose number has 
considerably increased with the ad
vent of freedom.

At this I am reminded of a parti
cular thing. In reply to a question 
as to what was the number of the 
Information Officers here, the number 
was stated to be as follows: 8 for
English, for Urdu, 3 for Hindi and 
one eac 1 for other languages like 
Gujrati and Tamil etc. I think prob-' 
ably Government Information Officers 
have also been included in it. This 
cadre c )nsists of one Information 
Officer, four Deputy Principal Infor
mation Officers, three Information 
Officers for English at Calcutta, 
Madras and Bombay and eight are 
here. Apart from these, one Armed 
Forces Information Officer and two 
Information Officers are in the Defence 
Department. For Hindi there are 
only one Information Officer and two 
Assistant Information Officers! Thus 
there are five Assistant Information 
Officers for English who have not 
been accounted for. I, therefore, 
understand that the situation has not 
changed with the achievement of 
Independence. Not only this, the 
strength of Hindi Translators has 
been decreased by 50 per cent. There 
were formerly four Hindi Translators 
in the said Department; now only 
two are being retained while no such 
reduction is contemplated in case of 
Urdu or any other language Trans
lators.

The third point is that more progress 
should be made with regard to the 
advertisement appearing in the Hindi 
newspapers. Fourthly, the Government 
are totally unaware of the contents 
of the Hindi newspapers. So far as I 
know the cuttings of English news
papers alone are submitted to the 
Officers and considered by them. Some 
times very important items are publi
shed in the Hindi newspapers but it is 
not known as to what the Govern
ment do and consider about those 
things. To the best of my knowledge 
Government are treating the Hindi 
newspapers with utmost indiflterence.

I have come to know that the edltxv 
rlal notes of the Hindi newspapers are
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put. before tKe Horn. Prime Minister 
ana he just throws a cursory glance 
over them. But the various other 
departments oi the Government do not 
even care to do so much. 1 hope the 
Government will not ignore these news
papers bul will also act upon their 
views. Same is the case with Hindi 
publications. During this year there 
has been progress in Hindi publications; 
but more literature in Hindi should be 
published and made available to the 
people.

Now, 1 comc. to Radio Broadcasting. 
The success of Radio broadcasts is 
judged by the extent to which they 
attract and hold the attention of the 
listeners. The success of every kind 
of programme—be it recreational or 
edupational—is judged by this very 
standard. Though all the speeches 
broadcast in the past by the all-India 
Radio were serious and thoughtful; 
yet they cannot be said to be successful 
because of delivery being not good. 
Good voice, interesting style and simple 
language are not the only qualities 
required for a good speech; it is also 
essential that the manner of speaking 
should be effortless, natural and appeal
ing. I have come to know that the 
Hindi Department of the All-India 
Radio has made considerable progress 
in this respect and as such it deserves 
all praises. The same is true with 
regard to music.

Sir, you and this House may be 
aware of the fact that the hon. Minist
er of Food had delivered a speech in 
the course of which he had spoken 
very highly of Malwa, its institutions 
and the music thereof. Those who 
have gone through the report of the 
Information Officer know that the hon. 
Minister of Broadcasting has made 
efforts to . open new broadcasting 
stations all around. But what consti
tutes about one fourth portion of the 
whole country—I mean the area 
comprising of Vindhya Pradesh, Rajas
than and Madhya Bharat—has so far 
not been given any attention despite 
an urgent necessity of opening new 
broadcasting stations in that zone. I, 
therefore, wish tq draw the hon. 
Minister’s attention to these facts so 
thaN; he may take positive steps to that 
effect. I do not want to take more 
time of the House and so I close.

Shrimati Ammu Swamlnadhaft
(Madras): I would just like to say a 
few words with regard only to the 
Broadcasting Section of the Ministry 
of I and B and I speak as a layman, 
who is one of the listeners in this 
country of our broadcastinj(.

I do congratulate the hon. Minister 
for the very impressive and excellent 
leport he has placed before us. but, 
may I say, facts and figures are all 
very well on paper. They do m«Jce 
very impressive reading. But in spite 
of this impressive reading of the d'»cu- 
ment Uiey have put out, 1 And that 
as far as listeners are concerned, India 
nas a very low percentage. It is very 
aialcult to understand wiiy this is so, 
and 1 would like to ask the hen. 
Minister why broadcasting is really so 
inetfective in this country. With India’s 
population we should have lakhs and 
lakhs ot radio sets, but 1 find that the 
number of radio sets in this country, 
compared to other countries, is pathe
tically low. I understand in Eur
opean countries and America they 
have about one set for three or four 
of the population, while in India it is 
only one set for every seven or eight 
hundred. What is the reason for this 
I would very much like to know. 1 
do not think it is really because of the 
economic factor, because 1 understand 
there are more motor cars in our 
country than radio sets. I feel that 
me reason there are so few radio sets 
is because people have not become real
ly interested in listening to the radio, 
and that is due perhaps to the pro
grammes not being interesting enough 
lor everybody. It may be that people 
who are interested in culture, and 
are cultured, or those interested in 
music, or those who are interested in 
certain very highly technical subjects 
which are being broadcast might find 
them Interesting. But, We want every
body in this country to get interested 
in broadcasting. And this is what I 
feel the Ministry has failed to do.

’ I know we got the A.I.R. as a legacy 
from our former Government and 
there always was a certain amount of 
prejudice because everyone felt that 
they were not able to say what they 
wanted tĉ  say, because it was a Gov
ernment-controlled machinery. But 
today the Government is our own Gov
ernment. So everyone should become 
interested and utilise this very useful 
machinery of radio. I do feel that 
something must be done about this. 
The programmes cah be made more 
attractive.

We were told some time back that 
even the publication, the Indian IM- 
tener is not a self-sufUcient concern. 
Surely, the Indian Listener which 
must be subscribed by many people 
should be able to pave its own way. 
While going through the Listener tna 
other day I was surprised to find that 
the timings have ^ e n  changed like 
the Railway time-taole, instead of say
ing 9.30 p.m., AS they used to say,
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[Shrlmiti Ammu Swaminadhan]
they now say 21*30 and it reads »s 
2130. One is left to calculate ior 
oneself. 1 do not quite understand 
why this change was found necessary, 
burely a time-table itself is puzzling 
enough for us; why add the Indian 
Listener also to it. I am afraid 1 have 
absolutely tailed to understand the 
reason for this.

With regard to increasing the num
ber of radio sets, a real drive should 
be made and if we can double the 
number of radio sets that we have in 
India today I am sure Broadcasting 
will become a self-sufficient depart
ment and the Ministry need not go to 
the Finance Ministry for more funds, 
nor will it be necessary to impose eco
nomy cuts. Because, the All-India 
itaaio snouid oe seix-suuicieni uxui, 
aiiu It will oecome so li we take a 
luue more trouble, i leel tnat in a 
couiiiiy iiKe ours, where tnere are so 
many uneaucatea ana lUiterajie i>eopie, 
oroadcasimg nas a tremenaous role to 
i>iay. 11 we nave programmes wnicn 
die enjoyea ana maae use ot by tne 
people ni tne rural areas, m at in nsell: 
win nave a very good eaucauve vaiue.
1 leel tnai mis la iiut aone. lo  quote 
anouier country, i unaerstand that 
soviet Kussia nas over seven lakhs ot 
community receiving sets installed on 
coaective idrnis ana otner nooks ana 
corners of the country. We may not 
oe aoie lo introauce the same num- 
uer ol sets in tnis country, but X feel it 
IS time this Ministry thougnt a little 
more about our rural areui: ana gave 
up ininkmg oi tne uroan areas no 
much. The urban area people have 
all kinds ot tacilities like newspapers— , 
there are more ot educated people 
there who read newspapers etc.—and 
they have all kinds ot other tacilities 
like schools, adult education classes, 
night classes and so on, while in rural 
areas if we really want our people to 
advance the best way would be to dis
tal more radio sets in rural areas. 1 
am sure they will be used if the pro
grammes are attractive enough.

I feel that the Centre also should 
give a direction to the Provincial 
Governments to* take up this particu
lar question of a real drive for mak
ing people interested in radio pro
grammes. I feel today, when we »re 
going to face a general election very 
soon, the radio will have a great value 
in educating our people, in telling 
theny about the responsibility they 
have to take up and making them 
t?onscious of s u c h . responsibility. 1 am 
not in me least meaning that the radio 
should 19« M99d for •l«ction purpofw.

but the Government should educate 
tiie people as to what exactly the 
elections mean and how the people 
01 this country must use their righU 
and responsibilities.

1 know that you are looking et the 
lime and I have also not got very 
much mpre to say. But you may 
Kindly give me two minutes more to 
enable me to finish. I do not think 1 
nave taken much time of the House 
I want to point out that on the one side 
we hear that the broadcasting .system 
IS extending, and on the other side 
we see that it is contracting. I do not 
know the reason for this. Every time 
when questions are put about this
1 fill®??' economy drive.1 leel that this economy drive, in res
pect of this very great national utility 
service, will in the long run not be 
good for this country at all. I hope 
The Finance Minister also will consi
der this question and give a little more 

Broadcasting till it becomes 
self-sufficient.

? question about joining 
or different stations together, and it

particularly
in regard to the Trivandrum and Cali
cut stations. Only recently these two 
stations were opened as two separate

now I uncierstand that 
they are going to be amalgamated to
gether and become more or less one 
station as far as broadcasting is con
cerned. I have seen in the newspapers 
and I have also read the speeches by 
people in both those areas, and I 
know that there is a great deal of dis
satisfaction among the pubUc there—I 
mean responsible people of Caliout 
Ihey feel that this is not the thing 
mey had hoped for. Instead of ex
panding the Calicut sUtion they are 
now gomg to make ii even smaller, 
which I think is a very great pity I 
think the Ministry itself must nave 
received many reports about this
matter and about the agitation that is 
taking; place ,in Calicut today over 
this matter. If it is necessary to join 

. mese two stations together I feel that 
It was wrong of thfe Ministry to have 
opened two stations. They could have 
explained then and there that on ac
count of reasons of economy they
were not able to have two stations 
and that it was enough to have one 
station which would give very good 
reception in both places, all over
Kerala and other places also, and then 
opened only one such sUtion. Now 
you have opened two individual sta
tions, and after ten months or so you 
are saying that you are going to have 
only one station. These are small 

things which make people diflsattsfteo.



1 wish the hon. Minister will consider 
all these things, and when they pro
ceed about expanding they will really 
explain, or if they cannot fexpand they 
will keep quiet about it and not say 
they are going to expand.
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uy,,,̂  ĵAxJ ^Uj sS
y * * ^  c r  V^i fi.)*- ^  A
^U „b  J J  i

jjjl I—£j U ^ J  «i ^  I—i* to

c)'^) y j 4  * } » * * ' cr^*2-,| Oj»

t-XJ ^1 ^  o i f ^

o * r  c^i*>^ 'o * '*  u?^‘ 

u ) V  c ’  ̂ u#^ cJ*^5 _ r * +

L«><) i_ i ,* l  •  » *  ♦?>— •  )»**

j j » j u  i  ^  

k J jU e ^ l ^ .x U  tj ^  ^  u c *

1951 List of Demandt «*«®

i-W ») >

« » — «< I*) W



(Hindi speaking province )

^  0*^3 }=»“ o * ^  u r ^

») - «# *)

^  *)*•} '-^^»

J l «  ^  jJl4>f ĵ t.31 «_ij )jf
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(English translation of the above 
speech).

Glalll G. 6. Musaflr (Punjab): Sir, 
the time given to me is not sufficient 
to state all that I may have wished to 
say on the subject under discussion. 1 
would, therefore, submit one or two 
things only to the hon. Minister 
through you. One of them concerns 
the administration in general while 
the other is on the subject of langu
ages. I feel a pleasure to note that hon. 
Minister has made strenuous efforts 
to effect an overall improvement in 
his Ministry and that he has increas
ed the number of radio stations. Per
sonally he is a capable and learned 
man and has had to do much with 
literature for which reason too he is 
enthusiastic in this particular v/urk. 
We are simply pleased with 
this achievement of his. Facts and 
figures also prove that the increase in 
the number of radio stations has been 
made only in the post partition period. 
There were nine such stations in all in 
the Whole of the united India, th r ^  
out of which have now been left in 
Pakistan T^hile six of them are alill 
on this side of the country; and so 
far my information goes, four out of 
the total number happened to be locat
ed in areas known formerly as the 
Indian States. Two of these four 
were in Hyderabad, one in Baroda 
while the remaining, one was at Iri-  
vindrum in Travancore. To this num
ber now as many as eleven more sta
tions have been added. These eleven 
stations have been located at differ
ent places in the post-partition period. 
It is a very significant matter and 
deserves to be commended. I, how
ever. must add that the mere opening 
of new stations will not do. Out of 
these eleven stations there is only one 
with a transmitting capacity of five 
kilowatts. The rest are all one kilo
watt stations. Regarding one such 
station functioning in the Punjab. I 
have the personal knowledge that a 
station of that type does not prove 
much useful. I mean to say that a 
statioo with the one kilowatt transmit
ting capacity is futile for broadcast
ing purposes in as much 38 it cannot 
transmit beyond a radius of twenty or 
thirty miles and that it can function 
in only a limited area. Take for ins
tance the case of the Jullundur Sta
tion. T.ooked from the viewpoints of 
the Punjab’s position as a border state 
and the general situation in Kashmir, 
Jullundur is a very important centre 
in the Punjab. But I do not say so 
in the case of the Punjab alone. I 
say it in general. A one kilowatt 
transmitting station requires an ex
penditure of four and a half lacs of

rupees. But i t  will entail not very 
appreciable increase in that expendi- 
turis, should a five or six kilowatt 
transmitting station be set up instead, 
thereof, Apart from the difference in 
price of the transmitters, the Increase 
in the routine expenditure will also 
be not more than a lac of rupees. 
Should, therefore, the power of the 
transmitting stations be increased, the 
expenditure so incurred wiU prove 
more useful in comparison to the ex
penditure that is being incurred at 
present. An auxiliary transmitting 
station has been set up at Amritsar to 
strengthen the Jullundur station. But 
had the expenditure incurred on that 
auxiliary station been utilized in in
creasing the transmitting capacity of 
the Jullundur station, it would have 
served a more useful purpose. From 
expenditure viewpoint, therefore, it 
does not result in any substantial in
crease in the expenditure. In parti
cular it is very necessary that the 
power of the transmitting stations 
located in the border states is increas
ed. It is a matter of satisfaction to 
me to note that one of the two ten 
kilowatt transmitters available with 
the Government is going to be install
ed at Shillong. It is a good thiiig, 
because the state concerned is a border 
one and their need is justified. The 
other transmitter is, hjpwever, propos
ed to be installed at Nagpur. I am 
unable to see why it is so decided. I 
do not say it out of any jealousy nor it 
is my contention that Nacpur should 
not have a powerful station. I wish 
only to state a simple and straight 
proposition. Priority in these things 
should have b^en given to places 
where the need is genuine. I am 
thereby referring to the border states. 
As was settled before, JuUundur 
should have been given priority over 
Nagpur. Some time back when fhe 
hon. Minister had visited Jullundur.
I also happened to be there. He is 
aware of the urgent need of a more 
powerful station there which may 
cover the whole area covering the 
entire Punjab and Kashinir.

A major difficulty experienced in 
the case of the Punjab is that till 
they have their own powerful station, 
they are unable to broadcast to their 
people news and other programmes 
m their own language which they 
understand fully. About the Punjab it 
m a y ^  said that it is not a Hindi 
speaking province but the language 
actually spoken there is not pure 
Punjabi even. In the part called 
Haryana Prant. comprising of Gurgaon 
and Rohtak, the spoken language is 
very much akin to Hindi. In order, 
therefore, to cover the needs of ell 
areas extending upto Kashmir and
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[Giani G. S. Musaflr] 
its surroundings, it is necessary that 
the Jullundur Station be made so^ 
powerful as to have arrangements for 
broadcasting programmes written in 
Punjabi and simple Hindi which may 
be understandable to the people at 
large in those areas. ProbabV on 
some previous occasion I had quoted 
a high Madrasi officer remarking that 
our soldiers like to listen to program
mes broadca§J^,from Pakistan more 
than those broadcast from the 
A.I.R. stations. I t  was so because 
they do not understand the language 
of the AJ.R. The humourous items 
broadcast from Pakistan Radio also 
contain references to our language. In  
the course of these broadcasts they say 
that It Is Radio Pakistan whose langu
age is understood by all, it is not 
A.I.R. whose language is understood 
only by the speaker himself. It is 
correct to a large extent. A little bit 
of improvement is required to be 
effected in this respect. In the begin
ning a very difficult type of Hindi used 
to be broadcast. It is comparatively 
simpler now. Still broadcasts from 
th6 Delhi Station and some other sta
tions of the A.I.R. continue to be 
couched*in such difficult Hindi words 
that leave aside the Punjabis in gene
ral. even the Haryana Prant people, 
who profess to know the language, 
are unable to understand it. I am 
not left with much time, but 1 must 
emphasise upon the hon. Minister to 
make the Jullundur station more 
powerful. At the time -they are re
ported to possess four fifty kilowatt 
transmitters which, I some time back 
came to know, have been in their 
possession for the last two and a half 
years and have not been Installed 
anywhere. They have suffered some 
loss also on this account because the 
valve of a radio transmitter becomes 
out of order and cannot function if 
not put to use for long. It is jiJst 
possible they may have already gone 
out of order. One of these has, no 
doubt, already been installed in Cal
cutta. I  wUL therefore* request the 
hon. Minister to install one fifty killo- 
watts transmitter in Jullundur rather 
than to allow them to become useless, 
and thus cover the entire area upto 
the Punjab and Kashmir and evei7 
Pakistan. It should be so done as 
to provide an attraction even to the 
Pakistanis and make it possible for 
them to understand our language. Our 
armymen should be induced to lif t̂en 
to our own radio programmes ins
tead of the Pak Radio items.

I will take a further couple of minu
tes on the subject of the Hindi Advi
sory Committee. An Advisory Cpm- 
mittee under the Chairmanship of the

hon. Minister himself has been set 
up for the propagation of Hindi. It 
gives me pleasure to oote that the 
personnel of the Committee is not res
tricted to the Hindi speaking areas 
alone and that it includes persons 
from the non-Hindi speaking areas as 

only one thing— 
It IS that Hindi is really our National 
Language. The language should be 
made a universal one and to that end 
the (^ p e ra tio n  of the people from 
non-Hmdi speaking areas should be 
sought by giving them representation 
on the Committee to represent their 
viewpoint, so that Hindi may easily be 
evolved into such a type of national 
language which is at once easy and 
understandable to all. As such I will 

hon. Minister 
that the Punjab too is a non-Hindi 
speaking state. It is equally correct to 
say that in one part of that State a 
language is spoken which is very much 
akin to Hindi in form. Th6 Punjab 
holds a quite different outlook on the 
issue of Hindi and, as such, a repre
sentative from the Punjab should also 
be taken on this Committee. I do not 
suggest it out of any narrow provin
cial considerations. But I am stating 
a fact and that too because I consider 
it to be in the interests of Hindi it
self if Punjabis viewpoint with regard 
to the national language is also ob
tained. It is necessary to take a re
presentative from the Punjab in order 
lo know as to what type of Hindi can 

popular with, the people in the

I close after re-emphasizing the in
clusion of a representative of the 
Punjab in the Advisory Committee on 
Hindi so that the Punjab’s veiwpoint 
may also be before them. I hope the 
hon. Minister will accept this sug
gestion.

Shri S. N. Sinha (Bihar): My friend, 
Mr. Deogirlkar in the course of his 

expressed disappointment 
with the activities of the information 
Section of this Ministry. I entirely 
share his feeHng. I feel, and the hon. 
Members of this House are also aware 
that there is a growing volume of mis
informed criticism of the Government 
The reasons are quite clear. Full in
formation of the policy of the Gov
ernment, the reasons for adopting 
such a policy, the activities of the 
Government and their achievements 
are not sufficiently publicised. Gov
ernment has to keep the people in
formed of their activities so that they 
may not be misled by misinformed 
j’riticism This particular responsibl- 
^ty is that of the Press Information 
Bureau. The Press Information 
Bureau is responsible for the publicity
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through the Press. It issues press re- 
Jeases periodically. From the reports 
.submitted to us by this Ministry, we 
find that during the year under re
view about 8,000 such releases were  ̂
Issued by this Bureau. 1 am curious" 
to know, and I would like the hon. 
Minister to inform us as to what per
centage of the material supplied 
through these press releases have 
actually found publication in the 
newspapers.

We are aware that on account of 
shortage of newsprint, there is very 
little space available in the news
papers. In order to take the fullest 
advaritage of the available sp3 ce, the 
Bureau has to see that the Statements 
and other matters which have to be 
published are published in a condens
ed form, instead of wordy statements, 
as is the case at present. , We And 
that these releases contain statements 
of hon. Ministers or Government com
munique. In view of the difficulty 
about newsprint and space in papers,
I suggest that the Bureau should con
centrate on publishing the statements 
containing policy announcements or 
other important announcements in the 
releases instead of statements made by 
hon. Ministers at formal meetings or 
at informal functions. Unfortunately, 
we And that routine methods are even 
now followed in these days of develop
ed methods of publicity. These 
should have been given a go-by long 
ago. Then, again we find th«it out of 
the 8,00j) press releases, only 120 spe
cial feature articles have been pub
lished. This shows that no special 
attention has been paid to this side 
of propaganda or publicity. I beg to 
submit to the hon. Minister that more 
and more attention should be paid to 
this aspect so as to publicise our spe
cial achievements through special fea
ture articles or illustrated articles 
which would make our publicity work 
more effective.

Secondly, as has been already point
ed out, due to shortage of newsprint, 
we find it difficult to get enoutrh space 
in the Newspapers for the insertion 
of our press statements. Therefore, 
it is necessary that the Bureau should 
introduce a weekly feature in which 
the important activities of the week 
may be spot-lighted. These weekly 
releases may find space in the Sunday 
editions of the newspapers which have 
got comparatively more space.

It may be remembered that Govern
ment have lauched upon a number of 
development projects and schemes. 
They have taken up many river 
valley projects. There is a lot 
of criticism that the Government

have been extravagant in this re
gard and that sufficient progress 
has not been made. I would re
quest the hon. Minister to take note 
of this fact. I would suggest that 
the press bulletins should concern 
themselves in publicising the actual 
achievements and not what the Gov
ernment aspires to achieve. So far, 
we have only been giving out what
we intend to achieve and what our
aspirations are, but not what our
actual achievements are. I think we 
can profitably send our Information 
Officers, to the areas where these pro
jects are going on. They can see
things for themselves, take advantage 
of that and issue special feature arti
cles, which may also be illustrated,

I would request the, hop. Minister 
to pay more and more attention to th# 
language newspapers. It is well known 
that in the smaller towns and in the 
rural areas, only language newspapers 
are read and our press releases should 
find place in these papers rather than 
in the English papers.

Now, I come to the Publication 
Division. Mrs. Kamala Chaudhuri 
said that these publications, like Aikal 
March of Time, should continue. Per
sonally, I feel that we are having a 
spate of such Journals and magazines 
issued on ^  commercial basis by pri
vate enterprise. It is no use entering 
into competition with the private en- 
terpreneurs. I t  would be much better 
to conflne our acuvities to special 
types of articles ^pot-li#htin|^ our own 
achievements instead of entering in* 
to competition with persons who are 
bringing out such magazines on pro
fessional basis. Moreover our publi- 
cation;5 should be so priced as to l>e 
within the means of a common man's 
purse.

I would now like to take the point 
taken by Mrs. Swaminadhan. She 
said that we must have more radio 
sets and that if we have more radio 
sets, this department is likely to be
come self-sufficient on account of 
more revenue that we would get from 
the licence fees. My hon. friend Mr. 
Deogirikar has also dealt with this 
subject and he has drawn the atten
tion of the hon. Minister to the fact 
that we have got only 3421 community 
sets in the rural areas which serve 
about ten lakhs of people. I would 
impress upon the hon. Minister to jsee 
that these community sets are produc
ed at a cheaper cost so that the State 
Governments may purchase them and 
distribute them in larger number m 
larger area so that more people 'ouid 
be served.
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Then, I come to the point which 

my hop. friend Mr. Amolakh Chand 
raised, that this is a very important 
department. It appears to me ^thst 
this department has not been given the 
importance and the attention that it 
deserves. Aviually speaking, the In
formation Ministry has to be posted 
with the activities of the different 
Ministries so that they may be able 
to call out all the important things 
and issue press releases or get them 
published in the newspapers. I wouid 
urge upon the Government to give this 
Ministry the necessary status.

Before I conclude, I would like to 
make one more suggestion to the hon. 
Minister. This department is a spe
cial type of department.* It should not 
be run on a purely administrative 
basis. On the other hand, I would sug
gest to the Minister to constitute him
self along with his Ministry as a sort 
of a body of advisers to be able to 
guide a body of experts who are actu
ally working in the various branches 
in the Ministry. It would be much 
^better to associate a panel of top- 
ranking journalists to give advice to 
the Ministry as to how this depart
ment could be well and efficiently run.

Shri Kesava Rao (Madras): 1 want 
to make a few observations on the 
working of this department. The 
Information Ministry is supposed to 
be the most important Ministry be
cause the publicity of the entire ad
ministration and tli^ working of the 
Government depends upon the work 
of this department. But, I am sorry 
to see that in the Demands, the am
ount allotted to this Ministry is only 
2i crores. If we want this Ministry 
to work properly, this amount is too 
small. 1.1 do not know whether ex
ternal publicity comes under this 
Ministry or not. Today, our external 
publicity is not properly organised. 
Even in 1948, the hon. Prime Mmis- 
ter, in answer to a question, said that 
external publicity is in the initial 
stage and the Government are taking 
e,very step tto strengthen and orga
nise this. Even today, this publicity 
section is in the . same position in 
which it was in 1947.
5 P.M.

I want to say only a few words 
and they concern the broadcasting 
section of the Vijayawada station. 
I have got documents In my pos
session and probably the hon- 
Minister also has got copies of 
these documents, which show now 
this station is working to day. The 
House Is aware how this Vijayawada 
station was established. It was a 
long desire of the Andhras to have

that station and with great difficulty 
we were able to get a station in that 
place. But now I am sorry to say 
that the station is in charge of a man 
who does not know Telugu, does not 
know the culture of the Andhras also. 
Recently there was a conference of 
the Andhra Gana Kala Parishad and 
those responsible for this conference 
wanted some co-operation from the 
All India Radio Director. But I em 
sorry to say that that Director never 
cared to give an interview or to 
speak to them or discuss about the 
programmes.

Another document that I came 
across shows that the Telugu pro
grammes in this station come after 
9-30 in the night. From 9-30 p.m. to 
10 p.m. or 10-15 p.m. is the Telugu 
programme at this Station. This sta- 
tionf we know, is intended to develop 
Telugu culture and Telugu or Carna
tic music. But I am sorry to say 
practically Carnatic music is being 
neglected. To-day the artistes who 
take part in this station are drawn 
from non-Andhras. For the past seve
ral months I have been observing the 
programmes of this station and I 
could not find even a single Andhra 
artiste singing from this station or 
taking part in any Telugu program
me. It is at night at about ten o’clock 
when people go to bed that the Telugu 
programme is given.

Another thing about the Andhra 
Gana Kala Parishad, The persons 
connected with it wanted some Telugu 
programmer and thei Director in a 
press Interview is reported to have 
said that are very few Andhra artis
tes. To-day, if we are to speak of 
the Andhra language or the Telugu 
language and Telugu or Carnatic 
music, we can say that there are many 
great muscians in this language, like 
Sangitaratnakara Dwaram Venkata- 
swami Naldu and others. Actually 
Carnatic music is supposed to have 
had its origin in Telugu. That being 
the position, when the members of the 
Gana Kala Parishad went to the Di
rector they were kept two furlongs 
away from the office of the Director 
and the peon was asked to close the 
gate. After standing there for nn 
hour the people wanted an interview 
with the Station Director and at that 
time an officer came to reply to the 
members of the Gana Kala Parishad, 
He asked them, “What is this Paris- 
had? What is there is going to be a 
conference? How does it matter to us 
if it is a provincial organisation? Is 
this radio station intended for you 
alone? You cannot see the director. 
He cannot be at the back and call of 
every Tom, Dick and Harry. If you 
are gentlemen, you would not have
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been called here without fixing up an 
appointment. The Director cannot see 
you and he will not see you. I refuse 
to tell you whether the Director is in 
the office or not.” These were the 
words used by an officer of the sta
tion and this is the fate of the Telugu 
or Carnatiika music in the Vijayawada 
station. 1 think a representation has 
been made to the hon. Minister in 
charge of Broadcasting with a request 
to look into the whole matter. I hope 
steps will be taken to see that the
Andhra culture and Carnatic music for 
which this station was started are 
really developed in this station.

TMr. Deputv-Speaker in the Chair].

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar): 
In the first place, I thank the hon. 
Members who have taken part in this 
debate and who after surveying the 
activities of this Ministry have offered 
some valuable suggestions along with 
some criticism, part of it justifiable
and part of it completely unjustifiable. 
To take the last speaker first. I would 
like to say that it is not possible for 
me to accept the sweeping allega
tions and criticisms offered by the hon. 
Member. I know something of the 
quarrel that started in Vijayawada in 
connection with the Gana Parishad at 
Rajmahendry. I have the papers with 
me and I am investigating the matter. 
But as ret^ards the negligence of Car
natic music or Telugu talent, I do not 
think that Vijayawada Station is cate
ring to any other talent and any other 
music than Carnatic music and Telugu 
talent. The station is predominantly 
meant for it and it is doing its job. 
As regards the station director, it is 
an administrative post and we do not 
restrict those posts to people coming 
either from that region or knowing that 
particular language. They are liable 
to be transferred from station to sta
tion. It is art all-Thdia service and 
we cannot restrict it to persons know
ing one particular language. It is the 
same case in many other stations. 
For instance at Dharwar it is a Mara
thi man who is manning that station. 
But if the programme assistants or the 
programme executives who are respon
sible for the programmes are people 
who do not know the language ,pr do 
not know the cqlture of the place, I 
think that would be a justifiable cri
ticism.

Now, as regards the Gana Parishad 
itself, recording.^ were taken and it 
was covered, but unfortunately the 
programme that had been conceived 
by the organisers could not come off 
and could not rise to the height and 
65 PSD

standard which it was intended to 
to do. But that might be an unfor
tunate circumstance.

Naturally enough, hon. Memberj> 
have stressed that the Information 
and Broadcasting Ministry should 
work more actively and expand its 
activities much more in all its dift- 
rent branches. I am one of - those 
who feel that this should be so. But 
we have at the same time to cut the 
coat according to the cloth available. 
We must stretch our legs to the 
extent of our bed. These are very 
homely proverbs which every one ol 
us knows, and therefore this Depart
ment or this Ministry must also share 
and take the resoonsibility of seemg 
that much is done, little is spent and 
great achievements are before the 
country. There is a small story of a 
demand for a good cow which should 
not eat much, never kick, never com
plain, but at the same time give not 
only enough milk, but also good miJ'i 
to boot. So. that is* what is demand
ed of this Ministry. But I promise 
you that whatever can be done under 
the circumstances, ir. bcinf done 
will be done, and thanks to the offic ĵ 
and the people who are manning 
Ministry, they have risen to the ocxi  ̂• 
sion and in spite of wry severe cui %
I think, we shall be able to give a v e j/ 
good account of ourselves, at the end 
of the year just as we have done dux- 
ing the last year. I thank the ho*>. 
Members who have paid us compli
ments.

I would like to lake up the dilTeret.t 
activities which this Ministry is charg 
ed with. Most of the Members nat;/ 
rally confined their remarks mo < u> 
the All India Radio. The A.l.R ’> 
really the biggest activity tjiat l:: 
taken up by this Ministry. I shouM 
like to say that it is not restricted 
confined to publicity alone but it ah  ̂
gives information, education and it r- 
also responsible for the developmer I 
of cultuK*. because it ha.s to brmg t 
the vnike and broadcast the be  ̂t 
talent in drama, poetry and musi* 
both vocal and instrumental. The 
criticisms that were levelled at this 
particular activity of the Mini.stry 
were not quite correct or to the poiriV.

One of the criticisms was that the 
stations have been multiplied, the i 
number has gone up but there aio 
not yet enough stations and also the 
stations that are there are not work
ing up to the standard. There is no 
gamsaying the fact that India requires 
many more stations and it requires 
broadcasting in many more languages.
We are just now In the home service
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catering only to 14 Indian languages 
plus English and also to some of the 
dialects which belong to some of these 
languages. If we dip into the general

Sian of development, we will see that 
le A.I.R. intends to cater to 76 lan

guages which are spoken ^  more than 
two lakh people each. That is the 
target. We do not know when we 
shall be able to reach it. All the same, 
attempts are being made to reach the 
whole of India, to cater to every re
gion and to see that broadcasts are 
given in as many languages as possi
ble.

As regards the standard of the prog- 
lammes, I should say that it is a 
plant ol’ slow growth. It is not very 
easy to bring talent of a particular 
ty^e to the mike for the remuneration 
that we oiler today. For instance, 
some of the best talents keep away 
ffom the A.I.R. because they are not 
paid enough. I\ is not possible for 
the A.I.R. to go out of its way and pay 
as mufh as is 'demanded. Therefore 
we have often times to cajole, try 
to persuade the best talent saying that 
it is not for remuneration or money 
that the A.I R. is inviting an artist but 
in order that the public may take ad
vantage of the Ail.R. And I must say 
that some ol the artists do respond to 
this kind of appeal to them.

As regards programmes I should 
like to say that therfe are Programme 
Advisory Committees attached to every 
A.I.R stations and representatives of 
rulture. education, women as well as 
people who know the rural sid6, and 
all such people are included in these 
Advisory Committees. 1 think progres
sively we have been able to improve 
the standards of our programmes Mere
ly the number oi sets is not the test for 
saying whether the programmes have 
improved or not. We have unfortunate
ly started very late in radio broadcast- 
mg. We cannot compare ourselves 
either with England or America. The 
countryside in our land is unelectrl- 
.fied and therefore it is very difficult 
for people to buy sets and use them.
(An Hon, Member : What about battery 
sets?) These are the difficulties in the 
way but even so we are adding 10,000 ^
*ets per month. We started in i ^ ^ s t  
1947 with only 2,05,263 sets. Today 
we have 5,44,250 sets and the Increase 
is at the rate of 10,000 sets per month.
As regards battery sets they are un
fortunately little costly* and it is very 
difficult for people to buy them. The 
people's buying power has also to be 
taken into consideration. If all these 
things are considered I think we are 
orogressing. Very recently we have 
set a target of one million radio sets 
to be reached within two years. I  
must say that the manulacturars as

well as the dealers and the assembling 
plants are co-operating with us in this 
matter. We shall be able to reach 
the target if all goes well with this 
plan.......

Shri Sidhva: May I inform my hon. 
friend that Switzerland with a popula
tion of 20 million people haff one 
million radio sets?

Shri Diwakar: I know all that and
therefore I said that there is no com
parison.

There was a suggestion as regards 
the 50 k.w. transmitters and other 
equipments that are lying unused. It 
is true that for sometime this equip
ment has been lying with us and we 
have not been able to utilise it. I 
need not repeat that financial strin
gency has come in the way o f  our 
going ahead with the development 
which we planned and laid down. 
Very recently the Standing Advisory 
Committee of this Ministry decided 
that we should take up that question 
and that instead of importing any 
new ten k.w. transmitters we should 
try to instal these 50 k.w. transmitters 
and thus use them rather than allow 
them to deteriorate.

So far as Rajasthan and other areas 
are concerned, all those parts of India 
which were formerly called Indian 
States are going to bo covered in the 
next Dlan and naturally all these 
areas will be taken into consideration.

As regards a stronger plant at 
Julluiider it was long ago decided that 
viur trontiers, should be treated with 
some priority in this matter. But 
unfortunately, because last year the 
site tor the capital in Punjab had not 
been fixed, we could not come to a 
decision as i*fegards the place as to 
where to instal this ten k.w. trans
mitter. That is why during the last 
year we had to plan for installing one 
in Assam which is also a frontier pro
vince and another in Nagpur for want 
of a decision as regards Jullunder. In 
the next plan we are taking up this 
Question and I am sure we will give 
priority to these frontier regions.

Now I would take up the question 
of the Publications Division. On the 
floor of this House many a time ques
tions have been asked as to whether 
certain publications or the Publications 
Division as a whole is self-supporting 
or not. Is it bringing enough money 
or not? Really speaking, if we want 
publicity it is not always that publicity 
will pay its way. I think we should 
be very clear in our minds in this 
matter, because returns on publicity 
are not visible but are rather invlsiblA.
In tnis connection, i would read oat
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one or two sentences from what toe 
£conomUt dated January 27, 1951,
wrote when the publicity department 

^  the Government of Britain was 
being considered. It wrote:

“Invariably when cuts are called 
for, the pruner*s eye lights on the 
Government’s information services. 
They are the butt of so much un
informed criticism that they are a 
prime target partly out of native 
distaste for publicity but largely 
because they show so little visible 
return for their cost.’̂

I think these are remarks which are 
worth considering by us. As regards 
the A.I.R. and its being self-support
ing, I have no doubt that if enough 
time is given it will be self-supporting. 
Even now, so far as the current expen
ses are concerned I have looked into 
the matter and find that our current 
expenses are met by the licensing fees 
plus the import duties on radio sets 
and spares plus what we get from the 
publications. The capital outlay no 
doubt is Government’s and the reve
nues iiave not so far been adequate 
enough to finance it.

As regards the Publications Division,
1 may point out that there are three 
or four things which have to be taken 
into consideration before wef think 
that it should be a paying concern. 
Many a time we publish things which 
we want to publish, not because people 
should buy. Another thing is the free 
mailing list of the Division which is a 
formidable one. We have to supply 
free copies, and if supposing we issue 
about 3000 copies and out of them 
about 400 have to be given free then I 
do not think it would be a commercial' 
proposition, even if the book is a 
popular one. The third thing is 
that we price these publications as 
low as possible—we do not price them 
high as other publishers do. And 
even so, I should point out that the 
revenues from the Publications Divi
sion this year would be Rs. 4*5 lakhs 
whereas the revenues last year were 
only Rs. 2*5 lakhs. Some of the 
publications have sold very well, 
especially India—a Pictorial Survey^ of 
which about ten thousand copies were 
sold in ten month’s time, and India 
in Maps of which ten thousand copies 
were spld out in three months. I 

need not go into more details. Now, 
that being so, we should always look 
at the Piiblications Division and publi
city work from these points of view.

As regards the journals, Hindi as 
^'ell as the English ones, the’ March 
of It^ ia  is published specially for

foreign publicity and therefore W0 
spend much money on the kind oi 
paper, on the type of writing and so 
on, and naturally we could not expect 
that it should be a paying proposition. 
All the magazines that have been 
started were started at a time wtien 
there was nobody else in the pa^icular 
flela and we have now contacted  
our field of activities to
circumstances, and today we ’ have 
only the Aj ica§- .a Hindi magazine, 
then Bal is mainly for
children, and this March of Indki and 
one or two others. But l^t^^tne say 
that Bal Bharati has gone up 4n circu
lation; it is about 11,500 today whereas 
it was only 6,000 last year. And 
A j kal has gone up from 4,000 to 7,400. 
So, the figures this year are more 
encouraging and I think if we try  a 
little more and allow some time, they 
may be self-supporting in due course. 
If we look at the Publications Division 
from this point of view. I do not 
think there should be any disappoint
ment about it. Give some time to it, 
and it will acquit itself quite well.

As the time at my disposal is very 
short, I will now proceed to the Films 
Division. I am glad hon. Members 
have appreciated the retention of the 
Films Division. Many hon. Members 
have spoken very highly of its acti
vity gs. Today I do not think we have 
any other medium by which we can 
approach the rural masses who live in 
the remotest villages^ Today the 
documentaries that we produce and 
our newsreels are shown in 3,000 
Mnemas 800 of them being rural 
mobile cinemas which go from place to 
place. In addition. 250 publicity 
vans of the different States also take 
advantage of these films and at a 
modest calculation it is computed that 
about fifty crores see these films and 
newsreels every year. Therefore, I 
was glad that hon. Members appreciat
ed the retention of the Films Division. 
Though its activities would be rest
ricted, still I think its retention itself 
is something to congratulate upon.

As regards the suggestions made 
regarding the Film Censor Board, I 
know there is a very strong feeling 
In this House that the feature films 
that are produced in India today, 
from the production point of view, are 
of a very low standard. There is one 
view that feature films should have 
pure entertainment as their objective, - 
whereas there is also the other view 
which was reflected in one of the 
resolutions which got the ballot but 
did not get a chance of being discus
sed here, which said that for the next 
ten years all films from outside should 
be banned and only educational films
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tShri Diwakar] 
should be produced in India. Both 
arc extremes. Now, this particular 
industry is such a big one in India 
that its production is next only to 
that in the United States of America. 
It has developed during the last few 
years tu very great proportions. It 
is a very potent instrument of convey
ing ideas to the public, and therefore 
it IS but natural that hon. Members 
should feel that things should impro
ve, that it should be an influence for 
the good along with giving entertain
ment. Very recently film censorship 
has been centralised. A central Film 
Censor Board has come into existence 
and they are addressing themselves to 
this question, but we must remember 
that in other countries, say, in U.S.A. 
or in England, the film industry 
controls itself. They have their own 
standards and no film is allowed to 
go out for exhibition unless that parti
cular standard is reached. CH course, 
they are following their own standards 
—we cannot say those standards are 
good for us—but unless that happens 
it may require a lot of time before a 
mere censoring authority can bring 
things to that high standard which we 
all wish to attain. Very recently the 
Film Enquiry Committee which was 
appointed about a year or more ago 
has submitted its report on all the 
aspects oi the film industry in I:idia 
and that report is being coiiiiidcred by 
the Government. That being so, I 
do not think I should- go into that 
mailer turther. The Committee have 
certainly given much thought to the 
subject and have collected evidence 
from all over the country. Their 
views and opinions are incorporated 
in their report to Government and, as 
I said, we are considering it.

Then, I come to the language policy. 
About this, I may say that the recent 

.Hindi Advisory Committee that has 
been appointed by the Ministry is 

' looking into the matter and in their 
very first meeting they unanimously 
came to the conclusion that maximum 
of intelligibility should be the test of 
the language used in tlie A.I.R. The 
A.I.R. is not there as an Academy for 
laying down the law for any particu
lar type of language or for developing 
any particular school of thought. 
Keeping before us article 3î l of the 
Constitution for general guidance, we 
are developing that type of language 
which wiU be easily understood not 
only by the Hindi speaking people but 
also by the non-Hihdi speaking 
people, because after all if the Hindi 
language is to become the lingua 
franca it is not only for the Hindi 
ipeaking iMfts but for the whole of

India. I would certainly remember 
what my Punjabi friend sa id -  that 
Punjab also has a particular point of 
view in looking at Hindi.

I cannot close without thanking the 
All India Newspaper Editors* Con
ference, which has been closely work
ing with this Ministry, especially 
during the difficult days of Indo- 
Pakistan tension. All of you remem
ber that they have established a kind 
of Joint Press Committee of the 
A.I.N.E.C. and P.N.E.C. They are not 
only cooperating but they are trying 
theii best to see that this kind of 
tension is ameliorated or brought 
down to a far lower degree than that 
of explosion.

With these few remarks, I commend 
^  the House the Demands that have 
m%m placed before the House.

Shri Ramaswamy Naidu (Madras): 
May i  ask the hon. Minister to give 
u.s some information about an import
ant aspect of the A.I.R., namely, the 
installation of community sets, W tik t  
help are they giving this year" for 
installing more sets and for reducing 
the cost of maintenance of existing 
ones?'

Shri Diwakar: This matter is for 
the State Governments. The Central^ 
Cover amen I is not installing th ^ e  
conrmiunlty sets, but it is the Stsfte 
Governments that are doing it. '^ e  
are urging them to spare more moh’ey 
and effort for this purpose.

Mr. Deputy-Speaker: The questioD
is: '

'T hat the respective sums not 
exceeding the arpounts shcr^n in 
the Order Paper be granted to the 
President to complete the'^stimfe 
necessary to defray the charges 
which will come in course of 
payment during the year endinif 
the 31st day of March, 1952. m  
respect of Demands Nos. 59» -60* 
and 107 under the control o f  the 
Minil^try of Information and 
Broadcasting ”

■ ■ ■ • ' .
The motion was adopted. ‘

-

fAs directed by Mr. D eputy^peaker 
the motions for demands for grants 
which were adopted by the Honse are 
reproduced below:— Êd. of P.P.].
Demand No. 59—Ministry of Informa

TiON AND Broadcasting

“That a sum not exceediiiif 
Rs. 74,20,000 be granted to the 
President to complete the sum 
necessary to defray the chargei 
which wil} come In course
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ment during the year ending the 
3l8t day of March, 1952, in respect 
of 'Ministry of Information and 
Broadcasting’;;

Demand No. 60— B̂ROADCAaTZHO
“That a sum not exceedixtf 

Rs. 1,76,48,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay* 
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Broadcasting’.*
Demand No. 107—Capital Outlay 

ON Broadcasting

*'That a sum not exceeding 
Hs. 54,82,000 be granted to the 
Presid^ent to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Capital Outlay on Broad
casting’.”

Mr. Deputy-Speaker: Before the
House adjourns, I would like to read 
a letter that has been written to me 
for being read out to the House by the 
hon. Mr. Rafl Ahmad Kidwal. This 
is what he says:

“In Parliament 
tioned the right

65 P.S.D.

today I quae- 
of Prof. K. K.

Bhattacharya to speak in the
name of the All-India Pbstal and 
R.M .a Union. Prof. Bhatta-

. charya has just shown me a copy 
of a letter from the Secretary of 
the Union. He claims to have 
sent me the original intimating me 
about the election of Prof. 
Bhattacharya as its President.
I had not seen this letter when I 
was speaking in the House. I am 
sorry and I will be thankful if the 
House is informed of my mistake.
I regret it very much.”

Sliri Kamath: Why could not the 
Minister himself make this statement?

Mr. Deputy-Speaker: The Minister
wanted to make reparations before the 
day was over. Both the practices 
are allowed: 1 may do it or the
Minister may do it. I am glad thal 
the Minister, as soon as it came to hla 
notice, hastened with the statement to 
the House.

%
Prof. Bhattacharya rose—

Mr. Deputy-Speaker: No speech ii 
permitted now.

The House then adjourned till m 
Quarter to Eleven of the Clock on 
Tuesday, the 10th April 1951.




